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LOK SABHA
Monday, August 81, 1989/Bhadra 9, 

1881 (Sato)

The Lok Sabha met at Eleven of Vie 
Clock

I M r . Speaker  m the Chatr]

ORAL ANSW ERS TO  QUESTIONS

ftthltn Akadm l Literary Conferences

•H Z . Shri Badha Raman: Will the 
Minister of Sctentte Research and Cul
tural Affairs be pleased to state:

(a) whether Sahitya Akademi ha;, 
dccided or has under consideration 

any scheme to hold literary confer
ences in different parts of the country,

(b) if so, the objectives of such a 

proposal; and

(c) what is the precise nature of 
plan and programme drawn op?

The Deputy Nbrister of Scientific 

■•March and Cultural Allairs (Dr 
ML M . Das); (a) The Sahitya Akademi 
has accepted in principle the idea of 

holding literary conferences in differ
ent parts of the country.

(b) To develop genera) all-India 

consciousness.

(c) No definite scheme has been 

evolved so far.
•

Shri *■***« Raman: The hon. Minis

ter has Just said that the idea has 
been accepted. When will the first 

conference be held, what will be the 
principle on which litterateurs or 
literary men of different languages in 
the country will be invited and on 

what terms?

lM (A i) LSD —1

5224

Dr. M. U  Das: I think the question 

is premature as no detailed scheme 
has been drawn up by the Sahitya
Akademi yet

Shri Radhs Raman: Will this con* 
ference be confined to literary men 
of one language only or will it include 
literary men ot different languages in 
the country?

Dr. M. M . Das: I thixfk the answer 

that I have already given applies to 
this question also.

*(• fipMt A if? 3n*m

T̂fFTT f ftp ^  JTT3RT

? fa** for ?rt qq 

(JT ijh

m u  wm ?rr°7 $ '

•
Dr It. M  Das: At the last meeting 

of the Executive Board of the Sahitya 
Akademi which was held last Jftnu- 
«ryt a suggestion was made by the 
Minister of Scientific Researh and 

Cultural Affairs for arranging tours of 
small parties of writers representing 
different age groups to different parts 
of India in order to encourage the 
development of a general all-India 
consciousness The Executive Board 
approved this suggestion and authoris
ed the Secretary to prepare a plan in 
those terms after inviting the sugges
tions of the members of the Executive 
Boarfe. It was also suggested that 

while preparing the above plan, the 
Secretary might also consider organis
ing literary conferences in different 
parts of the country. The Sahitya 

Akademi has accepted in principle the 
idea of holding literary conferences in 

different parts of the country, but no 
detailed plan has yet been drawn up.
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Shri P. C. Borooah: May I know 
viwther the spoken language*—other 
than the regional language*—will find 
a place in the literary conference*?

Dr. M. 1C. Daa: The hem. Member 

is aware that the Sahitya Akademi is 
an autonomous organisation and when 
they have not yet formulated any 
detailed scheme, it is not possible for 
us to give the details which he wants.

tfV *TRT >Ft tePf

^  fv vnsft 3ft 1 vr

waft w t  jth^t

%  m  vrntinr <tt frm

an*nn ?

Dr. M. M. Daa: There is no doubt
that Banaras is a great seat of learn
ing so far as eur country is concerned, 
but the detailed scheme is yet to 
come.

Shri Badha Raman: May I know 

whether Government are contemplat
ing some other steps than the holding 

of literary conferences to invite the 
litterateurs of the country and enlist 
their co-operation in the production of 
literature appropriate to the present 

times?

Or. M . M . Daa: So far as my infor

mation goes, the Sahitya Akademi 
have not before them any such pro
posals.

Neyveli Fertiliser Plant

+
f  Shri 8 C. Samanta:

. . . .  J  Shri Subodh Hanada;
Shri Pangarfcar:

^Skri Morarka:

Will the Minister of Steel, ^ttaee 
and h at  be pleased to refer to the 

reply given to Starred Question No. 
1867 on the 21st April, 1999 and state*

(a) whether the tenders received 
hi response to the global enquiry 
lasued by the Neyveli Lignite Corpo

ration for a fertiliser plant have been 

scrutinised and final decision taken:

(b) if so, whether orders for the 
supply of machinery and equipment 
have been placed; and

(c) what is the estimated cost of 
machinery and equipment?

The Minister of Steel, Mintt and 
ftoel (Sardar Swaran Singh): (a) and
(b). The Neyveli Lignite Corporation 
are examining the tenders and it will 
take some weeks before a final 
decision on these tenders is taken.

(c) Does not arise.

Shri S. C. Samanta: May 1 know 
how many tenders were received, and 
whether it would be possible to take 
up the lowest tender for acceptance?

Sardar Swaran Singh: 8everai
tenders were received—I do not know 
the exact number—4pd I am sure the 
tender which is teyjhically acceptable 
and where the delivery period Is 
appropriate would be recommended 
for acceptance by the Corporation.

Shri S. C. Samanta: Investigations 
were also carried on about water treat
ment, corrosion and storage of urea 
May I know how far they have pro
ceeded?

Sardar Swaran Singh: It is still in 

the process of investigation.

«ft «r® * » • A qg armr 

*nprr jj fr f?r frw i^ % fa* 

fimnpr ft *n*»TT wrr

<. ft fim n e  f q  h w t  5  *nn»rr 

*nrr| ’  gfrirt,a>y%Tft fairer firfon *

yretftr ft $*7 ^  fr

eft we * t« WHft :

«*fT *HTT «1T I

wnr»T Rn!

ft ?pp jt

iftoT trtr A  qw f t w  *t

fS 'P T W  I  iftr *  ff «PT

Rumn e m  fftnt t
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Ihrl Tangamani: In reply to the 
previous question, it was stated that 
the provisional estimate ot the cost 
would be about Rs. 21 crores and the 
project was to be completed by 1961. 
May I know how much of the equip
ment and machinery wiU be delivered 
or will be taken delivery of this year, 
namely, 1989-60, if the target is to be 
fulfilled?

Sardar Swaraa Singh: I think the 
estimate of cost would be about Rs. 25 
crores—I could not give a firm figure 
regarding it It is likely to go into 
production by the end of 1962. I do 
not think that any equipment would 
move physically in the course of the 
current year.

Shri Bamanathan ChettUr: May I 
know whether :n view of the delay in 
having this examined, what steps the 
Corporation and Government will take 
to expedite examination of the tenders 
that have been received so far, in 
order to place orders and start the 
week?

Sardar Swaraa Singh: Several
technical aspects at a complicated 
chemical plant were involved. That 

entailed a good deal of detailed exami
nation. But I am assured that the 
Corporation are in the final stages of 

Oat scrutiny and it should not now 
take long before orders are formally 
placed.

Shri A . C. Go ha: May I know if 
this Rs. 28 crore-unit will be a sepa
rate company or will be a subsidiary 
01 the Lignite Corporation?

Sariar Swann Singh: It is neither 

snbsidiarr nor separate, but the 
Li mite Corporation themselves are 
doing it.

Shri A. C. Gnha: Under the same 
management?

Sardar Swaraa Singh: Of course,

ihe same Corporation.

Shri IV. ft. Manhrwamv: What are 

flM payment terms included in the 
S M m  and who are the persons going 
*» participate in this?

Sardar Swann Singh: There are 
several deferred term provisions that 
are contained in the various tenders. 
Only when the final tender is accepted 
will it be possible to indicate the firm 
picture of these deferred term pay
ments.

Shri Hem Baraa: In reply to an 
ear her question, on the 21st April, 4) 

•months ago, the hon. Minister was 
pleased to say that the tenders were 
being examined. May I know how 
long it will take to examine these 
tenders?

Sardar Swaraa Singh: The exami

nation takes pretty long because a lot 
of clarifications are required from tha 
various tenderers to bring them to a 
comparable picture. Each m e claims, 
for instance, that a particular part of 
his plant is larger and, therefore, the 
efficiency would be better. So, a 
common denominator has to be devised 
which means further clarifications 
from the various tenderers so that 
the quotations are companble. 
Therefore, it takes time. Now, I think, 
it won’t take any long time.

Shri N. ft. Monfenraax: Sir, the 

tests....

Mr. Speaker: How long am I to 
allow supplementsries on a single 
question* (Interruption). A  number 
of Members who have not much 

interest have put questions.

Shri N. ft. Monlswaniy: What is the 
outcome of the tests that are being 
conducted in the project laboratory 

in regard to problems of water treat
ment, corrosion and also the storage 

of urea?

Sardar Swann Singh: They are all 
encouraging.

Shri Nagi Beddy: What are the

types of fertiliers to be produced and 
what is the capacity of the plant?

Sardar Swann Stngh: Urea is the
only fertilizer that is going to be 
produced.

Shri Hem Baraa: Nothing else”
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Sardar Swtrtt Singh: I think the 
■ttrofan fertilizer ia the main thing 
that is being produced there.

Shri Nagl Keddy: What is the capa
city?

Sardar Swaran Singh: I am afraid 
I have not got the figure at the tip of 
my Angers.

Shifting of Villages from Jamuna 
Banks

+
f  Shri O. C Sharma:

*964. J Shri Vajpayee:

(.Shrl DasanOha Deb:

Will the Minister ot Home Affair* 
be pleated to refer to the reply given 
to Starred Question No. 928 on the 
5th March, 19S9 and state:

(a) the further progress made 
towards the rehabilitation of the 
people of the villages which have been 
Shifted from the banks of {he Jamuna 
to higher level areas; and

(b) the amount spent so far on this 
account?

The Minister of S..it* in the Mh.h 

of Hbmq Affabi (Shri Datar): (a) 

After preparation of layout plans of 
ail the new sites and demarcation of 
plots »•* 1 blocks, allotment of plots 

# 0s made to the villagers concerned 
AH the allottees have accepted the 
allotment of plots except those belong
ing to one village who questioned the 
suitability of the new site Further 
•xpert advice obtained has, however. 
Confirmed the suitability of this site 
to regard to Development work in 
Dhaka-Dhirpur village (m the urban 

Ana), the levelling operations and 
hying of storm water drainage have 
been completed. Roads are under 
construction. Over 800 forms of 

agreement for lease and perpetual 
fease relating to the plots allotted to 
tfett villagers have been registered 
The vHlaeers who applied for loans 

tor construction of houses have been 

granted loans subiect to the condition 
that thev furnish leave deeds and 

auT»tta for the reoavment of loans 
First instalment of the sanctioned

loans has been released to 15 appli
cants.

(b) Rs. 3.45 lakhs approximately,

Shri D. G. Sharma: May 1 know 
how many applications for loans an  
still pending with the Ministry and 
how long will the Ministry tain to 
expedite them*

Shri Datar: 800 forms have been 
sent and one-third of the forms have 
been received back with details, and 
others are in the process of being 

submitted

Shri D. C Sharma: How many years 
will it take to implement this scheme 
in toto’

Shrl Datar: It ought not to take 
much time because sites have been 
given and Government are prepared 
to give loans for the construction of 
houses It is for the people concern
ed to take active steps now

Shrl D. C Sharma: May 1 know if 
the Ministry has similar plans for 
other villages lying on the banks of 
the Jamuna which are subject to floods 
every now and then, almost every 
year*

Shri Datar: this question relates to 
12 villages which had been inundated 
and there was considerable damage. 
Therefore, the information I have 

given relates to these 12 villages

International Students H o w , Delhi

+

___  T Shrl S. C. Samaata:
\ Shri Subodh Hansda:

Will the Minister of SctoatMte Re- 
March and Cattarol Affairs be pleased

to state*

(a) whether the construction of the 

International Students House, Delhi 
has since started; and

(b) if so, the progress made upte- 

date?

The Deputy Mtateter ef M M X  
■M W rtfc and Oattml Affairs (Dr

M. M . Das): (a) No. Sir
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(b) Does not arise.

Shri S. C. Samanta: May I know the 
reason why construction is delayed 
and also whether a plan of the build-
ing has been prepared, tRe capacity— 
of accommodation—and cost?

Dr. M. M, Das: The reasons are— 
firstly, the Government imposed a ban 
upon the construction of buildings in 
year 1957-58. This ban has been re-
moved only a few months back.

The second reason is that there were 
some defects in the constitution of the 
Society. Now, a new revised consti-
tution has been suggested and steps 
are being taken to take the matter up 
with the Registrar of Societies.

The plan has been prepared by the 
C.P.W.D. and approved by the Delhi
International Housing Society. The
present accommodation of the building
is for 55 persons.

Shri S. C. Samanta: May I know
whether, in the meantime, any alter-
nate arrangement for the accommoda-
tion of these foreign students has been 
made in Delhi or in any other place?

has been recommended will consist 
of the following:

The Vice-Chancellor of the Delhi 
University; ex-officio Chairman;

four representatives of the Govern-
ment of India;

one representative of the University 
Grants Commission;

»

, one represenative each of the 
Faculties of the Delhi Universi-
ty, subject to a maximum of 
three;

one representative of UNESCO;

four persons nominated by the Gov-
ernment of India;

two persons nominated 6y the Gov-
ernment of India in their per-
sonal capacity; and

one representative of the Indian 
Council of Cultural Relations.

Shri Heda: In view of the fact that 
the various institutions which these 
international students join have got 
their own hostels, may I know why a 
separate building segregating the 
international students in ,one place is 
thought of?

Dr. M. M. Das: Yes, Sir; the Indian 
Council for Cultural Relations have 
rented 2 houses in Delhi, one in 
Calcutta and another in Madras to 
provide hostel accommodation to 
foreign students.

Dr. Ram Subhag' Singh; Who were 
the sponsors of this? So far as I 
know the sponsors were very closely 
connected with the Ministry. If so, 
why has this plan been so much 
delayed?

Dr. M. M. Das: The hon. Member
is ‘ not quite correct. Hotel accommo-
dation for students in Delhi is not 
satisfactory and there i3 always a 
demand for more accommodation. 
Moreover, these hostels are necessary 
for providing accommodation to the 
foreign students as well as Indian 
students and also for cultural contact 
among the students of various coun-
tries including India. These hostels 
iwill accommodate (not only foreign 
students but also Indian students.

Dr. M. M. Das: I have said the
Government of India imposed a ban 
upon the construction of buildings due 
to financial stringency. And the 
second reason was that there was 
some defect in the constitution of the 
society. The present Society which

Shri P. 0. Borooah: Under whose
management will these international 
houses be run?

Dr, M. M. Das: A society has been 
registered—the International Students 
Housing Society of Delhi—for that.
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W o m b  in Army Medical Cerps

+

{
Shri B. C. Majhi:

Shrl 8nbodh H in d i:

Shrl 8 . C. Samanta:

Will the Minister of Defence be 
pleased to state:

(a) whether women in medical ser
vices are eligible for Permanent Com
missions in the Army Medical Corps;

(b) if so, since when their eligiblity 
is recognised; and

(c) the number of such officers at 
present in the Indian Army Medical 
Corps?

The Deputy Minister of Defence 
(Sardar Majftkla): («) yes, Sir.

(b) From the 1st November, lfeft

(c) The number of women officers 

holding Permanent Regular Commis
sions in the Army Medical Corps is 
four at present

Shri S. C Samanta: May 1 know 
whether any relaxation is shown in 
the case of these women medical 

oOcersr

The Minister ot Detente (Shri 
Krishna Menon): Not at all, Sir
They are equal in the eyes of the law 
They get all the privileges and tltey 
take all the responsibilities. But they 
would not be expected to carry lethal 
arms with them as other members of 
the service.

Mr. Speaker: There won’t be any 
discrimination between them and the 
others There is only this difference 

that they will not carry lethal arms 

with them.

Shri Krishna Menon: Except for 
self-protection

Shrl Achar: May 1 know whether 
they are liable to be sent on active 

service during any military action*

Start Krishaa Menon: Yea, Sir

Shri r. C Bereeah- May 1 know if

there will be any reservation for 

4 m m ?
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Shri Krishna Menon: Not Sir; bat 
we shall be able to take u  many 
women as apply and are qualified.

P tfH w H —  S e n *

+

{
Shri 8, C. Samanta:
Shri Barman:

Shri Bnbodh ” r~wfls

Will the Minister of Steal, M aas 
and Part be pleased to state:

(a) what steps Government a n  
taking to encourage the utilisation at 
scrap iron in our country,

(b) whether any steel is produced 
from this; and

(c) if so, the total quantity of steel 
produced at present?

The Minister ef Steel, Minea and 
Fuel (Sardar Swaran Singh): (a) and

(b) The Hon'ble Members presunu 
ably have in mind steel scrap which 

can be melted For the utilisation 
of such scrap, there are already w w  
electric furnaces in the country. It is 
proposed to permit 25 more electric 
furnaces in various regbns to utilise 
scrap available locally

(c) About 81,500 ions of steel were 

produced in electric furnaces during 
the year 1958 In the first quarter of 
1959 about 26,500 tons were produced.

Shri S. C. Samanta: May I know
whether the export of scrap is carried 
on at present’

SanUr Swanus Siagh: Yes, Sir

Scrap which cannot be used by the 
electric furnaces inside the country 

is exported

Shri S. C. Samanta: May 1 know

•  whether the abundant quantity of 
scraps that are lying with the rail
ways are going to be utilised by this 
Ministry or by the Railway Ministry1?

Sardar Swaraa Stagh-. The scrap 

which is declared by the Railways has 
been used and Is proposed to be used 
both by the Railways as wall at fef 
the other electric furnaces and re- 
rollers
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Shri M . B> Thakore: May I know
the total production of scrap iron from 
1850 to 1899 and it* value?

Barter Swann 8ingh: If tha hon 
Member tables a separate question, 1 
ffKait be able to collect these figures.

Bhri N ad  Baddy: May I know whe
ther the Government has tried to find 
out the total available quantity of 
acrap from the different departments 
at the Government?

Sardar Sw ann Singh: The total

scrap arisings have been estimated, 
the figures from various sources must 
have been taken into consideration 
but I cannot give the department or 
sector-wise arisings.

Bhri Nagt Baddy: What is the total
quantity of scrap iron?

Sardar Swaran Stngh: It is estimat
ed that by the end of the Second 
Plan penod the total arisings of 
scrap would be about six lakh tons 
a year.

8hii Btnhaaan Singh: May 1 know 
whether the export of scrap iron to 
Japan has been banned now?

Sardar Swaraa Stngh: It is being 
exported to Japan and to other coun

tries.

8hii Baghanath Singh: May 1 know 

whether the export of scrap iron is in
creasing or decreasing at present’

Sardar Swaraa Siagh: The total
quantity of scrap that was exported 
recently was somewhat lower than 
the total exports about three yean 

«g».

A it  Viawanatha Beddy: How does 
the price of steel ingots manufactured 
m the small furnaces compare with 
thoee produced in the big factories7 *

Sardar Swann Singh: Obviously, the 

coat of produtt'on >n there smaller 
ones is somewhat higher but the in
tention ts that in the interest of re
gional development these small-scale 
electric furnaces should be permitted 
to be installed so that some of the 
local requirement? may be met Se

condly, certain special categories of 
steel are also proposed to be manu
factured in some of these electric fur
naces.

Shri Tangamani: The hon. Minister 
has told us that 25 more electric fur
naces are going to be set up. May I 
know whether there will be regional 
considerations and whether all these 
furnaces will be set up in areas like 
Andhra, Kerala, Tamil Nad, etc. where 
there are no steel plants, minor or 
major?

Sardar Swaraa Singh: As the hon. 
Members are aware, these are all being 
set up in the private sector. If suffi
cient interest is shown in those areas 
and if there are sufficient arising of 
steel scraps, these factors will be taken 
into consideration.

Shri Tangamani: How much of the 
six lakh tons of scrap iron is being 
utilised now?

Sardar Swaraa Singh: To refresh
the memory of the hon. Member, I 
have said that by the end of the Se
cond Plan penod the estimate is that 
about six lakh tons of scrap would 
be available. Scrap is scrap after all 
and it is very difficult to give any 
firm figure but it will certainly be 
very much lower at the moment be
cause in another eighteen months, the 
Availability of steel in the country 
will be much larger and larger utili
sation will mean larger scrap arisings 
So far as the internal utilisation Is 
concerned, it is expected that some
where in the neighbourhood of three 
lakh tons would be required inside 
the country if this scheme of the 
establishment of electric furnaces goes 
through

Shri S C Samanta: May I know 
whether any conditions have been put 
to Japan while we export scrap to 
That country*

Sardar Swaraa Siagh: The obvious 
condition appears to be that they pay 
11s the price

Shri S. C. Samanta: Over and above, 
is there any condition that they sup
ply us some steel’
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Sardar 8wara» Singh: That is not
necessary u d  we do not want to tie 
this up with any such condition be
cause it is an obvious sale and so far 
as the steel market is concerned, 
Japan does not hold a monopoly. We 
have got the whole world from which 
we can purchase steel and we would 
like to obtain steel from a country 
where the terms are competitive.

Purchase of Ammunition

+
f Shri Bam Krishan Gupta:
I Shri Vidya Charan Shakla:

*MS. 7  Shri M. K. Krishna: 

f Shri Snpakar:
I'Shrimati Maflda Ahmed:

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 1047 on the 10th 
March, 1959 and state:

(a) whether the Committee appoint 
ed to enquire further into the pur
chase of ammunition from a European 
firm in 1982 has submitted its report,

<b) if so. the findings thereof; and

(c) the action taken thereon?

Hie Deputy Minister of Defence 
(Sardtr Majitbia): (a) No. Sir

(b) and (c) Do not arise

Shri Ram Krishan Gupta: In ans«
wer to a previous question, the hon 
Deputy Minister has stated that the 
Committee has been asked to submit 
the report by April, 1959 May I know 

the reasons for so much delay’

Sardar Majtthia. The health of the 

Chairman.

Dr. Ram Snbhag Singh; Thu Com

mittee was appointed long ago and 
this relates to a deal which was effect
ed in 1952 and this is not a single 
instance of a deal of a similar nature 
of the Defence Ministry May I know 
why this inordinate delay is being 

made by the Ministry?

Shri Majtthia: As I have said, this 
Ministry has got no control over the 
health of certain members and there
fore, we cannot ask them to work

Dr. Ram Snbhag Singh: May I koajr
whether the Ministry will see to ft 
that some healthy people are appoint
ed on such committees and the Minis
try also enters into some healthy 
deals?

Mr. Speaker: If owing to reasons of 
health of a particular member the 
committee could not proceed with its 
work, hon. Members want to know 
why another member could not be 
fixed up to act or proceed with that 
work (Interruptions.)

SinUr Majtthia: It was our Deputy 
Law Minister who was appointed 
Chairman of this Committee Unfor
tunately, he has not been keeping good 
health

An Hon. Member: He was in the
House (fnterrupttrms >

Mr Speaker: The hon Minister 
must anticipate questions from this 
side If any member or even a Minis
ter should fall ill, they say it is neces
sary that some other person should 
take up the work (Interruptions )

Dr. Ram Subhag Singh: They are 
not taking the House into confidence.

The Minister of Defence (Shri 
Krishna Menoo): The reason for not 
appointing a committee or someone 

else is that the second part of its work 
is in continuation of its earlier work. 
There has been no delay The Deputy 
Law Minister has come back and he 
ts doing his best to expedite the 
work (Interruptions )

An Hon Member: We do not hear

him

Mr. Speaker: He has come back and 

he will take up the work.

Shri Raagm: Is there any tiroa-lintt? 
. . (Interruptions )
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Shri 8qikar; In tbe meantime, has 
anything been done to the ammuni
tion itself?

Mr. Speaker: What does it mean’

Shri Svpakar: These were purchased 
in 1852 I want to know whether they 
are lying without any use They cost 
about Rs 80 lakhs

Shri Krishna Meson: I am not pre
pared to subscribe to all these All 
these matters are under enquiry It 
should not be nght for me to say that 
it is so or it is not so at this stage

Dr. Ram 8abhag 8infh: Sir, you 
should protect the interest of the 
nation because the attitude of the 
Defence Ministry has already been 
noticed in connection with what is 
happening on our borders If the 
Defence Ministry goes on entering 
into such deals, there will be no end 
to our troubles

Shri Krishna Men on: This matter
persisted for many years We have 
been trying to put it right These am
munitions were bought in 1952 or 
so (Interruptions)

An Hon. Member This, is not a 

single instance

Shri Krishna Menon: These airnnu 
nitions were bought m 1952 or so in 
the oarliei stage:, of production

There is some question (Inter 
ruptton)

Mr. Speaker: Order, order If hon 
Members, all of them, talk silently, 
how can they hear’

Shri Krishna Menon. There is some 
question whether the specifications 
that were given by the technical peo
ple were adequate, another question 
whether those specifications have been 
fulfilled, and a third question whe
ther the quantum of ammunition sup 
plied is totally usable or unusable 
and so on All this is before the 
Committee for enquiry W e have had 
a previous Committee on which our 
own technicians including the highest 
level scientific advisers have differed 
Tharafore, naturally it is a matter

under enquiry How can 1 say any
thing now’

Shri Mahanty: May we know since 
when this enquiry has been pending 
and how long it is going to take to 
come to a conclusion’

Mr Speaker: It has already been 
stated that it has been pending since 
1952

Shri Mahanty. Why has it taken 
this enormously long time’  (Inter
ruption).

Mr Speaker: For how long has the 
enquiry been pending’

Shri Krishna Menon: The last Com
mittee was appointed somewhere 
about six months ago I don’t think 
it is too long The Deputy Minister 
had a serious illness We were most 
anxious to expedite the matter

8hr! Hem Bartu: May 1 know whe

ther the Swiss firm, Oerlikons, that is 
involved in this ammunition scandal 
running to the tune of Rs 90 lakhs, 
is working m any capacity under the 
Defence Ministry at present?

Mr Speaker. The hon Member 
wants to know whether the services of 
this com pany are being requisitioned 
nr are being used even now for this 
purpose Whv should hon Members 

ustf the word “scandal”’

Shri Hem Barua. Thi* i* a scandal. 
Sir because lakhs of iupees are in
volved

Shri Krishna Menon. Sir, the Minis
try holds no brief for these people, 
but they are highly reputable ver> 
big manufacturers I believe, I am 
subject to correction they are the 
peop’e who designed the Arobernath 
Factor} We have had no trouble 
anywhere else, so far as I know, but 
certamlv in the placings of any other 
tequirement this will be taken into 
consideration unless thev make good 
whatever loss we suffer or we have 

suffered m this

Shri Hem Barua: In view of the
ammunition deal with that particular 
firm that is being employed bv the
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JDefenee Ministry in M m * other capa
city, may I know whether this Minis
try is taking it up with that Ann 
■or going to cancel the contract and 
jail that with than?

Shri Krishna Meaon: If I know the 
results at the enquiry, why should 
there be an enquiry at all? I have to 
■wait and see what they say Thu »  
.a highly technical matter

Shri Hem Baiwa: May I know why 
a second enquiry committee was ap
pointed and why Government did not 
take any action on the report of the 
first committee7

Shri Krishna Menon: The first com
mittee could not produce a unanimous 
report Having in view the concern 
at the Government, on the one hand, 
and the concern of the House and. 
what is more, when there is a doubt 
of this kind, it should be cleared and 
we appointed a second committee The 
majority view of the first committee 
was not satisfactory

Shri Hem Barua: May I know
whether the terms of reference of the 
second committee are different from 
the terms of reference that were given 
to the first committee’

Shri Krishna Menon: This is going 
far away from the field The second 
•committee has got wider terms of 
.enquiry but I have not got them here

Iron Ore In Klribura

+
f  8hri Panigrahi.
\ Shri Sabodh Hanada:
^ 8hri 8 C . Bamanta:

Will the Minister ot Steel, Mines and 
Tael be pleased to state-

(a) whether the National Mineral 
Development Corporation has been 

able to assess the quantity and beha
viour of the iron ore deposits in 
Kiriburu mines in Orissa.

(b) whether the Consultants have 
commenced preliminary work con- 

>nacted with this project; and

(c) if so, the total amount of 
which the National Mineral Develop
ment Corporation have spent so fisr 
on this Project?

The Minister of Steel, Minas as4  
Fuel (Sardar Swanui Singh): (a) and
<b) Yes, Sir

(c) Rs 4:3 lakhs upto 31.7-1989.

8hri Panigrahi: May I know the 
total estimated quantity o€ Iron o f  
reserve in these Kiriburu mines?

Sardar Swann 8ingh: So far the
total reserves that have been estimat

ed m the northern block are ot the 
order of 188 million tons with an 
average Fe content of 62 per cent

Shri Panigrahi: May I know whe
ther the experiment for calculating 
th«> total reserve in the entire arse 
i<> being continued’

Sardar Swaran Singh: Prospecting
is still continuing

Shri Panigrahi: Hie Indian Bureau 
of Mines are working there The 
Japanese Consultants are also given 
the task of working these mines. May 
1 know what are the specific func
tions of the Indian Bureau of Mines 
and the Japanese Consultants there’

Sardar Swaran Singh: So far as the
Indian Bureau of Mines are concern
ed, they have undertaken what may 
be described as prospecting and prov
ing of iron ore. viz, the total quanti
ties and the like So far as the Consul
tants are concerned, their main duty 
is to give the designs of the mining 
and all that Ultimately, about the 
question as to what has to be done 
physically upon those drawings ate. it 
will be the responsibility of the Con

sultants

Shri Fanigrahi: May I know whe
ther it is a fact that the Government 
of India have secured the services ot 
mining engineer under the Colombo 

Plan to prepare the detailed estimate* 
of the total reserves and also the 
machinery which will be required for 
working out these mines; if so, nay 

I know what will be the work of the 

Japanese Consultants?
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krihr S w u m  Stalk: I am not 
aware of the Colombo Plan Adviser, 
but even it an Adviser ot that type 
ware thare he would give a broad 
advice and the actual consultancy 
work is much store detailed. No Ad
viser howsoever eminent he may be 
can ifhdertake the Consultant’s res
ponsibility which is of a much more 
detailed character.

Shri 8 . C. Samanta: May I know 
the depth of the drilling in those 
nines?

Sardar Swaran Slagh: It vanes from 
place to place.

BamaHiaat of Fresh Staff

•919. Shri Harish Chandra Mathar:
Will the Minister of Heme Affairs be 

pleased to state

(a) whether Government have 
issued any directive to ban or restrict 
the recruitment of fresh staff;

(b) if so, the reasons therefor, and

(c) the nature of the directive*

The Minister of State in the Minis- 
try ot Homo Affairs (Shri Datar): (s) 
to (c). A  statement is placed on the 
Table of the House.

Statxmxn t

There are general instructions that 
the Ministries should devote urgent 
and continuous attention to the main
tenance of efficiency and economy in 
the administration and avoid, as far 
as possible, the creation of new posts 
or the filling of existing vacancies 
There are also specific orders under 
which fresh recruitment to certain 
categories of poets in Class III and 
Class IV  has been restricted or ban
ned. These order* are summarised 

below

Recruitment fo Class III posts

Under the orders in force since 
January 1958, fresh recruitment to 
Class IQ  poets of Lower Division 
Clerks, Upper Division Clerks, Steno- 
typists, Stenographers and Statistical 
Assistants, Stenographers and Statistic* 

Assistants in the Ministries ani At

tached Offices is not permitted save 
in exceptional circumstances. How
ever, surplus staff belonging to these 
categories in any Ministry or Attached 
Office may be transferred to other 
Ministries or Attached Offices where 
there is a deficiency. There is no baa 
on the recruitment of Class m  staff 
in the subordinate offices.

Recruitment to Class IV Posts

In January, 1958, an absolute ban 
\a p.aced on fresh recruitment from 

the open market to posts of Peons or 
Chaprasis m the Ministries and At
tached Offices. Vacancies in the exist
ing sanctioned strength were however, 
permitted to be filled by the transfer 
of surplus staff from one Ministry to 
another The ban on fresh* recruitment 
did not apply to other categories of 
Class IV staff such as Record Sorters, 
Daftries, Sweepers, Jamadars, Malis, 
Bhistis, etc. The ban on fresh recruit
ment was also not made applicable to 
offices classed as ‘subordinate*.

Shri Harish Chandra Mathar: May 1
know what was the average intake of 
those categories which have been 
restricted, and what is the estimated 
economy effected since these instruc

tions were issued’ *

Shri Datar: I have not got those 
detailed figures We have issued rules 
tt&t as far as possible except with the 
previous concurrence of the Home 
Ministry no new pasts should be creat
ed and only in exceptional cases will 
relaxations be allowed

Shri Chettlar: Is it a

fact that the Home Ministry has issued 
directions to all the Ministries of the 
Government of India that 10 per cent 
cut tn regard to staff has to be effect

ed’

Shri *Datar: That appears to be a 
lecent matter, apart from that a 
general question has been asked here

Shri Harish Chandra Mathar: I res
pectfully beg to submit, Sir, that I 
have not asked for any details I at 
least expect that an answer is made 
to the question which I put I asked,
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wfcitf is the average annuel Intake 
ot Mch category which baa beta 
restricted I never asked whether 
they will save Rs 206. Rs 300 or 
its. 500. I do not want all those de
tail!. I want to know what is the 
effect of all these orders, and what is 
the economy that has been effected

Shri Datar: These orders are being 
issued from 19S6 onwards. It is too 
early to say how many posts have 
been entirely newly created or how 
many have been abolished

vim : v

irnw

anft fa# »w $ <nr **fr % 

■prVrrSrf *w t  ?rf wtf in  v *

«rf |  *r »wf it «rf fc «rV

H<rt«T9t«n-f^f*FnrT^V3rT^f *

Shri Datar: This is not correct at all 
So far as Class IV servants are con
cerned, the ordrrs are that those who 

are already there should be retained 
but no addition should be made to 
that and if, for example, they are not 
required m one Ministry or Depart
ment they are transferred to others

Shri Baaga: Is it a fact that within 

the last three years Government have 
appointed as many as 60.000 new peo
ple in all the central service* and 't 
has been estimated by one of the 
committees whose report wai. publish
ed, I think, in the papers that the 
additional cost incurred by Govern

ment is more than the additional 
revenue they derive from the new 

taxes imposed9

Shri Datar: I am not aware of the 
particular recommendations, but may 
I tell the hon Members that alwavs an 
attempt is being made m •  everv 
Ministry—we have got bodies dealing 
with Uus question—to economise, on 
the one hand, and creating new posts 
only when they are necessary

Shri Banga: Have Government noted 
the recommendation by that Commit
tee that no further recruitment to the 
central services should be mad*

^uiing the pendency of the Second 
**v» Year Plan?

Shri Datar: Sometimes, new appoint.
^ent* will have to be made. In view 

tha expanding activities of the 
government, new appointments will 
%v e  to be made In order tha* there 
*nould be no arbitrary increase cer- 
% n  rules have been made. It ha* 
Sen  said that those rules should be 
flowed and no new appointment* 

^ d e , but where there are special 
circumstances the rules will be reiax- 

*«.

Shri Harish Chandra M atter: Tha

|Vm Minister’s reply refers to action 
Sken in 1968 May I know whether 
^Mring tfew jre»r ihey h»vt lalrm 

*'iy fresh note or assessment of the 

filiation, whether they have given aay 
bought to the matter and issued any 

,n«tructions’

8hri Datar: Government are think* 
>n8 of the matter at all times When- 
eV r  it becomes necessary, and indeed 

ten times, we receive recommenda- 
foi relaxation of the rules and 

" r,lv in exceptional cases it is granted

Expansion of Kcftaery by 
Bnrtnah-Bhell

1
f Shri Osman All Khan: 
j Shrlmati M&fida Ahmed:

•97*. ^ Shri Wodeyar:
j Shri A. K . Gopalan- 
j Shri Tangamani:
I Shri Vfccwanatha Beddy:

Will the Minister of Steal, Mlnee 

S d  Fuel be pleased to state*

(a) whether the Burmah-Sheli have 
"iade an offer tn the Union Govern* 
"tent about the expansion of their 

^finery at Trombay in Bombay,

. ( b )  whether this expansion offer 
'ouJd result in substantial saving of 

*Sreign exchange.

(c) if so, what is the amount, and

(d) whether Government have 

*Sken a decision on this offer?

Ihe Minister of Steel, Mines M i  

Fael (Sardar Swaraa Siagh): (a) Hot 

% t Sir.
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<b) to (d). Do not arise

Shrtaatt X b U »  Ahasei: May I
know Sir, whether the expansion pro- 

wii 1  condition ittichcd with 

Wmit oflkr to forgo (he duty protec

tion?

fgrfar Swasva Siagh: Obviously 
not. because the duty has already been 
surrendered. 1 have already said that 
no proposal has come So, the two 
things cannot be linked

gfert Vknmoatkft Reddy: We under

stand that the pattern of production 
of petroleum products in iKe refineries 
today is such that the middle distil

lates are scarce and the higher dis
tillates, such as petroleum, are in 
greater abundance So, may I know 
whether the Burmah-Shell Oil Com
pany, m their expansion programme, 
have suggested anything m order to 
correct tills disparity’

gaffer Swaraa Singh: I would re
quest the hon. Member to await that 
proposal If and when it comes and 
if and when there is any proposal, 
surely we will ensure that it does not 
add to the imbalance that unfortunate
ly exists today in the pattern of pro

duction.

Shri Taagamaal: May I know
whether the Government, in consider
ing any further olfer by the Burmah- 
Shell, take into account our proposed 
refinery in the State sector whose 
capacity w!U be over two million tons 
so that it is not affected by the new 
proposal which may be for increasing 
the production from 2-3 million tons to 

four million tons?

Surfer Swaraa Siagh: So far as our 
public sector refineries are concerned 
we have taken a firm decision that 
they will be put up according to the* 
capacities which have been indicated 
in this hon. House from tune to time 
The existence of those refineries and 
their capacity will be a very relevant 
factor jn considering any proposal that 

ia put forward.

Shri B n  Banu: May I kno* 
whether it is a fart that the Burmah

Shell has proposed, as part of it* 
expansion programme, the institution 
of a plant that will have a capacity 
to produce one lakh tons ot basic 
lubricating oil* Is there such a pro
posal?

Sardar 8waran 8tagh: It might be 
m their portfolio but it has not yet 
seen the light of day

,  Shri Hem Barua: Have they re
quested the Government’

Sardar Swaran Stngh: No I bav<* 
already said that no formal,—not even 
an informal—proposal has yet been 
placed before the Government either 

with regard to the quantum of expan

sion or the pattern of production

Shri »■■»•■«**.«» Chettiar: Has the

Burmah-Shell Company put up a pro
posal tor a lubricating plant’

Sardar Swaraa Singh: None, sepa
rate from what I have already said

Shrtosatt M aM a Ahawi: In view of 
the fact that these companies are 
entirely dependent on imported crude 
oil, may 1 know whether the Govern
ment have asked them to postpone 
their expansion programs®* till the 
indigenous crude oil supply is avail
able to cater their needs’

£ardar Swaraa Siagh: No, Sir We
have not asked them either to post
pone or to hasten anything. But we 
have asked them to examine, and after 
that examination, if and when a pro
posal is put forward before the Gov
ernment, we will give very careful 

thought to all aspects 

+

fsft x m  :

* W

fin ^  vt f'w

*rir fa
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firfsfi- $ ^  *

ft*
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B U  Datar: The hon. Member’* 
information ii wrong. I may point 

«ut that there has been a decrease 
Id  the consumption of liquor. It has 
Jalkn Dram 1,18,70S gallons to 63,207

gallons. I may also add that, in re
gard to the contents, it contains lees 
of intoxicating portions.

Shrt A. M . Tariq: The hon. Mini*, 
ter has been pleased to say that tha 
consumption in terms of piimu has 
come down. But the taxes and tî e 
rates on whisky are very high. May 
I know whether it is a fact that 
whisky is being supplied In ««m« 
hotels in Delhi in daylight and with, 
out any proper check?

8hri Datar: To some extent tt is
true thafr the taxes hsve been in* 
creased, but the Government have 
taken a number of steps so far as 
the question of restriction is concern* 
ed.

Or. 8ashila Nayar: Do the figures 
given by the hon Minister relate to 
all types of liquor, and do they in
clude the country liquor and foreign- 
imported liquor? Or, do they relate 
to any particular type of liquor?

Shri Datar: They relate both to 
country liquor as well as foreign 
liquor

Shri C. D. Paade: May I know 
whether, in revising the rules re* 
garding prohibition, the Government 
will also take care and consider the 
anomalous position in certain respects 
where a certain person is allowed to 
take any quantity into his room hut 
la not allowed at all in tha dining 
hall’ This creates a lot of in
convenience to the foreign tourists 
because they are used to take wine 
with their meals.

8hri Datar: Subject to the general 
policy of the Government, whenever 
there are any anomalies, they will 
surely be corrected.

* Saja Mahendrm Pratap: Can oar
Government make a census of aB 
those people in Delhi who are addict
ed to drinking?

C M  M r .  It would be very dift- 
cult to make such a census because 
very tew people will come forward 
and register themselves as addicts.
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Shri UtrtMMMi n u k : May I know 
whether the Government has taken 
tato consideration the report of the 
Prohibition Committee end, if go, may 
t know to whet extent the consump
tion has gone down in India after 
that report wee published?

Shri Defer: Tfcat report is before 
the Government. Government ere 
trying beet in the Delhi area to intro
duce e number of restrictions. But so 
far as the general introduction of pro
hibition is concerned, there are cer
tain inherent difficulties. Roundabout 
Delhi there ere areas in Rajasthan, 
Utter Pradesh end Punjab where we 
have not got any dry area at all 
Therefore, unless common action is 
taken by the State Governments and 
Delhi, it would be very difficult to 
introduce complete prohibition

eft amr nta : w t

«nf $ fr w n r  wnrr % 

a jer *  at at gfav rft f*rat *f an

*  *rn¥^¥7sft7»rr^?

r qr art a n  «r*p- qr* t?t |  ’ 

nrfart aar i*r nupa a «rt far* 

arm  tfVr ̂  anr v  *nn <n*5T

ftsaT anam 7

Shri Datar: I am not aware that 
Government officers go to clubs and 
encourage drinking. Thev may be 
going to dube but not encourage drink
ing. (Interruption) .

Mr. Speaker: This it a very
inconvenient question It is not ex
pected that the hon. Minister will go 
to every club and find out But he 
win certainly take note of the informa
tion that la given and make enquiries 
If ext question.

Defeaee Laboratory «t Maaeoorie

•M S. Stef Bagfcaaath Siagh: W U
fee Minister of Defence be pleased to 
Mate:

(a) whether a defence laboratory is 
proposed to be opened at Mussoorie 

CUP,); and

(b) if so, when the scheme will be 
finalised?

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). An 
establishment at Landour become 
necessary to carry out certain special 
investigations, which is part of the 
work done in the Defence Science 
Laboratory at Delhi The scientific 
staff, about 10 m  number, would be 
posted in the next few months

Shri Raghoaath Singh: May I know 
the expenditure on this establishment*

Shri Krishna Menon: It is an estab
lishment for carrying out certain 
special investigations. Regarding ex
penditure, it is pert of the Delhi De
fence Science Laboratory. ’

Vacation of Buildings eecapled by 
Madras Police Force la Kerala

Oral Annoers $2*%

f  Shri Tangamani:
\  Shri A. BL Gopalan:

Will the Minister of Defence be 
pleased to state:

(a) whether the Government of 
India have demanded the return from 
the Government of Kerala 4he build
ings occupied by the Madras Special 
Police at Maiapuram West Hill and 
Cannanore which were given rent free 
to the Madras Government;

(b) whether Government of India 
had offered to sell these buildings to 
the Government of'Madras some time 
before the States reorganisation;

(c) whether Government of India 
have made any such offer to the Gov
ernment of Kerala after States re

organisation; and

(d) what are the reasons for with
drawing tile Maiapuram West Hill and 
Cannanore buildings from the occupa
tion of Kerala Government*

The Minister of Defence (Shri 
Krishna Menon): (a) The Government 
of India have asked for return of the 
buildings at Maiapuram and West Hill 
The buildings at Cannanore were not 
occupied by the Kerala Government

BHADRA 9, 18S1 (SAJCA)
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(b) «nd (e). An offer w u  nude in 
respect of buildings at Malapunun and 
West Hill which at that time was pos
sible.

(d) It is not available now for pres
sing Defence requirements.

Shrl Taagasoanl: May I know
whether some officers in the Ministry 
recently visited Malapuram and West 
Hill and if so, wheUler they have sub
mitted any report about these two 
areas?

ShM I iW hii Meant: There are no 
reports, but the officers no doubt /isit 
these places, because the establish
ments are maintained by the Military 
Engineering Service

Dr. Bam Suhkag Siagh: May I know 
whether the tILE S. road in Cannanore 
which passes through the main town 
is in a dilapidated condition and has 
not been repaired for a long time*

8hrl Krishna Meaoa: It was. 1 do
not think it is any more

Dr. Bam Sabhag Siagh: Yes, it is 
just now in that condition If he 
wants, he can go and see it

Shrl KriAaa Meaoa: I havtf' seen it 
myself; it ’ ia quite correat to say that 
It was in a bad condition lliere were 
disputes between the Cannanore 
Municipality and ourselves as to who 
should pay Now it is being put nght

Shrl Tangamani: May I know whe
ther there is any special reason why 
this offer made to the Madras Gov
ernment for building houses for M  S.P 
was subsequently withdrawn9

Shri Krishna Meaea: Those offer* 
were made soon after independence 
when the key location plans were 
not known or were not what they are 
at present Utey have been lying # 
with the Madras Government tar 
many years. If they had taken 
advantage of it we would have lost 
the buildings and we would have to 
build and make arrangements other
wise. But from the defence point of 
view, happily they did not take it 
and they are now required for urgent 

defence requirements

Shri Tangamaai: Mky I know.
Whether the then Kerala Government 
bad requested the Central Govern* 
tnent for loans for building houses, in 
fcase MLS P. are vacated from Mala* 
bursm and West Rill, and if so. what 
is the reaction of the Government?

Shri Krishna Meaoa: The then 
fcerala Government was not within 
the competence of the Defence Minis* 
hry

Shrl Tangamaai: These buildings 
are occupied by the M.S.P. and they 
belong to the Defence Ministry. They 
were offered to the Madras Govern
ment and the offer was subsequently 
withdrawn My question is, if these 
buildings were vacated, did they ask 
tor loans 4or putting up buildings for 
Housing the M.S P  policemen who will 
be vacated from Malapuram and West 
kill?

Shrl Krishna Meaoa: Not to my 
knowledge.

Income-tax Appellate Trftaaah

m .  Dr. Bam Sabhag Siagh: Will 
the Minister of Law be pleased to 
Mate:

(a) whether it is a fact that the 
abolition of Income Tax Appellate 
Tribunals has been recommended by 
the Law Commission;

(b) what is the substitute suggested 
for the same; and

(c) whether Government have con
sidered that recommendation and 
finalized their decision?

The Minister of Law (Shri A . K. 
Sea): (a) to (c) The Law Commis
sion has submitted its Report on the 
Indian Income-tax Act, IMS; which is 
now under the consideration of the 
Ministry of Finance. Pendiap a deci
sion on the Report, It will not be in 
the public interest to disclose the eon* 

tents thereof.
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Moefeasiaattosi of Baisu* IBm

•98*. Shri Svpakarr Will the Minis
ter of Steal, H m  and Fttel be plea*- 
«d to state:

(a) whether the mechanisation of 
Barsua mines tor supply of iron ore 
to the Rouikela Steel Plant has been 
completed;

(b) whether the operation of the 
mines by mechanical process has 
started; and

(c) if so, since when?

The Minister of Steel. Mines and 
Fuel (Sardar Swaran Singh): (a) to

(c). Work on the mechanisation of 
Barsua Mines is under way A  major 
portion of the mining equipment has 
arrived at site and erection work is 
in progress The mines are expected 
to be ready for operation by Janu
ary, 1960.

Leakage of Information from Manipnr 
Secretariat

*982. Shri L. Achaw 8ingh: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that there 
has been leakage of information from 
the Manipur Secretariat;

(b) whether any detailed enquiry 
was made into the matter; and

(c) the nature of security measures 
adopted in the Secretariat thereafter*

The Minister of 8tate in the Minis, 

try of Home Affairs (Shri Datar): (a)
There has been some leakage of in
formation from the Manipur Secre

tariat.

(b) Yes

(c) Security arrangements on the 
line* of those in force in the Central 
Government Secretariat have been 
introduced with effect from the 6tha 
July, 1959. Under these arrangements 
visitors to the Manipur Secretariat 
have to produce identity cards issued 

by the Administration or those issued 

by the Parliament of India in the case 
ot Members of Parliament, failing 
which, the visitors have to obtain

199 L & D .—&

entry permits from the Reception 
Office located in the premises of the 
Manipur Secretariat.

Shrt L  Achaw Singh: It has been 
stated that some enquiry has been 
made into the leakage of information. 
May I know what are the details of 
that enquiry?

Shri Datar: About four cases were
detected and action has been taken by 
*he Government against them

Medial Mission to Laccadive 
Islands

+

.jfli f fltttaatf Maida Ahmed:
\  Shri Mohammed Elias:

Will the Minister of Home Affairs 
be pleased to state: *

(a) whether it is a fact that two 
doctors sent on a mission of mercy to 
the leprosy infested Laccadive Islands 

have been stranded on an island far 
away from their destination; and

(b) if so. what measures have been , 
taken by Government to rescue those 

officers?

The Deputy Minister ot Home Affairs 
(Shrimati Alva): (a) Two doctors,
appointed as Medical Officers in charge 
of the Government dispensaries in 
Ameni and Kiltan Islands, reached 
Androth island in May, 1959, but 
eould not proceed to their destinations 
due to the stoppage of normal com
munications on account of the onset of 
the monsoon

(b) A  naval ship was sent to 
Androth island on the 7th July 1959 
fo pick up the two doctors and trans
port them to their respective destina
tions. However, the doctors could not 
board the ship due to bad weather 

and thi; rough sea

Shri Mohammed EUas: It has been 
reported m the Press that there is no 
proper communication between these 

XI islands and the mainland May I 
know whether communications are 
being kept between these islands and 

the mainland*
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Shrtmatt Air*: During the monsoon, 
no communication is possible Apart 
from the Laccadive and Minicoy 
islands, even the coastal towns are cut 
oft by sea; ships are stopped for four 
months Therefore the two doctors who 
were sent were land-locked m Androth 
and they will have to move out only 
•bout the 15th September when the 
fury of the monsoon ceases

Shri Hem Barua: May I know whe- , 

ther Government propose to purchase 
a passenger cum cargo ship, so that 
it might operate regular services bet
ween the mainland end the Lacca

dives and the other islands* If so, 
may I know how far this programme 
has been implemented*

Shrimati Alva: W e have chartered
•  ship for the present which plies 
every 15 or 20 days in fair weather 
months About the acquiring of ships,
H  is constantly under examination 
It j* not very easy to acquire it

Bajkomari Sports Coaching Scheme

*985. Shri Vtawanatha Beddy: Will 
the Minister of 'Education be pleased 

to state

(a) whether another scheme in 
place of Raikuman Sports Coaching 
Scheme nas b«en drawn up, and

(b) if so, the mam features thereof*

The Minister of Education (Dr. K  
L . Shrimali): (a) and (b) The 
scheme has not yet been finalised A 
committee constituted by the All India 
Council of Sports to work out the 
details of a broad-based National 
Sports Coaching Scheme which will 
replace the Rajkuman Sports Coach

ing Scheme has submitted its report 
The report is still under consideration 

by the Council

Shri Vtowanatha Beddj: May I 
know whether il has been suggested 

to this committee to recommend or to 

consider a separate scheme for the 
purpoee of coaching youngmen in the 
universities? Apart from the other

athletic associations, to ooach the 
students in the universities particular, 
ly, is there any particular scheme re
commended by this committee?

Dr. K . L. Shrimali: This report
makes two recommendations, one with 
regard to the establishment of a Cen
tral Institute of Coaching and 
second with regard to the national 
coaching scheme. The coaching in 
the universities end colleges will be 
covered by both these institutions

Shri Viswanatha Beddy: What are 
the special features of this new 
scheme, apart from what was contain, 
ed m the Rajkuman scheme?

Dr K  L. Shrimali: As far os the
Central Institute of Coaching is con
cerned, the Rajkuman Coaching 
Scheme has no central coaching insti
tute. This is an entirely new recom
mendation The National Coaching 
Scheme is more comprehensive than 
the Rajkuman Coaching Scheme For 
the beneflt of Members, I shall place 
a copy of this report in the Library

Shri Barrow* On the basis of train
ing them young and early, is there 
any provision made for coaching m 

schools*

Dr. K . L. Shrimali. Yes Sir, that U 
another recommendation of this com

mittee

Dr. Bam Subhag Singh: The stand

ard of Indian sports has gradually 
deteriorated in the past two or three 
years May I know what efforts Gov
ernment propose to make to raise 
that standard through the coaching 
schemes and other schemes*

Dr K . L Shrimali: As the House is 
aware, sometime back we had ap

pointed a committee to go into this 
whole question with regard to raising 

*of standards of sports and the Gov. 
eminent have accepted the recom
mendations of this committee The 

Sports Council has been reconstituted 

and now we are on the way of im
plementing the recommendations of 
that committee W e  have written to 

the State Governments to provide
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play (rounds for school children and 

college students, so that they might 
train these young sportsmen at an 
early age. The other recommenda
tions with regard to the Central Insti
tute of Coaching end the national 
coaching scheme are all under con
sideration and this report with regard 
to the coaching institute and the 
Central Institute of Coaching will 
come up for consideration by the 
Sports Council in the next meeting on 
the 8th September, 1959

Shri N. R. Muniswaxny: What are the 
special drawbacks of the Rajkuman 
Coaching Scheme which is sought to 
be replaced by the fresh scheme’

Mr. Speaker: Copies of both these 
schemes may be placed in the Library

Dr. K . L  Shrimali: Yes

Mr Speaker: The hon Members 
can compare this to themselves

Shrl Hem Baraa: May I know whe
ther it is a fact that Government pro. 
pose to spend Rs 2 crores on the 
development of sports during the re
maining period of the Second Plan’
If so, how much of it is going to be 
utilized by the National Coaching 
Scheme and how much of it is going 
to be made available to the State 
Governments for the development of 
sports’

Dr. K  L  ShrimaU: A  major part of 
tin's amount will go to the State Gov- 
e-nments for schools and colleges, that 
is to say, nearly about 75 per cent

Shri Hem Barua: May 1 know whe
ther the State Governments were con
tacted and their opinions obtained 

about their interest in sports and how 
they are going to implement the 

schemes, so far as educational insti
tutions are concerned’

Dr, K . L. Shrimali: A  Committee, v 

which was appointed with the Maha
raja of Patiala, did issue a question
naire and all those who were interest
ed in sports were contacted and it was 
after necessary enquiry that this com. 

roittee submitted its report

WRITTEN ANSWERS TO  
QUESTIONS

Service Conditions In Ordnance 
Factories

*961. Shrl Rajendra Singh: Will the 
Minister of Defence be pleased to 
state:

(a) whether any difficulties are be
ing experienced m  recruiting ade
quately qualified persons in senior 
tanks in Ordnance Factories due to 
unattractiveness of existing pay-scales; 

and

(b) what steps have been taken to 
improve the service conditions for 
making it attractive’

The Minister of Defence (Shrl 
Krishna Menon): (a) Yes, *Sir

(b) The revision of pay scales and 
other conditions of service will have 
to await the Pay Commission’s re
commendations Recently we have 
extended pension benefits to these 

officers who were hitherto on the 
Contributory Provident Fund system

Admission Forma in Universities

•

•971. Shri Blbtmti Mishra: Will the 
Minister of Education be pleased to 
state

(a) whether Government are aware 
that <n the Forms for Admission to 
various Universities a column regard
ing religion is required to be filled up,

(b) if so, have Government taken 
any steps to ban it, and

(c) the result thereof’

The Minister of Education (Dr K. 
L. Shrimali): (a) to (c). While in
formation in regard to the practice 
which is being followed m all the Uni
versities in India is not available, the 
Government of India do not consider 
that calling of such information con

travenes the provisions of the Consti
tution.
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* m  Start Keahava: Win the Minis- 
tar bf BhiMhua be pleased to state:

(a) whether Government have 
•lopped placing orders abroad for 
specialised vehicles for the Indian Air 
Force; and

(b) if so, how is it proposed to 
satisfy the need for such specialised 
items?

(

The Deputy Minister of Defence 

(Sardar ACajithla): (a) and (b).
There have been no occasions in the 
recent past to place any orders abroad 

far specialised vehicles for the I.A.F. 
W e propose to meet their requirements 
for new vehicles from indigenous pro
duction. Meanwhile we are recondi
tioning old vehicles and developing 
other types.

Condemned Vehicles

•917. Shri M . R. Krishna: Will the 
Minister of Defence be pleased to 
state:

(a) what steps have been taken to 
reduce the numbers of condemned 
vehicles every year;

(b) what is the total number of 
vehicles which have been made over 
to the Disposals Directorate but which 
have now been withdrawn for major 
repairs; and

(c) what is the number of vehicles 
declared completely as scrap and 
whether they have been sold?

The Minister of Defence (Hurl 
Krishna Meaen): (a) There are defi

nite instructions for efficient end pro

per maintenance of vehicles at all 
levels. Periodical inspections by tech. 
nical experts are carried out. The 
vehicles which have served •  a long 
life and which are considered as be
yond economical repair are declared 
to disposals. Almost all the vehicles 
declared to disposals were pre-IMS 
vehicles of War-time origin, which had 
outlived their life, or were non
standard or obsolete.

(b) Kone at the vtftic** tiMNMft 
to fee Disposals Directorate tas «£&>» 
drawn for tnalor repairs.

fc) No vehicle I* declared to dfe. 
posals as ierap>. They are declared 
as vehicles and classified as repairable 
or beyond economical repair and ore 
sold in the condition they are. The 
prices obtained for these vehicles are 
much higher than their scrap valuer 
29,534 vehicles which were obsolete 
or non-standard or beyond economi
cal repair were declared to disposals 
during 1-4-1953 to 31-8-1989. Oat of 
these, 29,435 were sold during this 

period.

Common Financial Year

*978. Shri Damanl: Will the Minis
ter of Finance be pleased to state:

(a) whether Government have taken 
any decision on the recommendation 
of the Estimates Committee that all 
public enterprises should have a com
mon financial year; and

(b) if so, the nature thereof?

The Deputy Minister of Flaamo 
(Shrimati Tarkeshwari Siaha): (*)

Yes.

(b) Steps are being taken to bring 
the financial year of all public enter
prises in line with the financial year 
of the Government of India except in 
the case of Export Risk Insurance 
Corporation and certain financial ins. 
titutions like the Reserve Bank of 
India, the State Bank of India, the 
Life Insurance Corporation of India, 
the Industrial Finance Corporation 
and the Rehabilitation Finance Ad
ministration which stand on a different 

footing, and are governed by special 
regulations and enactments.

Training of Primary School Teachers

* *981 Shrimati Da Palchoudhati:
Will the Minister of Education lx 

pleased to state:

(a) whether it is a fact that the 
Government of India have foRnuhtt- 

ed a scheme tor country-wide train
ing of Primary School Teachers;
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(b) if so, brief details of the 

Scheme; and

(e) the approximate total expendi
ture which will be incurred in its im
plementation?

The Minister ef Edoeation (Dr. X . 
L  Shrimali): (a) Yes, Sir.

(b) and (c). A  statement is laid 
on the Table of the House.

St a t e me n t

(b) Hie brief details of the Scheme 
•re as follows:

(I) The objective of this scheme is 
to help in the production in time of 
an adequate number of trained 
teachers for appointment during the 
Srd Five Year Plan to provide univer
sal free and compulsory education for 
children between 6— 11 years

(II) During 1959-60 and 1960-61 this 
will carry 100 per cent financial 
assistance from the Government of 
India on approved expenditure

(in) It should be endeavoured, in 
the first instance, to increase the in
take capacity of existing training ins
titutions wherever possible and neces
sary. If this, increase in output is not 
likely to suffice the requirement of 
additional teachers during the 3rd 
Plan, new training institutions, should 

be established.

(iv) The new institutions to be set 
ap together with the increase in the 
output of existing institutions should 
be able to cover about half the num

ber of additional teachers that will be 
required for the expansion programme 
during the Srd Plan.

(v) It should be endeavoured* 
through this scheme to train as many 
women teachers as possible.

(vi) In order to pay special atten
tion to the quality and contents of 
tfate training, the following points 
have bean emphasised:

(1) This training should be envi

saged as training in Basic

(b) The normal qualification for 
admission into these institu
tions should be matriculation 
or post-basic or higher second
ary, although it may be found 
necessary for some time to 
make some relaxation in this 
regard in the case of women 
teachers' or in some special 
areas.

(c) The duration of training 
should be two years as far as 
practicable.

(c) About Es 8 crores dunng 1959— 
61, so far as it can be estimated at 
present.

Crop Compensation for Fanagarh 
Base

*983. Shrl H. N. Mukerjee: Will the 
Minister of Defence be pleased to 
state:

(a) whether any complaints have
been received regarding non-payment 
for several years of crop compensation 
due on cultivated lands acquired by 
the Reserve Base at Panagarh, West 
Bengal, and ,

(b) whether the arrears due, if any, 
will be eleared soon and future pay
ments regularly made?

The Deputy Minister of Defence 
(Sardar Majithia): (a) Yes, Sir, re
garding delay in payment of recurring 
compensation m respect of about 334 
acres of land held under requisition 
by the Defence authorities.

(b) Yes, Sir. The latest report indi
cates that the Collector’s assessment 
of compensation payable upto the end 
of 1958-JS9 has been sanctioned by the 
competent authorities. It is expected 
payments will be made shortly by the 
Collector.

vtmr,



5365 Written Answers AUGUST tl, 1959 Written ibuiNn ja66

wnctfliw rm « w  %  « * * *  if

^  f*T fr 3 * 7  Jrtw %

fofiw w ffff

* n f *  «wr inifcr g f  fc ?

wro «ftr to* ( ^  taw  h  

sn *ta ) : '

V W SFTTtf 1 H *^ - U  ^  m

*far
«rt *mf=mr xfir st r̂r̂ r,

frtr %  f̂ sr̂ft *r Frrt îT
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Teachers In Training Colleges

tft|1- Sliri Subbiah Ambalam: 

Shri K . S. Rsunasvramy:

Will the Minister of Education be 

pleased to state:

(a) whether the revision of scale* 

of pay of teachers in affiliated col
leges, as recommended by the Univaft- 
Mity Grant* Commission, is net appli

cable to lecturers and professors in 
Teachers* Training Colleges which are 
also affiliated collegea of universities; 

add
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<b) if to, what steps are being taken 
by Government to remove this dis
crimination?

Tie Minister of Education (Dr. K. 
It, Shrimali): (a) The scales of pay of 

teachers in affiliated colleges, as re
commended by the University Grants 
Commission, are also applicable to 
teachers in Training Colleges which 
are affiliated to the universities The 
Commission, however, does not assist 
Government colleges.

(b) Does not arise.

School Test Books In Himachal 

Pradesh

*990. Shri Padam Dev: Will the 
Munster of Education be pleased to 
state:

(a) whether it is a fact that decision 
regarding text books to be prescribed 
for study for school students m Hima
chal Pradesh was taken in March and 
the books are not available to students 
even now; and

(b) the steps Government propose 
to take ui the matter’

The Minister of Education (Dr. 

K . L. Shrimali): (a) and (b). A  

statement is laid on the TaSle of the 
House

S t a t e m e n t

No new text books were prescribed 
by the Himachal Pradesh Administra
tion for the current academic year 
The books which were in use for the 
last four or five years are being 
continued. There has, however, been 
a shortage of history books for middle 
classcs and Hindi books for Primary 
classes, but most of the students *have 

been able to get sccond hand copies 
The main reason for this shortage is 
the enhanced prices demanded by the 

publishers and this was not acceded to 
by the Himachal Pradesh Adminis
tration. The Administration has, how- 

over, been asked to negotiate with the 
puhUahen to ensure adequate supply

books at raasnnabh price*.

Location at 8teel Plan* In Madrao

•991..

Shrl S. R. Anmmghan: 
Shrl Qanapathy:

Shri Tangamanl:
Shrl Snbbiah Anhalaa:

Will the Minister of Steal, Mine* 
and Fuel be pleased to state:

(a) whetlfer the resolution passed 
by the Chamber of Commerce of 
Southern Zone to locate a steel plant 
in the Southern States at its confer
ence held in Madras on the 24th July, 
1959 has been received by the Central 
Government; and

(b) if so, what action has been taken 
or is proposed to be "taken on the 
above resolution’

The Minister of Steel, Mines and 
Fuel (Sardar Sw ann ' Singh): (a)
and (b). No, Sir. However, an iron 

and steel plant based on the ores of 
Salem can be considered if c6ke from 
Neyveli Lignite proves suitable for 
smelting these ores.
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Coal Deposits la W. Besi«l

f  Shri S. C. Samanta:
I Shri Subodh Hansda:

*993. J. Start Sabiman Gboae:
[ Sbri Baghunatb Siafh:
I  Shri R. C. Majhl:

Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a) what steps have been taken to 
exploit the new seams of coal found in 
the district of Bankura and Ondal 
anas in West Bengal:

(b) whether further geological 
survey waa conducted in those areas; 
and

(c) if so, with what results?
•

She Minister «f Steel, Mine* and 
M l  (Bandar Swaraa Siagh): (a) 

and (b). No steps have so far been 
taktn to exploit these new seams of 
Mri, as the coal found in Bankura 
District is of poor quality and the ex- 
Ffrp>tqgy work regarding Ondal area 
It itill In progress.

(«) Doss not arise.

Naga BsetUas 

*994. /  ®* C. Shawa;
\ttrl L. Achaw BJbmeSi:

Will the Minister of Homo Affairs 
be pleased to refer to the reply given 

to Unstarred Question No. 3345 on 
the 21st April, 1959 and state the fur
ther progress made in combing out the 
hostile Naga gangs from their hideouts 
on Manipur border?

The Minister of Home Affairs (Shri

G. B. Pant): Combing out operations 
are being continued. A  large number 
of Naga hostiles have been arrested, 
and arms and ammunition seized.

Children’s Museum

r Shri B. C. Majhi:
| Shri Subodh Hansda:

*995.J S. C. Samanta:
] Shri Ram Kristian Gupta:
I Shri Pangarkar:
I'Shri D. C. Sharma:

Will the Minister of Education be 
pleased to state:

(a) whether the plan and the esti
mate of the Children^ Museum have 
been prepared;

(b) whether these have been consi
dered and approved by the Govern
ment;

(c) if so, whether the construction 
of the building has started and the 
progress made up-to-date; and

(d) the names of the countries 
wherefrom experts have been invited 
to help in the project?

The Minister of Education (Dr. 
K. L. Shrfanali): (a) Yes, Sir.

(b) They are under consideration.

(c) The construction has not yot 
StMtOd.

(d) The question of tavttfaof a 
foreign expert Is only under ee**-
W I h OB*
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S m  m M i  of Nuttttei

r M M  ladki B u b m :
* • * .  1 S M  B u t  Krishan Gupta:

I  Shri A . H . Tariq:

Will the Minuter of Fhuaee be 

pleased to state:

(a) whether Government have 
taken any decision to ban total sale of 
narcotics in the Union Territory of 
Delhi; and

(b) if so, what will be its impli
cations in terms of financial loss to 

Government?

The Deputy Minister of Finance 
(Shri B. K. Bha«at): (a) Stale of
charas and ganja is prohibited The 
question of prohibition of bhang is 
under consideration Sale of other 
narcotics is restricted to those who 
require them on medical grounds only

(b) Prohibition of non-medical con
sumption of opium has resulted in a 
loss of revenue of Rs 7 lakhs per 
annum If sale of bhang is prohibit
ed, it would cause a further loss of 
Rs 2 lakhs per annum

Central Pool of Engineering 
Specialists

*997 Shri B a a  Krishan Gupta: Will 
the Minister of Hone Affairs be pleas

ed to refer to the reply given to 
Starred Question No 927 on the 5th 
March, 1959 and state at what stage 
the question of setting up of a central 
pool of engineering specialists stands 
at present’

, The Minister of Home Affair* (Shri 

O. B. Pant): A  scheme for the consti
tution of the pool has been drafted and 
is being finalised in consultation with 
the concerned Ministries It will 

thereafter be referred to the State 
Governments for their comments

Transfer ef Ugfc Court Jadgee

•H i  Shri B«gius»rth Siagh: Will 
Ithe Minister of Haaao Afllalm be pleas

ed to state:

(•)  how many High Court Judges 
in t o  txtansltared from one State to

another during the last six months; 
and

(b) whether the system of suck 
transfer is proving a success?

The Minister of State in the Minis
try of Home Affairs (Shri Datar)*.
(a) One.

*(b) No system of transfers is in 
force A  transfer is made when there 
are special circumstances requiring, 
such action.

Unauthorised Colonies

*999 Shri Vajpayee: Will the Minis
ter of Heme Affairs be pleased to 
state.

(a) whether it is a fact that despite 
the penal provisions in the Delhi 
Municipal Corporation Act, the plan
ning of unauthorised colonies m Delhi 
is going on at a rapid pace,

(b) if so, the steps taken against the 
so called colonisers who still continue 
to invite the public to purchase plots 
in their unauthmsed colonies, and

(c) the number of unauthorised 
colonisers against whom action has 
been taken so far7

The Minister of State in the Minis
try of Home Affairs (Shri Datar):

(a) It is a fact that some colonisers 
are still making efforts to sell out 
plots without having their lay-out 
plans approved by the Delhi Municipal 
Corporation

(b) Unauthorised 
being prosecuted

(c) Nine

colonisers

•i « w J

.  Oil in Swat

'D r. Bam 8ohhag Singh: 
Shxi Hem Baj:
Shri A. K . Gepalan:
Shri Tangamani:
Shrl Bbhwaaath Boy:
Shri Ajit 8iagb Sarhadl: 

Will the Minister of Steel, Mine* 

and Pool be pleased to state:

(a) whether it is a fact that gat 

and oil have bean found in Maharaj
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Village ia Sunt District of Bombay 

State;

(b) if so, whether the samples of 
gas and oil found there have been 

analysed; and

(c) the result of this analysis9

The Minister at. Mines and Oil 

(Shri K . D. Malaviya): (a) Only gas 

was encountered while drilling near 
the village Mahej, District Surat 

Bombay State.

(b) The samples of gas could not be 

collected due to high pressure and 
blow out.

(c) Dftes not arise

Iron ore Mines in Sofclnda

*1991. Shri Panigrahl: Will the 
Minister of Sled, Mines and Fnel be 

pleased to state*

(a) whether the Onssa Mining 
Corporation has been granted any 

lease of iron ore bearing areas tn the 
Daitan hills in Sukinda (Onssa).

(b) if so, the total area given under 
lease; ariH

(c) whether any survey has been 
carried out by Orissa Mining Corpo

ration?

The Minister of Mines and Oil (Shri 
fL  D. Malaviya): (a) No, Sir

(b) Does not arise

(c) No, Sir

Three-Year Degree Course

_____  f  Shri Hariah Chandra Mathor:
iot s. ^  shri Kami Bed$r:

Will the Minister of Edaeation be* 

pleased to refer to the reply given to 

Unstarred Question No 449 on the 
10th August, 19S9 and state:

(a) what Is the up-to-date expendi

ture by (i) Central and (ii) State 

Governments on the Implementation 
of educational reforms in r e ject at 
introduction at Higher Secondary and 

ttr» » y r  degree connas;

(b) what is the impact at theee 
changes on examination remits; and

(c) whether Government have any
corrective measure m view to improve 
the position?

The Minister of Education (Dr. 

K . L. Shrimali); (a) to (c;. A  state
ment is laid on the Table of the Sabha.

S t a t e m e n t

(a) (1) For the upgrading of High 
Schools into Higher Secondary 
Schools, the expenditure sanctioned by 
the Central Government up-to the end 
of 1958-59 amounted to about Rs. 48 
lakhs, the expenditure on the intro
duction of the Three-Year Degree 
Course was Rs 94 lakhs.

(uj The expenditure upto 1958-59 
incurred by the States on the upgrad
ing of High Schools into Higher 
Secondary Schools amounted to Rs. 30 
lakhs approximately The States ex

penditure on the introduction of the 
Three-Year Degree Course is not 
available Under the schemc, the 
State Governments and non-Govem- 
ment Colleges are, however, expected 
to provide an amount equal to the 

amount sanctioned by the Central 
Government

Figures of expenditure for the 

financial year 1959-60 are not avail- f 

able, except for the Centre's assist

ance given so far towards the Three- 
Year Degree Course which comes to 
about Rs 18 lakhs.

(b) and (c) The Scheme has been 
introduced very recently and it is too 
early to make any assessment of the. 

impact of the scheme on the examina
tion results However, the matter ia 

receiving attention.
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film Projectors

•1064. Shri SubodJi Hansda: Will

the Minister of Education be pleased 
to state:

(a) the progress so far made in the 
production of 35mm filmstrip Pro
jectors by the Ordnance Factory at 
Dehra Dun; and

(b) whether a final decision has 
been taken by Government for the 

supply of these projectors to educa
tional institutions at concessional 
rates?

The Minister of Education (Dr. 
X . 1*. Shrtmali): (a) Of the pro

gramme of 500 projectors for the first 
year, about 200 have so far been pro
duced;

(b) This is still under consideration.

Bharat Electronics Ltd

*108S. Shri Tfcngamanl: Will the 

Minister of Defence be pleased to 
state:

(a) whether targets have been fixed 
for production of electronic equip
ment for the jeer 1959-8© for the 

B hint Btatronke Ltd., Bangalore;

(b) U 90, number end value
V d Q I f

(c) what is the production target 
for the first 4 months of the year 
1959.00;

(d) whether there is any short
fall; and

(e) if so, the steps taken to rectify 
the same? .

* The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir.

(b) A  production programme of the 

value of Rs. 100.70 lakhs has been 
planned for 1959-60 As some of the 

equipment to be produced is for the 
Defence Services, it will not be in 

the public interest to disclose the 
details of them.

fc) to (e) A  statement will be 

laid on the Table of the Lok Sabha 
before the end of the Session.

Planetarium

*1906 Shri D . C Sharma: Will the 
Minister of Scientific Research and 

Cultural Affairs be pleased to refer to 
the reply given to Starred Question 
No 1856 on the 16th April, 1959 and 
state the nature of further steps taken 
to build a structure where the plane
tarium can be put up for viewing by 
the public’

Hie Deputy Minister of Scientific 
Bewaich and Cultural Affairs (Dr. 

ML M . Das): The Plans of the 
Planetarium building are being sub

mitted to the Delhi Corporation and it 
is expected that the Planetarium will 

start functioning m the new building 
during the coming cold weather

Popularisation of Hindi

•190? Shri Ram Krishan Gupta:
Will the Minister of Home Affairs be 

pleased to refer to the reply given to 

Starred Question No 1696 on the 7th 
April. 1959 and state:

fa) whether a decision has since 
been taken to make prizes for learning 

of Hindi by Government employees 
more attractive and popular; and

(b) if so, the steps taken or pro

posed to be taken to hmJemwwt il?
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The Minister et State la the Mlafc- 
try et K m  A*atrs (Shri Datar):

(a) and (b). No new decision has 

been taken. Hie matter will be 
considered in the light ot decisions 
taken on the report of the Comjmttee 

of Parliament on Official Language.

•IM S.{
8 mall Savings

Shri Harlsh Chandra Mathur. 
Shrl Paagarkar:

Will the Minister ot finance be 
pleesed to state:

(a) what are the collections on 
account of (Small Savings during the 
last 4 months,

(b) what is the extent of with
drawals during the same period,

(c) what are the causcs for shortfall 
as compared to the target fixed, if 
any; and

(d) further steps taken to intensify 
the drive for Small Savings Collec
tions9

The Deputy Minister of Finance 
(ShrimaU Tarkeshwarl Sinha): (a)

Rs. 90*53 crores (gross) approxi

mately.

(b) Rs 78 97 crores approximately

(c) No targets have been fixed but 
the budget for the year assumes a net 
credit of Rs 85 crores

(d) Amongst the measures recently 
taken, mention may be made of Cumu
lative Tune Deposit Scheme, Pay Roll 
Savings Scheme, revision of the pro
cedure of issue of identity slips, re
moval of limit of investment by Pro

vident Funds in Treasury Savings 
Deposit Certificates, decentralisation at 

the procedure of appointment at agent 
organisations, sale of Treasury Savings 
Deposit Certificates through scheduled 

banks, co-qperative banks and co
operative societies etc.

Najafgarh Malta*, M U  

m  Shri Vajpayee: Will the 
Minister of Defeaee be pleased to 

state:

(a) whether it Is a fact feat the 

feteloes et the Army ttsgtaews were

requisitioned to deepen and widen the 
Najafgarh Nullah In Delhi;

(b) if so, the circumstances leading 
to the requisitioning of army;

(c) whether it la a fact that the 
work of deepening and widening the 
nullah was originally entrusted to the 
Bharat Sewak Samaj; and

(d) whether it is also •  fact that 
the Samaj failed to complete the work 
within the period specified?

The Minister ef Defence (Hurt 
Krishna Meaoa): (a) Yes, Sir.

(b) to (d) A  part of the work of 
deepening and widening the Najafgarh 
Nullah was awarded by the Central 
Public Works Department to the 
Bharat Sewak Samaj As the Samaj 
were not able to complete the work 
in time, they made a request to the 
Ministry of Defence for Army assist
ance For the timely completion of 
this important work so as to ensure a 
regular flow of water in the Nullah 
during the Monsoon's, it was. agreed to 

extend Army assistance to the Samaj 
on terms of payment agreed with 
them

Victoria Memorial, Calcutta

MMta /  Shri Harlsh Chandra HathVl 

\ Shri R. C . Majhl:

Will the Minister of Scientific Re
search end Cultural Affairs be pleased 

to state.

(a) whether there is any proposal 
from the Trustees for the improve
ment of the Victoria Memorial, 

Calcutta;
•

(b) if so, the nature of improvement 

proposed; and

(c) whether this has been accepted 
by Government?

The Dipsty Mlalster ef teleatIA* 
Rseeareh aad OaM val Affalra (Sr . 

M . M . »•■ ): (a) Yes, ttr.

<h) Provision ot Mfhts, an w ar
head tank and a tube-well; ax*d pay,-



W lttf* AHeHWV B H ADRA  9, U H  (SA KA ) WrttUtl Answer* 5380

mtnt 6f a t*ak ta tb» Memorial 
grounds.

<c) The proposals u *  under eon- 

rtdarattan.

P l i l i  Mr Staflsats Is fM itb

____ f  Shri B aa  Krtahaa Gupta:
“ *■* \  Shri D. C. Sharma:

Will tha Minister of Education be 
pleased to state:

(a) the expenditure likely to be 
incurred by the Government of India 
on the construction of hostels for stu
dents In Punjab during the remaining 
period of the Second Five Year Plan; 
and

(b) the expenditure so far incurred 
on this item by the Government of 
India during the Second Five Year 
Plan period?

The Minister of Education (Dr. 
K . L. Shrimali): (a) and (b). Infor
mation is being collected and will be 
laid on the Table of the Sabha in due 
course.

Foreign SehoUrahipa for Punjab 
Students

1818. Shri Bam Krishna Gupta:
Will the Minister o! Education be 
pleased to state the number of students 
from the Punjab State, who were 
awarded scholarships by the Govern
ment of India for study abroad during
1957-58 and 1B5&-8B?

The Minister of Education (Dr. 
K> L. Shrimali): None, Sir.

Lok Sahayak Soaa, Punjab

1811. Shri Bam Krtthan Gupta: Will
the Minister of Defence be pleased to 
atate:

(a) the location and number of* 
camps established under Section 4 of 
the Lok Sahayak Sena Act, 1856 ia 
Punjab since 1st July, 1959; and

(b) tha number of volunteers enrol- 
lad in different District Camps of 
Punjab State?

tha MWrtsr of Dafeooa (Shri 
KiWm a Maaan): (a) and (b). Three 
camp* as under have been held in the 
Punjab after 1st July 1959:

Camp Dates No. of vo
lunteer* 
enrolled

i .  Kairon (Amritsar)

s. Gohans (Rohtrik)

Bagapurana
rozepore;.

(Fe-

10th Aug. joo  
to 8 th 

Sep. 59-
17th A ug 325 

to 15th 
Sep. 59.

20th Aug. Infonna- 
to 18 th t km not 
Sep. 59. yet m i l -  

able.

During 1959-60, 19 L.S.S. camp* are 
scheduled to beheld in the Ptinjab, 
of which 5 were completed prior to 
the 1st July 1959.

Ships for Indian Navy

1812. Shri Bam Krisfean Gupta: Will 
the Minister of Defence be pleased to 
state the number of new ships pur
chased for Indian Navy from foreign 
countries (country-wise) during 1959 
so far?

The Mhatstrr ot Defonce (Shri 
Krishna Menoo): Two Ai\ î-Submarine 
Frigate* LN. Ships ‘KIRPAN’ and 

‘KU TH AR ’ have been purchased for 
the Indian Navy from the U X . during 
1959 so far.

Girls’ Education tn Paajah

ISIS. Shri Bam Krishan Gapta: Will 
the Minister of Education be pleased 
to state:

(a) the amount allocated for the 
year 1959-60 to the Government of 
Punjab for the education of girls; and

(b) the amount asked for by the 
Punjab Government’

The Minister of Education (Dr. 
K , L. Shrimali): <a) The Punjab Gov
ernment have included an amount of 
Rs. 19 21 lakhs for schemes relating 
to girls’ education in their programme 

for 199940.
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(b) The outlay on these schemas 
proposed is the Draft Plan was 
Rs. 22 23 lakhs.

Co-operative Research Associations

Itti Shrt Ram Krishaa Gupta: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state the 
total amount of grants and other finan
cial assistance given so far to the Co
operative Research Associations9 ^

Hie Minister of Scientific Research 
and Cultural Affairs (Dr. M . M . Das):
The information is being collected and 
will be laid on the Table of the House

Indian Economic Service and Indian 
statistical sennde

ISIS. Shri D. C. Sbmrma: Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to Unstarred 
Question No 157 on the 12th Feb
ruary, 1959 and state the progress 
made so far with regard to the set
ting up of the Indian Economic Service 
and the Indian Statistical Service9

The Minister of State tn the Minis
try of Hone Affairs (Shri Datar): The 
advice of the Union Public Service 
Commission on the draft schemes for 
the two Services has been received 
only recently and further details relat
ing to the constitution of the Services 
are being worked out

Department of Nuclear Physics in 
Universities

1816. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state

(a) the names of the universities in 
which department of Nuclear Physics 
has been established so far, and

(b) the amount of grants given by 
Central Government for the purpose, 
University-wise?

Ike  Deputy Minister of Scientific 

l n w w l  and Cultural Affairs (Dr. 
ML M . Das): (a) Andhra University

(b) NO. I J *

Bweepass sad Sea*engs<a In 
Cantonment Boards

, M M . Shrt D. C. Sharma: Will the 
Minister of Defense be pleased to Nfar 
^  the reply given to Unstarred Ques- 
% n  No 3807 on the 24th April, 1989 
hd state:

(a) the further progress made in 
*hproving the living conditions of the 
Veepers and scavengers in the canton
ments in the country, and

(b) the further progress made in the 
..instruction of houses for them upto 
me 31st July, 1959?

. The Deputy Minister of Defmee 
^ardar Majlthla): (a) During 1959- 

till now, construction of 149 guar- 
j^rs at an estimated cost of Rs 8,80,698 

is been sanctioned

(b) Tenders for the work have been 
mvited by the Cantonment Boards 
c°ncerned and work will commence

ortly

k\bonr and Social Service Camps in 
Punjab

1881. Shri D C. Sharma: Will the 
. mistf r of Education be pleased to
ate

(a) the number of labour and social 
. rvice camps opened m Punjab 
.Snng 1959 (upto the 31st July, 1959) 
agr students and the youth with the 

sistance of the Central Government;

su(b) the expenditure incurred on 
ch camps, and

. ( c )  the number of camps proposed 
be opened during the remaining 

P >riod of 1959’

— The Minister of Education (Dr. 
L . Sbrimali): (a) Fifty-five Camps 

•(b) Rs 1,24,671 83

(c) Information regarding the total 
. imber of camps which might be held

•firing the remaining period of 1959 
is not yet been received from the 

. oamzations concerned 42 camps Jure 

..iwever scheduled to be held upto 
w th September, 1969 

N on : *The figure given for ex
penditure is liable to revision on 

itlement of audited accounts.
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IF«|iiii<H»tii T w  u i  Wealth tta 
Bomba? SM»

lfl». 8kri Paagarkar; Will the 
Minister of H su «e  be pleased to state 
(be number of wsessees of expendi
ture tax and wealth tax in the five 
districts at Marathwada region of 
ppwihty during 1988*59 (District* 

wise)?

Ike Mlalster ef Finance (Shri 
Mwratjl Deaal): The number of asses- 
sees as on 31st March. 1959 is given 

below*

Districts Expen-
diture- tax

Wealth*
tax

t  Handed 1 15

>. Parbhani 3 17

3 Aurangabad 1 101

4 Bhir 18

j  Lantr (Osmana-
bad) 1 19

T ota l 6 170

Taxes from Bombay State

1820. Shri Paagarkar: Will the
Minuter of Finance be pleased to 
state the amount of money collected 
by the Government of India by way 
of taxes and other revenue measures 
m the Bombay State dunng 1058-59’

The Minister ef Finance (Shrl 
Merarjl Deaal): Rs 271 68 crores

The above docs not include receipts 
under the various major head* in 
the group “Civil Administration, 
Currency. Mint, Civil Works etc”, as 
these are receipts not on account of 
any revenue measures adopted but on 
account of services rendered and sup
plies made

Income tax, Bombay State

1 B I  Shrl Paagarkar: Will the 
Minister of Finance be pleased to state 
the amount of income-tax assessed 
and collected In the Marathwada 
region ef Bombay daring the year
1958-5# (DJstrict-wi*e)r

The Minister af Finance (O il  
MoracJI Deaal): The information is as 
under:

District Amount Amount
o f Income- o f  Income- 

tax tax 
assessed collected

(Rs in Lakht)

Aurangabad .  
Bhtr 
Minded 
Parbhani 
Latur (Osmana- 

bad).

T o t a l

7 69 
1 05 
a 75

3 03

4 *3

5 90 

70 
l  71

1 7*

2 24
18 65 12 27

Cases Pending la High Goarts

1828 Shri Bern Raj. Will the Minu
ter of Home Affairs be pleased to 
state

(a) the number of old cases pend
ing in the various High Courts on the 
1st January, 1959 for 8 to 10 yean, 
4 to 5 years and 3 to 4 years, State- 
wise,

(b ) th e  num beT of su ch  pending 
cases disposed of upto the*31st July, 
1959, and

(c) the reasons for the delay in the 
disposal of ca->es which are still 
pending’

The Minister of State in the Minis
try of Home Affairs (Shrl Datar): (a)
to (c) The information is being 
eollected and u. ill be laid on the Table 
of the Lok Sabha

Development of Dharmaaagar Town

1823 Shri Dasaratha Deb. Will the 
Minister *of Home Affairs be pleased 
to state

(a) whether it is a tact that Dhar
managar Town Welfare Committee, 
Tripura was given some money by the 
Tripura Administration for the deve
lopment of Dharmanagar Town,
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(b) if so, whether ths money isa 
fettn fully utilised; and

(e) if not, whether the unutilised 
amount haa been refunded to the 
Administration?

The Minister ef State la Che Minis
try ef Heme Aftalrs (Shri Datar): (a) 

Yea. A  sum of Rs. 2,000 was advanced 
to the Committee to supplement their 
efforts for improvement of the road in 
front of market in Dharmanagar 
Town. t

• (b) No.

(c) No. Hie matter is being looked 
into.

Education Survey in Tripura

1824. Shri Dssaratha Deb: Will the 
Minister' of Education be pleaaed to 
state:

(a) whether any Educational Survey 
was carried out by the Tripura 
Administration;

(b) if so, when the survey was com
pleted;

(c) whether any report of this sur
vey has been made available to the 
Territorial Council of Tripura; and

(d) if not, the reasons therefor?

The Minister ef Education (Dr. 
X . L. Shrimali): (a) Yes, Sir.

(b) October, 1858.

<c) Yes, Sir.

<d) Does not arise.

Indian Style Wrestling

lOt. Shrlmatl Parra thi Krlahnaa:

Will the Minister of Education be 

pleased to state:

(a) whether it is a fa<£ that in 
March, 1959 All India Indian Style 
Wrestling was organised in Delhi;

(b) if so, who were the organisers;

(c) whether there was any trouble 

In the Willingdon Pavilion on tha 16th 

March, 1889; and

(d) if so, the details thereof?

Tha Mlalrtsr ef Idnnstlsw (Dr.
K . L. Shrimali): (a) Yes.

(b) Delhi State Indian Style Wrestl- 
ing Association on behalf of ft* 
National Federation (Indian Style 
Wrestling Federation).

(c) Yes.

(d) There was a dispute over a deci
sion given in the light heavy-weight 
bout (the sixth) by the Referee. The 
wrestler who was declared the looser 
on points refused to leave the arena 
and an unruly crowd closed in on the 
arena and started demonstrating voci
ferously. The Jury on appeal revers
ed the decision and declared a draw 
but this did not stop the shouting and 
the demonstrations. The remaining 
four bouts scheduled for the day had 
to be cancelled and the proceedings 
closed prematurely.

Mineral Survey of Andhra Pradesh

1826. Shri M . V. Krishna Kao: Will 
the Minister of Steel, Minas and Fuel 
be pleased to state the results of the 
mineral survey that was conducted in 
Andhra Pradesh during 1958-89?

The Minister of Mines and (HI (Shri 
K . D . Malaviya): The results of 
mineral survey conducted by the 
Geological Survey of India in Andhra 
Pradesh during 1958-59 are as 
follows:

Coal.— As s result of exploratory 
drilling at Thotapalle an 18" thick 
coal seam besides many thin seams of 
esrbonsceous shales have been 
encountered Drilling is in progress

Consequent to s reconnaissance sur

vey being carried out in the Singareni 
Coalfields, in the Godavari Valley, 
it is now proposed to commence drill- 

'  ing in this area.

Gold/—The old gold working 
in the Ramagiri schist bait were am- 
mined. It was considered neeessery 

as a result thereof to put down ex
ploratory boreholes to assess fin 
potentialities ef ths auriferous mtm.
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.Gypsum— A  preliminary investiga

tion of the gypsum occurrences at 
Venadu and Mizura areas in Sulurpet 
Taluk, Nallore district was carried 
out Tha estimated reserves of mine
able gypsum in the ana are consider
ed to be of the order of 224,000 tons

Iron—Investigation of the iron ore 
deposits around Cheruvupuram, Mot la 
Tlmmapuram of Khammam distort 
and Nilancha of Warangal district 
was carried out The ores occur as 
heds on the tops of the hill ranges and 
consists of pockets of high grade 
hematite.

Iron ore occurrences north and 
south of Fandium and in the iia>- 
yaram hill and north of it were also 
examined The Pandium iron-ore 
occurrences are associated with brec
cia ted quartzitic material The grade 
of ore is found to be generally less 
than 40 per cent iron The Bayyaram 
and other occurrences north of it arc 
associated with ferruginous grits and 
conglomerates

Mica—The mica quarries near Kap- 
palbandam m the district of Kham- 
mtm were examined Mica here is 
mostly associated with quartz vein 
traversing the quartz muscovite 
gneiss, which is a variation of the 
gametiferous biotite gneisses

Privy Purses of Ex-Rolen

1827. Shri N. M. Deb: Will the Minis

ter of Home Affairs be pleased to 
state whether any of the Indian Rulers 
has voluntarily surrendered his pnvv 
purse so far’

The Minister of Stale ta the Minis
try of Home Affairs (Shri Datar): No *

8mogglen

1828. Blur! Sadha Ram: Will the ,
Minister of Finance 
state:

be plnased to

(a) the number of smugglers who 
have boon arrested during this year 
and

(b) in how many cases the smug
glers ware arrested after an encoun
ter wKh the police?

190 LSD-4.

The Minister of Finance (Shri 
M em #  Desal): (a) 232 during the 
first six months of the year 19S9

(b) 32 during the first six months 
of the year 1999

Vootfa Welfare, Orissa

, 8hri Panigrahi: Will the Mims- 
ter of Education Jbe pleased to state:

(a) whether the Orissa Government 
have submitted any proposal for 
>outh welfare grant to State Youth 
Welfare Board in 1959-80,

(b) whether this is a centrally 
sponsored scheme, and

(c) if so, what is the Centre's «hare 

of expenditure tor implementation of 
these schemes in Orissa in 1919-60 
period’

The Minister of Education (Dr. K. L 
ShrimaU): (a) No, Sir

<b) Yes, Sir

(c) The Government of India meets 
50 per cent of the administrative ex
penditure for setting up a Board, but 
no State-wise allocation of funds has 
been made •

Nationalisation of Text Books tn 
Orissa

1889. Shri Paaigrahl: Will the Minis
ter of Education be pleased to state*

(a) whether any financial assistance 
has been given to Orissa for nationa
lisation of text books and

(b) if so, the amount which has 
'been given so far for this purpose’

The Minister of Education Dr. 
S . L. ShrimaU): (a) No, Sir 

«
(b) Does not arise

Educated Unemployment in Orissa

1831. Shrt Paaigrahi: Will the
Minister of Education be pleased to 
state

(a) whether any financial assistance 
has been given to Orissa during
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1959-60 so far for providing relief to 
educated unemployed and expansion 
of primary education in the State;

(b) if so, the amount given; and
(c) the progress made in this respect

so far?
The Minister of Education (Dr. 

K. L. Shrimali): (a)^to (c). A state-
ment is laid on the table of the Sabha.

S t a t e m e n t

(a) and (b). According to the new
procedure introduced since 1958-59 re-
garding payment of Central assistance 
to State Governments separate sanc-
tions for individual schemes are not 
issued in advance. Instead, lump sum " 
“ways and means advances” to the 
extent of 3|4 of the admissible Central 
assistance for all sectors of develop-
ment are released in regular monthly 
instalments. The amount of Central 
grants that will be admissible to any 
State Government for any category of 
schemes will be calculated during the 
4th Quarter of the year on receipt of 
actual progress achieved during the 
first three-quarters and estimates for 
the 4th quarter and the ‘payment 
sanction’ will be issued on receipt of 
this information. It is, therefore, not 
possible at this stage fo state the 
amount of financial assistance which 
will be given to Orissa Government 
during 1959-60.

(c) During 1959-60, 2,000 teachers,
40 Inspecting Officers and 218 quarters 
for women teachers have been allotted 
to Orissa Government.

Pay of Headmasters of High Schools 
in Orissa

1832. Shri Panigrahi: 'Will the 
Minister of Education be pleased to 
state;

(a) whether any financial assistance
is proposed to be given to Orissa in 
1959-60 for increase in pay of Head-
masters of ‘A’ and ‘B’ type high 
schools in Orissa; and

(b) If so, the amount of such assis-
tance?

The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir.

(b) Rs. 14,646.

Central and Territorial Taxes in 
Himachal Pradesh

1833. Shri Ram Krishan Gupta: Will 
the Minister of Home Affairs be 
pleased to state:

(a) whether there was any fall in
the collection of Central as well as 
territorial taxes in Himachal Pradesn 
during 1958-59; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No, except under the head State
Excise wines and spirits.

(b) The shortfalls were due to gra-
dual prohibition policy.

Hindustan Aircraft Ltd.

1834. Shri Ram Krishan Gupta: Will 
the Minister of Defence be pleased to 
state:

(a) whether Government have con-
sidered the desirability of introducing 
a scheme for the participation of 
labour in the management of the 
Hindustan Aircraft Company at 
Bangalore; and

(b) if so, with what results?
The Minister of Defence (Shri 

Krishna Menon): (a) and (b). Hindu-
stan Aircraft Limited, Bangalore, have 
already taken steps to encourage 
workers to participate in various 
Schemes in the factory. The follow-
ing Committees consisting of represen-
tatives of the management and labour 
have been constituted in the factory:—

1. Works Committee.
2. Transportation Advisory Com-

mittee.
3. Canteen Managing Committee.

4. Labour Welfare Fund Commit-
tee.

. i -

■Srl
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5. H.A.L. Benevolent Fund Com-
mittee.

6. H.A.L. Colony Committee.

7. H.A.L. Housing Committee.

8. Joint Consultative Committee
for Hindustan Aircraft Food
Grains Depot.

9. H.A.L. Colony Medical Advisory
Committee.

The results of labour participation 
in the management of the above com-
mittees are being watched.

District Jail at Tihar (Delhi)

, f  Shri Shree Narayan Das:
’ \  Shri Radha Raman:

Will the Minister of 
be pleased to state:

Home Affairs

(a) whether the District Jail at
Tihar (Delhi) has been completed;

(b) if so, the number of prisoners
that can be accommodated there;

(c) the present population in 
jail; and

that

(d) the nature of special amenities
provided or proposed to be provided 
there to the prisoners and to the staff?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The District Jail at Tihar has been 
practically completed.

(b) Accommodation has so far been
built for 1273 prisoners.

(c) 1869 (on 31st July 1959).

(d) Special amenitie.'s provided
are:—

(i) Special attention has beerT paid
to sanitation in cells;

(ii) The Kitchens have electric fans
and are fly proof;

(iii) Latrines have been provided
with flush system and bath rooms with 
showers;

(iv) A sound proof room has been
provided for interviews;

(v) Fans have been provided in the
women’s ward. B Class Juvenile and 
Political wards;

(vi) Provision has been made for
play-grounds and for games like Vol-
leyball, Basketball, Football and 
Kabaddi; •

(vii) Adult education is imparted
by employment of convict teachers at 
Rs. 5 p.m. with an extra remission for 
imparting education;

(viii) A released prisoner home has
been provided outside of the jail walls 
where a prisoner can stay for the 
night before going to his hftme after 
release;

(ix) A canteen to cater to the needs
of the visitors, prisoners and the staff 
is functioning near the main gate of 
the jail;

(x) A school for the children of the
staff and a hospital for the staff have 
been provided in the jail premises;

(xi) A recreation room for the staff
members has been built in the ’  jail 
premises. *

Special amenities proposed to 
provided are:—

be

(i) An open air theatre with a
stadium is under construction;

(ii) Installation of fans in cells
and barracks of the jail.

Commonwealth Economic Consulta-
tive Committee

S Shree Narayan Das:
■ Shri Radha Raman:

Will the Minister of Finance 
pleased to state;

be

(a) whether the Indian delegates
who participated in the meeting of 
the Commonwealth Economic Consul-
tative Committee held in London re-
cently have submitted any report 
after their return from there;



(b) it so, the important potato made 
out in the report; and

(c) the subjects th*t were discussed 
by the Committee?

The Minister ef Finance (Shri 
Momijl Deaal): (a) to (c). India parti, 
cipated in the meeting of the Com
monwealth Economic Consultative 
Council held in London in May, lttfa 
The meeting was only a preliminary 
one to review matters of common in
terest to Commonwealth countries as 
a prelude to the forthcoming Septem
ber Meeting of Commonwealth Finance 
Ministers The convention in regard 
to the deliberations of such preli
minary ifteetings has been that the 
matters discussed are not unilaterallv 
divulged by any member of the Com 
monwealth and it would, therefore, 
be embarrassing if the Government of 
India were to indicate the details of 
the subjects discussed or the outcome 
of the May. 1899 meeting
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Women's Education la Panjab

a 9
1831. Shri D. C. Sharma: Will the 

Minister of Education be pleased to 

state*

(a) the amount earmarked for 
scholarships to women students which 
will be given to Punjab State with 
out demanding any matching contri
bution during 1959-80;

(b) the amounts given to the Gov
ernment of Punjab for this purpose 
so far during the same period; and

(c) upto which class will free edu
cation be provided to wonufh students •  
in schools m  Punjab under this 

scheme?

The Minister of Bdncatton (Dr.

K . L. Shrimali): (a) This depends

upon the proposals of the Government 
of Punjab which are still awaited.

(b) to (c). Does not arise in view 
of reply to (a).

Crimea to Delhi

IMS. Shri D. C. Sharma: Will the 
Minister of Heme Affairs be pleased 
to state:

(a) the number of crimes registered 
in Delhi during 1959, (upto the 80th 
June. 1989) under the following 
categories, month-wise:—

(I) Murder;

(ii) Assault on women;

(til) Unnatural offences;

(iv) dacoity;

(v) robbery;

(vi) theft;

tvii) cheating; and

(vin) other crimes;

(b) the number of cases under 
each head in part (a) above which 

remained undetected and the reason-* 
therefor;

(c) the number of cases sent up for 
trial and the convictions secured; and

(d) the number of cases, in which 
strictures were passed against police 
by the judiciary and the action take 1 
thereon?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) to (c) A  statement 
is laid on the Table of the House 
TSee Appendix III, annexure No 87).

(d) Nil
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Pakistani Nationals Crossing into

18S9. Shri D. C. Sharma: Will tht 
Minister of Home Affair* be pleased

to state-

(a) the number ot Pakistani 

nationals who infiltrated into Kashmir 

State from the Pakistan-occupied part 
of the State during 1989 (upto the 

30th June); and

(b) the steps proposed to be taken 

to minimise chances of such illegal 
entry of Pakistani nationals?
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The Minister «( H en* Affate (Shri 
O. B. Pant): (a) 89 Pakistan nationals 
and parsons from Pakistan-occupied 
Kashmir.

(b) The Jammu and Kashmir Gov
ernment have strengthened their 
security measures

Defence Requirements Fulfilled by the 
Hindustan Shipyard

1840. Bhri D. S. Sharma: Will the 
Minister of Defence be pleased to 

state:

(a) the extent to which the defence 
requirements in respect of ships are 
met by the production m the Hindus
tan Shipyard,

(b) the total cost of the various 

types of ships imported during 1958 
and 1958 (so far); and

(c) when the country would become 
self-sufficient in this regard*

The Minister of Defence (Shri 
Krishna Menon): (a) At present 2 
ship*—the Mooring Vessel “DHRU- 
V V K " and the Survey Ship “DAR- 
SHAK” are being built by the Hindu
stan Shipyard (P) Ltd, for the Indian 
Navy.

(b) It is not in accordance with 
established practice to disclose parti
culars regarding the cost of various 
types of Naval purchased from abroad.

(c) It will take considerable time to 
become self-sufficient. Whereas the 
construction of the hull of certain 

types of Naval craft etc. may be possi
ble in a few years, the manufacture 
of soma main and a lot of auxiliary 
machinery and equipment will not be 
possible for some time to come and 
these will have to be imported till 

then. However, the possibilities of 
coBstructkan are under review and 
•ctiv* aoutdmttoo.

Start Plants

f  Shri D. C. Sharma:
1841. ̂  Shri Vidya Charan ShnkU:

^ Shri Mahanty:

Will the Minster of 8teel, Mines and 
Fuel be pleased to refer to the reply 
given to Starred Question No. 1543 
on the 30th March, 1859 and state:

,(a) the further' progress made so 
far in setting up of the three steel 
plants;

(b) the total amount spent so far; 
and

(c) the final date by which they will 
go into full production*

The Minister of Steel, Mines and 
Fuel (Sardar Swanut Singh): (a) to
(c) A  statement is laid on the Table 
of the House

S t a t e m e n t

(a) Since the statement made by 
me m rep'y to Starred Question 
N\> 1543 on 30th March. 1959 ihe con. 
struction of the three *>teel works has 
been proceeding satisfactorily accord
ing to plan

In Rourkela, the first open hearth 
furnace went into operation on 30th 
April. 1959 and the second open 
hearth early in August. 1958. The 
third open hearth furnace is ready for 
commissioning and the construction of 
the fourth is nearing completion One 
L D  converter is practically ready and 
the remaining two will be completed 
soon Production is expected to start 
by November, 1959 The pace of con
struction is good m the rolling mills 
also The blooming and slabbing mill 
and the plate mill can be expected to 
{20 into production before the end of 
the year • The second blast furnace is 
nearly complete and will also go info 
production m a few months

In Bhilai, the second coke oven 

batter)' was heated up on the 15th of 
August, 1859. The second blast fur
nace is nearly ready and will go into 
production in two or three months' 
time Good progress has been made
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in the a tee! melting shape and TRe 

rolling mills. Two open hearth fur
nace*, the blooming mill and the 
billet mill can be expected to be com
missioned before the end of the year.

In Durgapur, the lint battery of 
cokeovens waa lighted up on the 24th 
of August, 1998. The flrst blast fur. 
race is nearing completion and is ex

pected to be commissioned in Noverp- 
ber, 1959. Work in the rest of the 
plant is proceeding according to 

schedule and the production and roll, 
ing of steel is expected to start by 
April/May next year.

(b) The expenditure on the three 
steelwork  ̂ and their ancillanes upto 

the end of 1958-59 was as follows*

Rourkda

Bhilai
Durgapur

RS. 14s crores 

Rs. n o  „ 

Rs. 100 „

(c) All the departments of the 

Rourkela Steel Plant are expected to 
be completed by April, 1961 The 
Bhilai Steel Plant is expected to be 

completed in all respects by the end of 
the year 1960. The entire plant at 
Durgapur is expected to be completed 
by July, *1961. It is difficult to esti
mate when the full production would 
be attained, but about 80 per cent, ot 
the capacity ot each of the mills is 

expected to be reached in about six to 
eight months of the commissioning ot 
each unit

Science Fairs

1842. Shri D. C. Sharma: Will the 
Minister of Edacstkn be pleased to 

refer to the reply given to Starred 
Question Mo. 2212 on the 4th May, 

19S9 and state:

<a) the steps, if any. taken to orga

nise Science Fairs in the country to 

make the students Science minded, on 
the recommendations of the Third AH 
India Science Teachers’ Conference 

held in New Delhi; and

The Mtatater et Tftw rtw  (Dr. I .  
L . DuteaM ): (a) and (b). Tha pro* 
poaal will be considered by the Science 
Committee of the AH India Council 
for Secondary Education.

Investment et U JL Private Capital

1948. Start D . C. Sharma; Will the
Minister of Finance be pleased to
state:

(a) the quantum of United Kingdom 

private capital invested in India since 

1947; and

(b) what is the trend of investment 
at present’

The Minister of Finance (Shrl 
Morarjl Deeal): (a) The total quan

tum of U.K. Private capital invested 
in India as on the dates mentioned
below were as follows:

30th June, 1948 
3i«t Dec., 1953 
31st Dec., 1955 
j u t  Dec., I9$6 
31st Dec., 195?

Rs. crores

2060
337-7
390-7

406-4
412-7

Complete information about U.K. in
vestments prior to 30th June, 1948 and 
subsequent to Slst December, 1997 ia 
not available.

(b) As will be apparent, the total 
investment from the U.K. has been 
steadily increasing though the U.K-'i 
share of the total net capital inflow 
has been declining m recent years, 
having regard to the capital that hai 

come from other countries such as th< 
U.S_A.

Trained Soelal Workers 

r Shrl R. C. Majhl:
184

\  Shri Sabodh Hanada:

(b) the places where 
have been organised?

such fairs

Will the Minister of a  

be pleased to state:

(a) whether an assessment baa beat 
made et the total requirement of Dm 

trained social workers twrhidhw

tribal welfare ntfnani far tafte
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meattag the schemes for welfare of 
Backward Classes in various States 
and Union Territories; and

(b) whether any time has been 
fixed to train all these workers?

The Deputy Minister af Home Affairs 
(IM a ii i  Alva): (a) Some State
Government and Union Administra
tions have assessed their requirements 
of trained social workers.

(b) No time-limit has been fixed 

tor the purpose, though efforts are 
being made by the concerned State 
Governments and Union Administra
tions to train the workers within the 
minimum time possible.

Small Savings

1845. Shri Bam Krishan Gupta: Will 
the Minister of Finance be pleased to 
state:

(a) whether it is a fact that the 
women of Punjab have earned the 
first place for their State in the 
Women’s Section in Small Savings, 

and

(b) if so, the total amount contri
buted by them so far9

The Minister of Finance (Shri 
Morarji Dual): (a) If the Honourable 
member is referring to the year 1958- 
59, the answer is ‘no’

(b) Does not arise

Self-Snffideacy In Warships and 

Tankers

1848 Shri Run Krfshan Gupta: Will 
the Minister of Defence be pleased 

'o state:

(a) when India is likely to become 
self-sufficient in the matter of war. 

ships and tankers; and

(b) the nature of steps taken in this* 

direction?

The Minister of Defence (Shrt 

Krishna Menan): (a) (i> Warships.— 

It will take some time to become self > 
sufficient in the construction of war. 
ships. Whereas the construction of

the hull of certain types may become 
possible in a few years, the manufac
ture of tha main and a lot of auxiliary 
n-achinery and equipment will posaL 
bly take some time and these parts 
will have to be imported till then.

(ii) Tankers.—It would be possible 
for the Hindustan Shipyard (Private) 
Ltd. to build Tankers for the Navy 
upto 18,00 tons Dead-weight It 
Would, however.be necessary for the 
present for the shipyard to obtain 
detailed drawings and mam and auxi
liary machinery for the construction 
of tankers from abroad

(b) Government will endeavour as 
far as practicable to undertake Naval 
construction.

In this regard:

(I) construction of seaward patrol 
craft is in progress in two 
ship-building yards at Cal» 
cutte.

(II) Hindustan Shipyard (Private) 
Ltd Visakhapatnam, who 
have capacity for construct
ing bigger ships, have been 
entrusted with the construc
tion of a Survey Vessel 
“DARSHAK” and a Mooring 
Vessel “DHRU VAK”.

( i u ) arrangements for the cons
truction of Inshore Mine, 
sweepers ere also being made.

(iv) the Naval Dockyard in Bom- 
bay, when it has progressed, 
will greatly assist in diminish
ing our dependence on foreign 
sources, although it is not a 
Ship-building Yard as such. 
Extensions of it may result in 
capacity for building of 
3-4000 ton craft and of much 
equipment

•

Self-sufficiency in construction of 
worships will be attained as and when 
the auxiliary industries in the country 

t>re advanced enough to feed the 
construction yards with the equip, 
ment required for such ships.
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Credit Facilities trmn r u m

lifl. Start lUua Krtafcan Gapta: Will 
the Minister of Ftauce be pleased to 
state:

(a) whether it u a fact that the 
French Government have offered 
credit facilities to the Government of 
India to the extent of Rs. 25 crores;

(b) if so, the details of the facilities
offered; and *

(c) whether the offer has been ac
cepted?

The Minister of Finance (Shri 
Merarjl Desai): (a) to (c). A  copy of 

the Economic and Technical Co-opera
tion Agreement between the Govern, 
ment of the French Republic and the 
Government of the Republic of India 
concluded on 23rd January, 1958 was 
placed on the Table of the House on 
13th February, 1958. Under this 
Agreement, the Government of the 
French Republic had agreed to facili
tate the financing of the manufacture, 
and of the delivery of, capital goods 
for which orders were placed by 
Indian pui chasers with the prior ap
proval of /he Government of India, 
on french suppliers up to a total 
amount of 25 billion francs The 
questions of renewing this Agree, 
ment and the continuance of similar 

financing facilities for a further 
period, are now under the considera
tion of the two Governments

Personnel for Edneatienal 
Development

IMS. Shri Bam Krishan Gupta: Will 
the Minister of Education be pleased 

to state*

(a) whether the assessment of the 
requirements of personnel for educa

tional development upto the end of 
Third Five Year Plan period has been 

made;

<b) if so, the details of the require
ments; and

(c) tha nature of the steps taken or 

proposed to be taken to meet thase 
requirements?

The Mtahrter ef Education (Dr. K , 
L. Shrimali): (a) to (c). A  statement 
giving the available information is 
laid on the Table. {See Appendix 
III, annexure No. 68.]

Handicraft Schemes for Prisoners ia 
Delhi Jail

1849. Shri Bam Krishan Gapta: Will 

the Minister of Home Affairs be piec
ed to state

(a) whether the new handicrafts 
scheme to enable the inmates of Delhi 
Jail to earn wages while undergoing 
lPtpnsonment has been finalised; and

(b) if so, the details of the scheme?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)

Yes The revised scheme has been in 
operation since the 2nd March, 1959.

(b) The mam features of the scheme 
are*

(1 ) all prisoners sentenced to 
rigorous imprisonment and 

who are working in the jail 
factory can earn wages,

(2) wages are calculated on piece, 

work basis.

(3) one rupee or 4(5ths of the 
total daily Anting whichever 

is more u  deducted as con
tribution towards the main
tenance of the prisoners; and

(4) a prisoner can spend SO per 

cent, of the wages earned by 
him on amenities such as pur
chases from the Jail canteen. 

The balance is retained for 
payment to him on releaae so 
as to help in his re-settlement
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iM V t  rf PikW tti from Delhi Jail

1«M. Shrl Bu b  Krishan Gupta: Will 
the Minister of Home Affairs be
pleased to refer to the reply given io 
Starred Question No 162 on the 12th 

February, 1959 end state

(a) whether the investigations into 
the escape of a Pakistani national 
from Delhi Jail have been completed, 

and

(b) if so, the result thereof*

The Minister of Borne Affairs (Shri 

O . B. Pant): (a) and (b) The ease 
has been investigated and filed as un
traced.

Central and Territorial Taxes In Delhi

1951. Shri Bam Krishan Gupta: Will 
the Minister of Finance be pleased to 
state the total amount of collections 
of Central and territorial taxes m 
Delhi during 1958-59’

The Minister of Finance (Shri 
Morarjl Deaal): Rs 18,99,30,000

Admission into Technical Institutions

1652 Shri Bam Krishan Gnpta: Will
the Minister of Scientific Besearek 
and Cultural Affairs be pleased to 
refer to the reply given to Starred 
Question No 1454 on the 23rd March 
1959 and state

(a) whether Government have col. 
lected information regarding the 
alleged admission of student* of in 
fenor calibre to technical institutes 
under political pressure, and

(b) if so, the nature of ihc informs 
turn collected’

The Deputy Minister of Scientific 
Research, and Cultural Affairs (Dr 

M. M  Das): (a) Yes. Sir *

(b) The information collected 
through the Regional Offices of this 
M'nlstry is given in the statement laid 
on the Table [See Appendix HI, 
annerur* No. 69.]

The position regarding the quality 
of admissions wade to the Engineer.

ing and Technological Degree Institu
tions for the year 195JU59 is summaris
ed below*

Total admissions made 10377 
in 1938*59

(0  No. o f students 
admitted with 60% 
marks or above 
at the qualifying 
examination

(11) N o o f students 
admitted wnh 
50-60% msrks 
at the qualifying 
examinstion 3197

(in) N o of students 
admitted, wnh 
less thsn 50% 
msrks st the qua-
lifying caran i- 
nstion

(a) Open seats 903

(b) Sests reserv-
ed for Sche-
duled ca«tes>
tchedued Tribe* 
and Backward 
classes *85

(c) Seats reserv-
ed for other 
categories 34

(it/"' N o o f  students 
admitted with 
break up on 
mtrfcs basis not 
available 2 <6

Percentage 
of total 
admissions

5602 j3  98

30 80

8 70

o 3a

a 49

To t al 10377 too 00

Minerals In Chitradurga

1853 Shri Shivananjappa: Will the 
Ministei of Steel. Mines and Fuel be
pleased to state

(a) whether it is a fact that foreign 
experts recently visited Chitradurga in 
Mysore Stfcte foi locating mineral de
posits and found existence of the same 
in large quantity; and

(b) if so, what steps the Govern
ment of India have taken to unearth 
these mineral deposits’

The Minister of Mines and Oil (Shri 

K D  Malaviya): (a) and (b). A 

tireign expert visited the Ingaldhal 
Pyrite deposits in Chitradurga Dis.
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trict. The discovery was made by the 
State Government who are still con
ducting detailed work at present.

U m t t M  sad Lignite D m m Hi  la 
Naader XNstrkt

I U i  Shri Pangarkar: Will the

Minister of 8teel, Miaes and Fael be 

pleased to state:

(a) whether it is a fact that de
posits of limestone ’ and lignite exp 
available in the Nandtr District <rf 

Bombay; and

(b) if so, whether Government have 
undertaken a survey of this area’

The Minister of Mines sad Oil 
(Shri K . D. Malavfcra): (a) and (b). 
As a result of survey undertaken by 
the Geological Survey of India in 
parts of Mudhol and Bhokar taluks 
Nander district, small quantities of 
limestone have been recorded but no 
occurrences of lignite have been re

ported so far.

Carts and Wheel Barrows to
Maaleiyal 8eaaveagers la Orissa

1W » Shri Panignhl: Will the 

Minister of Rome Affairs be pleased 

to state: • t

(a) whether any financial assist

ance has been given to Orissa in 1938* 
99 for providing the municipal scaven

gers with hand carts and wheel 

barrows; and

(b) if so, how much?

The Deputy Minister of Home 
a«.t— (Shrlmsti Ahra>: (a) No, Sir

(b) Does not arise.

Jet Aircraft Auxiliary Air Foiee

ISM. Shri Bu b  Krlshaa Gopta: Will 
the Minister of Defence be pleased to 

refer to the reply given to Starred 
Question No. 1313 on the 2Sth March, 

1998 and state:

(a) whether the scheme for impart* 

lag training in Jet aircrafts to the 

"Auxiliary Air Force has been flnslfa- 

M  *ad implemented; and

(b) if so, the main features of (he 
schemer

The Minister of Defease (Shri 
Krishna Meaoa): (a) Yes, Sir. Jet 
training has been started in No. 61 
(Delhi) Auxiliary Air Force Squadron.

(b) After completing two years* 
training on piston-engine aircraft the 
Auxiliary Air Force pilots will be 
given conversion training on jet air. 
craft during the third year. They 
will carry out elementary squadron 
training on jets during the fourth 
year; and undergo advanced squadron 
training during the fifth year.

Recovery of ladtaa Carreaey f n a  
Steaawr

1|B  J  8hri 8. M. Baaerjee:
* ̂  Sari Baghnnath Singh:

Will the Minuter of Finance be 

pleased to state*

(a) whether it is a fact that the 
Bombay Customs authorities recover* 

ed on the 9th June, 1959 from the 
steamer "Dumra" (Persian Gulf bound 

steamer) Indian currency, gold and 

opium; and

(b) if so. how many persons have 

been arrested?

The Minister of Finance (Shrt 

Morarji Desaih (e) and (b). Indian 
currency worth Rs 17.500 was re
covered, from a hiding place near the 
engine room, as a result of the rum* 
mage of the vessel s-s 'Dumra* on 9th 
June, 1989. The currency was un

claimed and as such no arrest could 

be made.

Opium weighing about 1) lbs. and 
valued at approximately Rs. 380 was 
recovered on Oth June, 1909 treat the 
baggage ot a passenger travelling by 

the same vessel. Two persons W »  
arrested in this connection.

No goto was seised from the vassal.
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5̂T VTJllsffsf ^  |i;r ^  fW H

^ i r r T  ?fi ^  I T . T 5 R  T S r c T  ^ T 'T ^ i f i  ^  « f t  I 

f?r  ̂ f  TR f̂T r̂fff̂ ?̂:lf ?rk 
w^T'T q 'ff ^ff j^Tc n

F^r<T 3|fr ^ JT < T R T  H?r ^ TT 5r'T'TT5TT W ? ?

“ ffr^f^^T r̂rfcTTi "̂ q=r 

I  ? 7 G 2 : t̂ i T  I  I f ^ n r  « f f M ^  t

4  T̂ T̂ r ?TT 5T̂ Tr%cr fe r r  «tt i

^3^r ? r T ^  fspTT tPTT 5TT ?fr!:

W sTT'̂  srr 11?r% ?mr t  f̂ r̂r
■5CT3T! 3TPT cftt 'T'5; ?T'5f|- ^T.fr I

“ jTa:?rarifr 

fr̂ r̂ a: iTRtJl  ̂ ^
5r=Prf5Rf sr??sr fspirT

« ir  I '

? TTift»T % ^ s irfs R T

^  ^PT ^TT %■ ^

t  I

Housing for Malabar Special Police

1859 Tangamani;
' Shri A. K. Gopalan:

W ill the Minister of Defence 
pleased to state;

be

(a ) whether the Govei-nment of
Kerala have • asked for special loans 
for housing the Malabar Special Police 
in the event of their being compelled 
to vacate the barracks in Malapuram, 
West H ill and Cannanore;

(b ) whether any Army, Navy or A ir
Force Officers inspected these build-
ings recently; and

(c) whether they have submitted
any report to the Government of. 
India about these buildings?

The Minister of -Defence (Shri 
Krishna Menon): (a ) No request for 
loan has been made to the Defenct 
Ministry.

(b ) and (c ). It w ill not be in tht
public interest to disclose the inlor- 
mation.
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Joists ini Bounds

1M1. 8hrl Sabinuo Qhose: Will tM  
Minister of Steel, Mines end Fsel be
buildings; and

(a) whether joists and rounds are 
available in India tor construction et 
building; and

(b) it so, at what price and where?

The Minister of Steel, Mines and 
Feel (Sardat Swaita Singh): («) end

(b) Yes, Sir These items can be 
obtained at statutory controlled prices 
against quota certificates or permits 

issued by the appropriate authorities.

f  dNfli M in i  pm finii favft

\k \r . aft vcnr t a  vmft : 

« t  ftnrr wit «nr ^  Ht f 'n

ff  :
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( * )  f m f l ’srifrr^wsirffwift 

#r W  *rfaf firm

«t«t J , tftx

(n ) trfic fr, 'ft smr <wt f , 

i f t r n w ^ q  y-Tft Ff m t 

ftnn »nn ?

fvm  («Te ffenift) : (V )

<x,»v,c«^ vti i

(w )  ^t, t  •

(* )

f M  w * wit j

f  r srm it n f  w fjm

fftOTI

I  fa w - m it . w l

1- ftlfft . » ,|e ,eee  „

%. 11(4X1 fftrits X,̂ ^tVe m
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(ir) m  

? v m  w *  »

Jhum uu

1888. Shri Dasaratha Deb: WiU the 
Minister of Heme Affairs be pleased 
to state:

(a) the number of landless tribal 
jhunuas served with notices in 1958- 
59, prohibiting jhuming in Khas land 
m Tnpura,

• (b) the number of jhunuas arrested 
during this period for jhuming in 
Khas land, and

(c) whether rehabilitation was 
offered to these jhunuas before prohi
biting jhum cultivation’

The Minister of State in the Ministry 
ot Home Affairs (Shri Datar): (a) to
(c) No notices were served by the 
Tnpura Administration on landless 
tribal jhumtas in 1958-59 prohibiting 
jhuming m Khas land and no jhuraia 
was arrested dunng the year for 
lhuming in such land. The Adminis
tration did, however, issue orders in 
February, 1958, prohibiting jhuming 
within a distance of half a mile on 
oither side of navigable rivers or 
P W D  roads or in the vicinity of a 
tank the water of which is utilised 
either for purposes of drinking or ir
rigation These orders were violated 

tn a large number of cases and, there
fore, case* against 333 tnbals were 
instituted in different courts during 
1958*59

It is open to the jhumias to take 
advantage of the Jhumia Settlement 
Scheme or to be absorbed as forest 
villagers in reserve forests Tnbals can 
also cut j hum in taunyya system

Reclamation of Waste Land in Tripara

IMS. Shrt Dasaratha Deb: Will the 
Minister of Hone Affairs be pleased 

to state-

(a) whether any survey has been 
made of the reclatmable waste land 

available »n Tripura including Raima 

Sarnia area.

(b) if so, the result of that survey; 

and
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(«) if reply to part (a) be in the 
negative, when Government propose 

to take up this survey?

The Mlnlater ef State la the Minis

try et Heme Alain (Shri Datar): (a)
There haa been no general survey of 
redaunable waste land in Tripura 
An «rea of 2563*49 aerea of waste 
land was, however, surveyed in Raima 
Sanaa Valley of Amarpur Sub. 

Division m 1957-58

(b) An area of 2456*29 acres of 
land was found to be cultivable waste 

land

(c) a cadastral survey of Tripura 
has already been taken up and is ex
pected to oe completed by 1064 The 
total area of reclaunable waste land 
will be known only when the survev 
has bean completed

Merit Promotion for Scientific 

Workers

196*1 Shri L. Aehaw Singh: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state

(a) whether the merit promotion 

system has been adopted for all 
scientific workers in the employment 

of Government, and

(b) if so, the steps taken to over
come the difficulty of assM^ng merit 
impartially7

The Depaty Minister of Scientific 
■nararrti and Csltural Affairs (Dr 
M . ML Dm ): (a) Merit Promotion 
System has been adopted only in the 
case of scientific workers employed 
to the Indian Agricultural Research 
Institute, the Council of Scientific and 
Industrial Research and gazetted 

officers of the Defence Research and 
Development Organisation

(b) Departmental Promotion Com
mittees are proposed to be set up in 
Indian Agricultural Research Insti
tute, and In the Defence Research and 
Development Organisation. Rules for 
assessment of merit are under pre- 
ptnttion in tht Council of Sckntiflc 

and Industrial Research.

Manipnr O M a n  ef Daaws, ItaglMl

1M 8. Shri L. Aohaw Singh: Will the 
Minister of Sclentfe Bsesarsh and 
Cnttnral Affairs be pleased to rater
to the reply given to Unstarred Ques
tion No 2035 on the 18th December,
1958 and state the total amount so far 
provided by Sangeet Natak Akademi 
for hostel accommodation for students 
of the Manipur College of Dance at 
Imphal?

The Depaty Minister of Bd —ttfic 
Research and Caltnral Affairs (Dr. 

M. M  Das): The Sangeet Natak
Akademi has a provision of Rs. 80,000 
during the current financial year far 
the construction of the College build
ing which includes hostel accommoda

tion

Increase in Staff of Central Ministries

1*69 Shri Palladia: Will the Minis
ter of Heme Affairs be pleased to

state

(a) whether there has been a large 
increase in the staff of Central Minis
tries during the last two years; and

(hi if ko the total number of staff 
increased during the above period?

The Minister of State la the Minis
try ef Home Affairs (Shri Datar). fa)
and ib) Information is being collect
ed and will be placed on the Table 
of thi House as soon as it is compiled

Field Parties ef Sanrey sf India

1870. Shri S M  Banesjee: Will the 
Minister of Scientific Ksssarofc and 
Caltnral Affairs be pleased to state:

(a) the total number of field parties 
of Survey of India engaged In survey

* work,

(b) the respective field headquarters 

of each party during 1958*59; end

(c) the respective pieces of activi

ties of each party?

The Depoty Minister of SulsaHSii 

Ksanarnlt and M M rn l ASttm CBfc 

M  M . Das): (a) M .
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fl») and (e). Information is given 
In the statement laid on the Table. 
[See Appendix HI, annexure No. 70].

ganray «f India Employees

ltTl. Shri 8 . M . Baiter joe: Will the 
Miniiter of Seieattfle Besearrh and 
Cultural Ailaln be pleased to state:

(a) whether the Ministry of Exter
nal Affairs have prescribed rate* nf 
special daily allowance for journey 
in foreign countries like Nepal and 
Pakistan;

(b) whether the said special daily 
allowance was also made avilable to 
the employees of the Survey of India 
working m those countries; and

(c) if not, the reasons therefor9

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr 
M. M. Daa): (a) Yes, Sir

(b) No, Sir.

(c) Because of certain other con
cessions that are specially allowci to 
the employees of the Survey rf India 
e.g free tentage for living purposes, 
daily allowance at full rates tnrough- 
out the field season which may ex
tend to six months or more etc

Census of Pakistani Nationals in 

Weal Bengal

1171 Shri Aurobiado Gheaai: Will 
the Minister of Boae Affairs bs pleas
ed to state:

(a) whether any census was taken 
of Pakistani nationals residing in West 

Bengal;

(b) If so, when; and

• (e) their number?

Tha Mtatstai af State hi the Minis
try • I B ust Affairs (Shri Datar): (a)

to <c). The Information is being col

lected and will be laid on the Table 
of tha House as soon as possible

Use of LAJT. Plane*

1878. Shri Morarka: Will the Minis
ter of Defence be pleased to state:

(a) the rank and status of persona 
who are entitled to the use of LA.F. 
planes for their travelling;

(b) the total number of persons 
who had actually used these IA.F. 
planes during the years 1957-58 and
1958-59; and

(c) the total amount of the expendi
ture incurred on these trips7

The Minister of Defence (Bhii 
Krishna Menon): (a) The President 
The Vice President; The Prime Muns
ter; The Home Minister, The Defence 
Minister, Deputy Ministers of Defence; 
The Chiefs of Staff; Senior Service 
and Civilian Officers who are connect
ed with the Defence Organisation,

Cabinet Ministers other than those 
mentioned above but in their case full 
charter rates are recovered from their 

departmental budgets

(b) and (c) The required informa
tion is not readily available. The 
collection and compilation ̂ of the re
quisite details will involve *an amount 
of time and labour which will not be 
commensurate with the value of the 

information asked for

Steel Import Licence*

1874. Shri Morarka: Will the Minis
ter of Steel. Mines aad Poet be pleas

ed to refer to the supplementary to 
Starred Question No 1230 of 13th 
March. 1959 regarding import of steel 
and lay a statement showing;

(a) the aggregate amount for which 
unport licences were given to the fol
lowing parties (figures to be given 

separately) dunng the period January 
1955 to June. 1957:

(1)M/s Aminchand Payarelal

(2) " Mahindra and Mahindra

(3) ” Khemchand Rajkumar

(4) ” B. R  Herman and Mohatia

(5) "  Bharat Overseas Ltd.

” Khandelwal Bros. Ltd.;
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(b) what ia tha imported price on 
private account and that given on the 
b u b  of tender;

(c) the amount of subsidy given to 
the above parties (figures to be given 
separately) so far, for the above 
period; and

(d) what is the total amount of 
subsidy bills which still remain to be 
settled?

The Minister of Steel, Mines and 
P M  <8ardar Swaraa Siagh): (a) to
(d). A  statement is laid on the Tabic 
of the House. [See Appendix III, an* 

nexure No. 71],

Beguiattons far Dress Is Clubs and 
Hotels

1875. Shri M . ML Gandhi: Will the 
Minuter of Home Affairs be pleased 

to state:

(a) whether clubs and hotels have 
any authority to prescribe their own 

regulations for dress to be worn by 

members or guest;; and

<h) if so, whether they are 
authorised to discard the ‘National 
Dress' from their dinner regulations?

The Minister of H<nqe Affairs (Shri 

G. B. Pant): (a) Neither the Constitu

tion nor any Central ;aw prevents a 
club or a hotel from prescribing its 

own regulations for dress to be worn 

by members or guests

(b) No national dress as such has 

been prescribed. But as a matter of 
general practice, hotels (as distinct 
from clubs which are private places) 

admit persons in Indian dress

SnraggHag of foreign TUea

1878. Shri M . M . Gandhi: Will the 

Minister of Finance be pleased to 

state:

<a) whether it is a fact u»at a party 

triad to smuggle foreign tiles shipped 

from London to Colombo, and fttw 
Colombo to Mangalore and from 

Mangalore to Bombay;

(b) if so, whether it is a ffctt that 
in the same shipment foreign tiles 
were found to be covered with 
Mangalore tiles;

(c) whether it is also a fact that 
the said shipment was confiscated and 

auctioned by the Bombay Customs 
Authorities; and

(d) If so, at what price it was 
auctioned?

The Minister of HsM ee (Shri 
Menu# Desal); (a) Yes, Sir.

fb) No, Sir.

(c) Yes, Sir.

(d) The consignment was sold at 
Rs 8,38,500.

Amendments of Sixth lekeM t of 

Indian Const! tatlae

*  f  Shrimati Malda Ahmed:

\ Shrimati Mknjnte Devi:

Will the Minister of Heme Affairs 

be pleased to state:
(a) whether Government have 

received any recommendation from 

the Advisory Council for autonomous 
districts of Assam for amendments to 
the Sixth Schedule of the Indian Con

stitution;

(b) if so. the nature of the recom

mendations received; and

tc) the Government's reaction 

thereto*

The Depot? Minister of H o sm  Affairs 

(Shrimati Alva): (a) Yes.

(b> The recommendations are gene
rally in the direction of conferring 
greater autonomy on the District 
Councils of the autonomous district*.

(c) The whole question is under 

examination.

u4 n f> %

WKl 1 * t : W  W %niR

f iWt U  U U  *  M Hllta 

r XV* 4«rr W *
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P»jr Commfagfam

1889. Shri S. A. Mehdi: Will the 
Minister of Finance be pleased to 
state the total expenditure incurred 
on the establishment of the Pay Com- 

, mission since its inception till the 31st 
July, 1959’

The Minister of ftauer (Shri 
Morarji Demi): The total expenditure 
incurred on the Pay Commission since 
its inception till the 31st July, 1959 is 
Rs 9,49,270

Inedible Oil*

lttl /  ®hrl **• K- Deo:
\  Shri B. C. Prodhan:

Will the Minister of ScientMk 
Research and Cultural Affairs be
pleased to state:

(a) how much inedible oil ia pro
duced m the country and what are 
their uses, and

(b) whether any research has been 
made for putting them to better use9

The Minister of Scientific Research 

and Cuitaral Affairs (Dr. M. M. Das):
(a) Approximately 1.84,000 tons The 
inedible 01} is used for

(I) Soap making

(II) Manufacture of paints and 
varnishes

(III) Lubricants

Ov) Leather tanning 

<b) Yes, Sir

Transtasktn Gelatin

188*. f '*'r! P’ **
\  Sh*i a  C. Prodhan:

Will the Minister of Sdentite 
Research and Cultural Affairs be

pleased to state.

(a) whether any research is being 

earned ton Transfusion Gelatin;



(b) how this product compares with 
blood plasma;

(c) whether tests have been carried 
on human beings; and

(d) if so, the result thereof?

The Deputy Minister of Scientific 

Research and Cultural Affairs (Dr. 
K . M . Das): (a) Yes, Sir. The work 
is being earned out >at the National 
Chemical Laboratory, Poona.

(b) The product has not been com
pared with blood plasma.

(c) and (d). The product has been 
tested on human beings so far in about 
fifteen cases. The results indicate no 
adverse effects due to the administra

tion of the product. It showed pro
mise as a plasma expander in tests 
with haemorrhaged dogs. Extensive 
trials are required to assess the effi
ciency of the product.

Pension for the Families of Deceased 
Armed Forces Personnel

1IS1 Shri Hem Kaj: Will the Minis
ter of Defence be pleased to state:

(a) whether it is a fact that when 
an officer of the Armed Forces dies 
on duty or on leave, his family gets 
the family pension irrespective of the 

fact whether the death is or is not 
attributable to the military service;

(b) whether it is also a fact that 

the same benefit is not allowed to the 
families of Junior Commissioned 
Officers, Non-Commissioned Officers 

and other ranks when their deaths are 

caused in the same circumstances; and

(c) if so, the reasons therefor?

The Deputy Minister of Defence 

(Sardar Majithia): (a) and (b). In 

the matter of special family pensionary 

awards, which are admissible when 
death is due to service, no distinction 

is made between officers and personnel 
below officer rank in regard to the 
criteria underlying entitlement, though 

the rates of award etc. vary. When 
death is not due to service, there is
•  difference. The widow of a com
missioned officer, who had, before
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death, rendered 14 years' service or 
over, gets a life pension, tf she Is in 
pecuniary need. The widow of a. 
J.C.O. or a soldier in similar circuin- 
stances, however, gets a pension for a 
limited period, or a gratuity.

(c) The above difference is relat- 
able to differences in the nature of 
engagement and other tenng of service, 
between officers and personnel below 
officer rank.

Raahtriya Panchang

1884. Shri C. K . Bhattacfcaryya: Will 

the Minister of Home Affairs be
pleased to state:

(a) whether the holiday list of the 
Government of India is based on the 
“Rashtnya Panchang”; and

(b) what arc the States where the 
"Rashtnya Panchang” is being fol
lowed in preparing the list of holidays?

The Deputy Minister of Home Affairs 
(Shrimati Alva): (a) Yes.

(b) (i) Andhra Pradesh, Bihar*, 
Jammu &  Kashmir, Madhya Pradesh 
and Madras and the Union Territories 
of Delhi, Himachal Pradesh, Laccadive, 

Mintcoy &  Amindivi Islands and 
Tripura arc fully following the 
“Rashtriya Panchang” in preparing 
the list of holidays.

< n) Bombay, Kerala and Madras 
are following the "Rashtriya 

Panchang” except when the dates are 

inconsistent with the prevailing custom 
of the community concerned with the 
religious festival

(in) Information is still awaited 
from the Governments of Assam and 
Mysore and the Union Territory of 

Andaman &  Ntcobar Islands.
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Persons in 
Delhi

Delhi and New

1988 Shri Run Garib: Will the
Minister of Home Affairs be pleased 

to state:

(a) whether there are any persons 
who were reported to be miss ng 
from Delhi and Now Delhi in May.
1958 and have still not been traced,

(b) if so, the part-culars thereof 
and the circumstances in which cach 
one of them was reported missing;

(c) the steps Government have 
taken to trace them out in Delhi and 
New Delhi and in the D  strict to 

which they belong; and

(d) the butcome thereof’

The Minister ef Berne Affairs (Shri 
G . B. Pant): (a) Two persons report
ed missing m May 1958 have not yet 
been traced

(b) In one ease a young man left 
his home tor his office on the 12th 

May, 1958 at 8-15 a  m and never re
turned. His clothes were found at 
the Okhla Head at 7-*0 p .m . the same 
day. It is suspected that he com

mitted suicide by drowning but his 
dead body has not been traced

In the other case, an old man left 
his house m the early hours on the 
morning of 13th May, 1958 and was 
reported missing It appears that he 
was of unsound mind

(c) and (d). Enquiries and searches 

were made. Names and descriptions 
ot the missing persons were also pub
lished in the Delhi Crime News Bulle
tin as well as in the Delhi Criminal

Intelligence Gazette, but no clue qf 
the missing persons has been found.

Shipping Berrloea to Andamans

1989. Shri Tangamani: Will the
Minister of Home Attain be pleased
to state:

(a) whether any representation; 
have been made about inadequate 
passenger shipping services to Anda
mans,

(b) whether any new services are 
pioposcd to be introduced between 
Madras and Port Blair, and

(c) whether it is a fact that the 
Ea&tcm Shipping Corporation has" 
proposed to buv a passenger ship for 
pivmg m this area’

The Deputy Minister of Heme 
Affairs (Shrimati JUva): (a) No Sir;

ib) No Sir,

u ) No Sir

Untouchabiiity Offences Act, 1955

1899 Shri Sadhn Ram: Will the
Minister of Home Affairs be pleased
to state

(a) th< total number of person* 
prosw uled throughout the country 
under the Untcurhabihty (Offences) 
Art, 1955 during the >iai 1958-59, and

(b) the number of person, convicted 
and acquitted m these casts'

The Minister of Heme Affairs (Shri 
G  B. Pant): (a) 871 persons were
prosecuted during 1958 for offences 
against the Untouchabihty (Offences) 

Act, 1U55

(h) 112 person* were convicted and
• 201 acquitted Cases against 311 were 

pending while cases against 241 were 
compounded

Scheduled Caste and Scheduled Tribe 
AgricultwrM* in Punjab

1191. Shri flftika Bun: Will the
Minister of Heme Affairs be pleased

to refer to the reply given to Unstar-
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X9& QutatloR No. 1099 on the 10th 
March, 108® and state:

(t) the actual amount spent on 
Scheduled Caste and Scheduled Tribe 
agriculturists in Punjab State during 
1058-59; and

(b) the number ot agriculturists 

benefited thereby’

The Deputy Minister of Hone 
Affair* (Shrimati Alva): (a) and (b)
The required information is being 
collected fro*n the State Government 
and will be laid on the Table of the 
House as soon a$ it is received

Kendriya Hindi Shikshaka 
Mahavidyalaya, Agra

1892 Shri Sadhn Ram: Will the
Minister of Education be pleased to 
refer to the reply given to Unstarre'i 
Question No 482 on the 10th August.
1959 and state

(a) the number of persons to be 
taught annually at the Kendriya Hindi 
Shikshaka Mahavidyalaya. Agra; and

*
(b) what lb the estimated annual 

•xpenditure*

The Minister of Education (Dr K. 
L. ShrimaU): (a) and (b) The Akhil 
Bharatiya Hindi Mahavidyalaya. Agra, 
which is being re-organised to form 
the new Kendriya Hindi Shikshaka 
Mahavidyalaya Agra, at present, trains 
about fiO teachers at a time The exact 
number ot teachers to be trained by 
the new Mahavidyalaya will be decid
ed upon by the Kendriya Hindi Shik- 
ahana Mandal, which will manage the 
affairs of the Mahavidyalaya The 
annual expenditure of the Mahavidya- 
iaya will depend upon the number of 
teachers to be trained and other acti- * 
vities of the Mahavidyalaya
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ltM. Shri Tangamani: Will the
Minister of Home Affairs be pleased 

to refer to the reply given to Unstarred 
Question No. 577 on the 20th Febru

ary. 1059 and state:

(a) how many out of 172 industrial 
cases pending before the Supreme 

Court on the 1st February. 1959 have 
since been disponed of; and

(b) the steps taken (or early dispo

sal of suck eases?

The Minister of State tat the Minis
try of Hone Affairs (Shrt Datar):
(a) and (b). The information Is being 
collected and will be laid on the Table 
of the Lok Sabha.

Divorce Cases

1897. Shri S. A. Mehdi: Will ths 
Minister of Law be pleased to state:

(a) how many cases of divorce 
under Special Marriage Act were 
instituted all over India during 19S8; 
and

ib) the number of cases State-wise?

The Deputy Minister of Law (Shri 
R. M  Hajamavis): (a) and (b). The 
information i«? not available with the 
Government as the State Governments 
are solely responsible for the admin
istration of the Special Marriage Act, 
1954 The requisite information is, 
however, being collected

Territorial Councils

1*9*. Shri S. A  Mehdi: Will the 
Minister of Home Affairs be pleased
to htate

(a) how many meetings of the 
Territorial Counci's of the Union 
territories were held in 1959; and

<b> the important decisions taken 
by oai-h Terr.tonal Council’

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
and <b) A statement is laid on the 

Table [See Appendix III, annexure
No 721

Purchase of Stores for Bhilai Steel 
Plant

1S99. Shrt Daljtt Siagh: Will tho
* Minister of Steel, Mines and Foe] bo

pleased to state:

(a) the present procedure for pur
chase of store* both in India and from 

abroad for Bhilai Steel Plant,

(b) whether this procedure is satis
factory; and

(c) if not, whether Government pro

pose to review It?
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The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
Hindustan Steel Limited report that 
the present procedure for purchase of 
stores both in India and from abroad 
for the Bhilai Steel Project follows 
generally the procedure adopted by 

. the Director General, Supplies and 
Disposals., Certain powers for pur-
chase have been delegated to the 
various officers of the Project.

Purchases are made on the basis of 
open tender or limited tender dep-
ending on the value and nature of 
stores and the urgency of the require-
ments. In case of proprietary articles, 
orders are placed directly with the 
Indian importers or indigenous manu-
facturers as the case may be. The 
project is on the rolls of the D.G.S. 
& D. as direct Demanding Officers. T!ie 
facility of rate contract is availed of 
to the maximum possible extent. 
Bhilai Steel Project has no running 
contract directly with the manufac-
turers for any of the stores.

For imported items, tenders are 
Invited from Indian importers or 
agents of foreign manufacturers. In 
selected cases of imported items, the 
assistance of the India Stores Depart-
ment, London, is sought both in regard 
to locating supplies as aiso inspection. 
In regard to purchases from U.S.S.R., 
proposals are received from the Pro-
ject, and the contracts are entered 
into with the respective Soviet orga-
nisations by the Head Office of the 
Company, with the approval of the 
Committee of Directors.

When the stores are required 
urgently, local purchase action on 
limited scale for . meeting immediate 
needs is Iresprted to so that work does 
not suffer.

Under Article 98(a) of the Articles 
o f Association of the Company, all 
proposals involving an expenditure 
over Rs. 40 lakhs, are to be submitted 
to Government for approval.

For economical purchase of large 
quantities of raw materials and other 
std -̂es common for all the three Pro-
jects in the operation stage, it has been

Papers Laid on 5332 
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decided recently to establish a Central 
Purchase Organisation at Calcutta. 
The nucleus of this Organisation has 
already been formed.

Regarding inspection, wher^ orders 
are placed as Direct Demanding Offi-
cers, and also in certain special cases, 
the Inspecting Officers of the Project 
arrange inspection both at Bhilai and 
at the suppliers’ premises, if required.

(b) Yes, Sir.
(c) Question does not arise.

Assistants’ Grade Examination, 1959

1900. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be pleas-
ed to state;

(a) the number of canciidates whO'
appeared in the Assistants’ Grade 
Examination held by the U.P.S.C. in 
May, 1959; and

(b) when the result is likely to be
declared?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
15,682.

(b) The result is likely to be dec-
lared in October, 1959.

PAPERS LAID ON THE TABLE 
A m e n d m e n t  t o  C e n t r a l  S a l e s  T a x  

( R e g i s t r a t i o n  a n d  T u r n o v e r )  R u l e s

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table, under sub-section (5) of section 
tion 13 of the Central Sales Tax Act, 
1956, a copy of Notification No. G.S.R. 
936 dated the 15th August, 1959, mak-
ing certain further amendment to the 
Central Sales Tax (Registration and 
Turnover) Rules, 1957. [Placed in
Library, See No. LT-1578/59].

N o t i f i c a t i o n s  i s s u e d  u n d e r  S u p r e m e  
C o u r t  J u d g e s  ( C o n d i t i o n s  o f  S e h  ̂
VICE) A c t

The Minister of State in the Minis,
try of Home Affairs (Shri Datar>: I
beg to lay on the Table, vmder sub-
section (3) of section 24 of the Sup-
reme Court Judges (ConditioPfi of
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Service) Act, 1958, a copy each of the 
following rules:—

(i) Hie Supreme Court Judges 

(Travelling Allowance) Rules, 
1959, published in Notification 
No. G.S.R. 844 dated the 25th 
July, 1959.

(ii) The Supreme Court Judges 
Rules, 1959, published in Noti- • 
fication No. 9S5 dated the 15th 
August, 1959. (Placed in Li
brary, See No LT-1579/59].

B o m b a y  S e c o n d a r y  S c h o o l  C e r t i -
f i c a t e  E x a m i n a t i o n  B o a r d  (R e -
c o n s t i t u t i o n ) O r d e r

Shrl Datag: I beg to lay on the 
Table, under subjection (5) of section 
4 of the Inter-State Corporations Act, 
1957, a copy of the Bombay Secondary 
School Certificate Examination Board 
(Reconstitution) Order, 1959, publish
ed in Notification No. G S R  913 dated 

the 8th August, 1959 [Placed in 
Library, See No LT-1580/59].

N o t o t c a t i o n s  i s s u e d  u n d e r  A l l  In d i a  
S e r v i c e s  A c t

Shri Datar: I beg to lay on the 
Table, under sub-section (2) of section 

3 of the Ail India Services Act, 1951, 
a copy of each of the following Noti

fications:

(l) G.S.R No 957 dated the 22nd 
August, 1959, making certain 
amendments to the All India 
Services (Death-cum-Retire- 

ment Benefits) Rules, 1958

(ii) G.S.R. No. 958 dated the 22nd 
August, 1959, making certain 
amendment to the All India 
Services (Conduct) Rules,
1954. [Placed in Library, See 

No. LT-1581/59]

T r a v a n c o r x -C o c h x n  V e h i c l e s  T a x a -
t i o n  ( A m e n d m e n t  a n d  V a l i d a t i o n ) 
O k d o t a n c x

Shri Datar: I beg to lay on fhe 

W bie  under provisions of Articles 
21S(2)(a) of the Constitution read 
^H h  clause (c) (v) of the proclama

tion dated the 31st July. 1959, issued
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by the President la relation to the 
State of Kerala, a copy of the Tra- 

vancore-Cochin Vehicles Taxation 
(Amendment and Validation) Ordi
nance, 1959 (No. 4 of 1959) promul
gated by the Governor of Kerala on 
the 9th July, 1959. [Placed in Library, 
See No LT-1582/59],

A m e n d m e n t  t o  M e d i c i n a l  a n d  Tonxr 
P r e p a r a t i o n s  (E x c i s e  D u t i e s ) R u l e s

The Deputy Minister of Finance

(Shri B. K. Bhagat): I beg to lay on 
the Table, under sub-section (4) of 
section 19 of the Medicinal and Toilet 
Preparations (Excise Duties) Act,
1955, a copy of Notification No. G.S.R. 
938 dated the 15th August, 1959, mak
ing certain further amendment to the- 
Medicinal and Toilet Preparations 
(Excise Duties) Rules. 1956 [Placed 
m Library, See No LT-1583/59]

PRESIDENT’S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following two Bills, passed by the 
Houses of Parliament during the 
current Session, and assented to by the 
President, since a report was last made 

to the House on the 3rd August,
1959 —

1 The Pharmacy (Amendment>
Bill. 1959

2 The International Monetary
Fund and Bank (Amendment) 
Bill, 1959

M ESSAGE FROM  RAJYA SABHA

Secretary: Sir, I have to report the 

following message received from the 
Secretary of Rajya Sabha:—

“In accordance with the provi
sions of rute 125 of the Rules of 

Procedure and Conduct of Busi

ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha- 

that the Rajya Sabha at its sitting 
held on the 28th August, 1988; 

•greed without any amendment to



the Kerala Local Authorities Law* 
(Amendment) Bill, 1959, which 
was passed by the Lok Sabha at 
Its sitting held on the 28th 
August, 1888."

5335 K*-: Withdrawal BHADRA 9,

PRESENTATION OF PETITION 

Shri Osman All Khan (Kuraool): 1 

beg to present a petition signed by a 
petitioner regarding renewal of 
broadcast receiver licences for villages.

RE: W ITH D R A W A L OF A  MEMBER 
FROM  THE HOUSE

Shri B n j Raj Siagh (Firozabad): 
The other day you were pleased to 
order four hon. Members out of the 
House. 1 feel that it was a great 
injustice done to us So, I just want 
to say that until that wrong is undone,
I will protest against this issue and I 
shall walk out from this House, at 
least for flvc minutes, daily. Now. as 
a protest I walk out

Mr. 8penker: The hon. Member is 
continuously committing a contempt 

of this House end contempt of the 
authority of the Speaker. What he did 

the other day was that he just sent 
me a letter saying that he wanted to 
refer to thfe adjournment motion here. 
I had disallowed the adjournment 
motion relating to firing in a certain 
State on the ground of its being purely 
e State subject He wanted to raise 
it here and 1 said, “No. you ought not 
to do so” He was still persistent in 
trying to raise it. So. I asked him to 
withdraw from the House for the rest 
of the day. Then another hon Mem
ber got up; still another hon. Member 
got up, yet another—four hon Mem
bers got up to raise the matter and I 

asked them to withdraw Today he 
has sent me a letter stating that on 
that day they did not want to raise 
that matter in the House .but only 
wanted to tell me that they were 

Roing out in protest. Even that is bad. 
If they walk out from the House, the? 

are entitled to come back, but if I ask 
than to withdraw, they are not en
titled to come bock. He has now said 

that they wanted to walk out from
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the House themselves and subsequent
ly I asked them, or ordered them, to 
withdraw. He wrote to me that he 

would raise this matter today. I 
sent word to him that I will go into 
the facts, as I do not know what the 
facts are. and I will bring it up 
tomorrow. In the meanwhile, the hon. 
Member says that until I pass an 
order, withdrawing my earier order, 
he will go on walking out from the 
House day to day.

Shri BraJ Raj Singh: Unless I get 
a redress, I shall continue to walk out.

Mr. Speaker: Order, order. The 
House must know what exactly the 
hon. Member is doing. 1 told- him just 
now that I will take it up tomorrow. 
What is this hurry about?

Shri B n j Raj Siagh: I am prepar
ed . . . .

Mr Speaker: Then why should he 
say. “I will walk out today”? And 
he has not walked out He is sitting 
here

Shri BraJ Raj Siagh: No. On that
day, on my back you passed an order. 
So, I wanted to hear. •

Mr Speaker: This kind of impa-
licence on the part of a representative 
of 7} lakh people is not right. All 
that 1 said was that what is going to 
be done today will be done tomorrow. 
I said I will look into the facts Any
how, the hon. Member seems to be too 
anxious to hear me and get a redrw 
I shall read out what exactly has 
happened that day. It reads:

“Shri BraJ Raj Siagh: Sir, a

principle is involved in this.

Mr Speaker: Order, order. I 
,  will call uDon Shri Braj Raj Singh

to keep out of the House for tne

day

Shri Braj Raj Singh: I am

walking out in protest.”

“In protest against what?" I would 
ask him He wanted to raise this 
point saying that with respect to the 
adjournment motion relating to the 
firing on some students in Allahabad,
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[Mr. Speaker] 
uiy refusal to give consent was not 
right and, therefore, there was a prin-
ciple involved in it. I said that when 
once I had given a ruling, the hon. 
Members have to abide by it. Of 
course, they can send representations. 
I have been saying this from time to 
time. I am always willing to hear 
them and if I am convinced that my 
order has to be reviewed, I will cer-
tainly do so and will bring the matter 
up the next day. But the hon. Mem-
ber is so impatient. He said that he 
wanted to raise a question of prin-
ciple on the firing. When I said “No” , 
he persisted in raising the matter and 
I thereupon asked him to withdraw.

Now he makes a statement saying 
that he himself wanted to walk out on 
account of the firing that took place 
and that by asking him to withdraw 
I have prevented him from attending 
the Hous^ for the rest of the day. 
This is very wrong. And if the hon. 
Member persists, I will have to take 
more severe disciplinary action against 
him and charge him for contempt of 
the House and contempt of the autho-
rity of the Speaker. He ought not to 
behave like this. I once • again warn 
h,im that if he still persists, I may 
have to take very serious action 
against him. I have been very indul-
gent to him. Though he belongs to a 
party of only four members here, 
there is not a single occasion when I 
have not allowed him to speak. In 
those matters I have given him abso-
lute liberty. But this hon. Member 
has been abusing my indulgence in 
this House. I have noticed it from 
time to time and I am not going to 
tolerate it.

Shri Braj Raj Singh: Sir, may I ___
Mr. Speaker: Order, order. I am

not going to allow him to speak.
Shri Braj Raj Singh; Then I walk

■ out.
(Shri Braj Raj Singh then left the

House.)

GENEVA CONVENTIONS BILL*

The Deputy Minister of Detence
(Sardar Majithia): I beg to move for
leave to introduce a Bill to enable 
effect to be given to certain inter-
national Conventions done at Geneva 
on the twelfth day of August, 1949, to 
which India is a party, and for pur-
poses connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to enable effect to be 
given to certain international 
Conventions done at Geneva on 
the twelfth day of August, 1949, 
to which India is a party, and for 
purposes connected therewith.”

The motion was. adopted.

Sardar Majithia: I introduce the
Bill.

KERALA APPROPRIATION BILL*, 
1959-60

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill to authorise 
payment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Kerala for the services of the financial 
year 1959-60,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund of the State of 
Kerala for the services of the 
financial year 1959-60.”

The motion was adopted.

Shri Morarji Desai: I fintroduce the
Bill.

*Published in the Gazette of India Extraordinary Part II—Section 2.
■ dated 31st August 1959.

tintroduced with the recommendation of the President.

X -;-
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12.10 hrs.
GOVERNMENT SAVINGS BANKS 

(AMENDMENT) BILL

The Deputy Minister of Finance
i(Shrimati Tarkeshwari Sinha): Sir, I 
beg to move that the Bill further to 
amend the Government Savings Banks 
Act, 1873, be taken into consideration.

The Government Savings Banks Act 
regulates the administration of the 
Post Office Savings Banks and the 
payment of deposits in the Govern- 
jnent Savings Banks. Section 4 of the 
Act provides that if the depositor dies 
.and probate of his will or letters of 
administration of his estate or a suc-
cession certificate is not produced 
virithin three months of his death the 
payment of the deposit if it does not 
exceed Rs. 5,000 can be made by the 
prescribed authority to any person 
who may appear to him to be entitled 
to receive it or to administer the 
estate. For deposits exceeding 
Rs. 5,000 therefore payment can be 
made only on the production of the 
probate or letters of administration or 

.succession certificate.

Suggestions have been made from 
‘time to time that production of these 
.documents involves considerable delay, 
■expense and inconvenience to the heirs
■of the deceased depositors in receiving
the amount due to them and that with
:a view to avoid these difficulties
■ depositors may be allowed a right to
nominate a person or persons who

• could receive the amounts in the event
of the death of the depositor without
the production of legal documents.

‘These suggestion^ have been accepted
and the Bill before the House accord-
ingly seeks to provide the facility of
nomination and confers upon the
nominee the titte to receive, upon the
death of the depositor, the deposits
due to the deceased to the exclusion
of all other persons.

Section 5 of the Act further takes 
care of this fact that it should ensure 
that this title does not affect in any 

-way the right of third parties to 
recover from the nominee under the 
normal processes of law the monies
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due to them from the deceased 
depositor.

As recommended by the Committee 
on subordinate legislation, provision 
has also been made for laying the 
rules framed under this Act on the 
Table of both Houses of Parliament.

Apart from certain consequential 
ainendments, a few minor amend-
ments, which have been found neces-
sary due to the changed circumstances, 
have also been included.

Sir, I move.

Mr. Speaker: Motion moved:

‘That the Bill further to amend 
the Government Savings Banks 
Act, 1873, be taken into conside-
ration.”

Shri Prabhat Kar (Hooghly): Sir, I 
welcome the provisions of the Bill. I 
only want to know one thing and that 
is this. Under section 4A, sub-section 
(4) it has been , stated that—

“If a depositor dies and there is
no nomination in force at the time 
of his death and probate of his 
will or letters of administration of 
his estate or a succession certi-
ficate granted under the Indian 
Succession Act, 1925, is not within 
three months.......... then—

(a) if the deposit does not ex-
ceed five thousand rupees, the 
Secretary may pay the same to 
any person..........

I want to know, when you are prepar-
• ed to make the payment to any per-

son appearing to the Secretary to be
entitled to receive it, why for three
months you ask for the probate or
succession certificate. In the statement
of objects it is stated that “suggestions
have been made from time to time
that as the production of legal proof
of succession involves considerable
delay and expense” . I am on this
particular word ‘expense’. When this
involves expense and when you are
agreeable to relax this condition after
three months, that means that you do
not want the people to spend for this



534* OoMmmoit AUGUST 31, 1989

[Shri Prabhat Kar]

Savings Bank* 534a
(Amendment) Bill

small amount, then, why should you 
wait for three months? You have said 
that if it is not within three months of 
the death of the depositor and if the 
deposit does not exceed Rs 6,000, the 
Secretary may pay the same Why do 
you not allow this facility from the 
very beginning instead of after this 
three months' tune has elapsed* When 
you are agreeable to relax it after the 
passage of three months, everyone 
will be entitled to it and accordingly 
the Secretary will pay No one will 
go and obtain probate or succession 
certificate and they will not be asked 
to spend I do not know the exact 
reason why you will be waiting for 
three months for the production of 
probate or succession certificate when 
you are relaxing this particular con 
dition after the expiry of three months

I would also like to know whether 
this nomination will be registered and 
whether any stamp will be required 
for the registration of this nomination 
with the Savings Bank*; authorities or 
whether it will just be m a prescribe d 
form and no expense will have to be 
incurred by the depositor for register
ing the nomination

1 welcome this Bill I would like 
to have clarification of these two 
points With these words, I support 

the Bill

Shri Naashir Bharacha (East Khan- 

desh) Mr Speaker, Sir, I welcome 
the principle incorporated m the Bill 
but t am afraid that there might be 
some constitutional difficulty m con
nection with it I would therefore 
like to invite the attention of the hon 
Finance Minister to that aspect of the 

Bill «s well

The House is aware that under 

article 269 of the Constitution duties 
in respect of succession to property 
and estate duty are divisible among 
the States The Bill excludes a sum 

of Rs 5,000 from the purview of such 
duties thereby lessening the fthare of 

such duties receivable by the States 
Therefore under article 274 prior 

recommendation t*** President is

necessary before this Bill can be taken 
into consideration by thia House If 
we cone to the end of the Bill we find 
that recommendation under article 117 
only has been obtained and not under 
article 274 as well To my mind that 
represents a serious flaw and I would 
like the hon Minister to make it clear 
as to why in the case of this Bill 
which takes away a share of the 
succession duty from the States and 
thereby infringes the provisions of 
article 269 recommendation of the- 
President under article 274 in addition, 
was not obtained I, therefore, think 
the Bill, as it stands, is unconstitu
tional and perhaps might create diffi
culties

As I said, 1 am in favour of the 
provisions contained m the Bill I am 
not opposed to the Bill itself I am 
only pointing out the constitutional 
flaw in it The scheme of the Bill is 
that where then is a valid nominee 
or the nominee is a minor then in that 
cast his guardian will get the amount 
of deposit payable to the nominee If 
the depositor dtt& without valid nomi 
nation or the nominee pre-deceases the 
depositor then if the sum is under 
Rs 5,000 the Secretary may Ray the 
deposit to any person who appears to 
him as entitled to reccivr this amount 
In this connection I would invite the 
hon Finance Minister’s attention to 
one point namelv. that often nomina 
tions are made and the\ become stale 
and therefore it is necessarv to have 
some sort of a provision that such 

nominations shall be renewable at the 
end of three or five years Often, it 
happens that an account is opened, 
deposits are made and the nommee is 
appointed, but though the nominee »  
alive the intention of the depositor in 
the meantime has changed and the 
nomination has become stale on ac
count of the circumstances arising 
thereafter but the depositor does not 
take care to have the nomination duly 

changed Therefore I suggest that 
some sort of provision should be incor

porated in the Bill which will require 
renewal of these nominations, say, 

every three yean or five yean it*
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necessary. That would also help in 
checking various nominations which 
Jhave become invalid by reason of the 
death of the nominees.

Also under clause 15, Government 
is assuming powers for making rules 
Under clause 15(2) (d), the rules may 
provide for “the persons to whom and 
the manner in which deposits may be 
paid;". It may often happen that 
administrative practice in the matter 
of payment of deposits will vary with 
the different States I would, there
fore, suggest that rules should be in
corporated laying down uniformity m 
the matter of payment of deposits In 
such cases, the question of identifica
tion of the party arises I would, 
therefore, request the Government to 
include in the rules specific provisions 
that when a nominee or person entitl
ed to claim is identified either by a 
Member of the Legislature or Parlia
ment or a gazetted officer or such 
other few persons as the Government 
thinks fit, merely on the affidavit of 
such a person, without any additional 
formality, the amount of deposit 
should be paid This Bill is particular
ly welcome because small depositors 
die and it becomes extremely difficult, 
even m cities like Bombay, to obtain 
the Administrator General’s certificate 
Usually, these people have no other 
estate except personal belongings and. 
therefore, this Bill is particularly 
welcome

I hope this Bill will be looked into 
properly, particularly as I have drawn 
the attention of the hon Minister 

that the recommendation under arti
cle 274, which is additionally re
quired, has not been obtained and 
that constitutional defect might re
ceive the attention of the hon Minis

ter.

aft (SKm 'ft) ?*r

firaw w j  w p t  $ spnfa **T

ft * m T  i

wgftrvT tit * *  ^  $ fa

P w  w M t  apn

ftort t f r f r w -  

snf qrt *

Vi *  wirarr mp &  xlt* 
§^r $ i fo  n v m #

m  vst f J t K ’m i  w  
£ s h t  T if n iPMd< f

Wl sftRnTr P. I ?TT3r ^  ?THT 

$ fa ^  tti  wrent

f»Hl?Wl W IT  ̂ ;Tt 7H fon f W

fsruT ^pn P. —

The other co-depositor is alive and 
sane.

Jm  W TZ $ f* Zf? *rm^r

jfrfr i m ?fr VTfmfarTT pm
f,nt r̂a *  *r fa»fr *t ift m r fa H ii 

*T v f a w ffrTT f  snfjmfsr-

T * %  *T ^5PT *TT

arrr W *  v* * 7  ?»r»fefwf ^

I *TT *T 

ZVH nr tfrr 5TOTT

»r wrt fa m  * r  ferr *ftt ftr

vifigqifTTTT vt

SfTT SFT *FfrfS5%e 3%

ifpft ^rrf^ fr $*m  T¥ «qrfaigT

fjRTT It. W T  SRft t fTSPT ?

v V  r^PQ I TTVRfH ?rpr

p t  w  t t  ♦wHrfw' «kpc

3RTTrimf*nnv jtpt n  

arrrrfc <fh-m%n^wMrp-fwT5n?rr 

fc fo ^  «Ftt =srrr*fr fa»FTH 

^ m  f<?rr frjfr v  irr fe  t w ?  

cr v w w n t p r fw

im  Pro fRur |  fv

^  %f^*r «jnnr PiFfl

vtfrnftrrfj ^  *cm *  t o  *ht 

m  ^httt *t  x ifzH v z  *t frrar srnr 

xtn «rr?ft *  fr^Rnr
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f t  * f t  v r a r m ^ n  ^  f t f t  
t «*TT t r *  YTRTft *ft *  it

*tt$ ?rt s t t t  w m  f r o m  h w i  $ 1 
ait % wrct $ f t  $

*  am <w < q f iw a f t  xrr f rm  <ftr <r*r
%  5fT*r ^  ^  t I ’TT OT t  ĴTRT Ŝ PJfT 

^tPrtiTT $fa?C»4t**■«[ ^  fatft SWK 

% fflf ip M fg f t  tlW M W I 5T t̂ £ t f t  
*rTf$? «rtr ^  nTTcft sit *re 

«W *llHt Ptr S’TT *T ^TOT f?FFm?t TOT 

?ft T̂Tcft ft $*T ft^CT *t fPT VT %5TT 

*rrf^r 1
Mft * •  WTO x v v t ( p f t r r O  

WWT5T S?r fa W P  «FT 4  *TFPr

v rs rr  g  1 s*r n  ŝfr g fa trr f t  
*nft |  *t * t t  f fw  ftm  1

A **r fatrc T7- wfa* *nri ̂ r  frTHT 

<rr?5TT sp frffr afr q f w i i  * t  * n f r  ft 
& r  m  &***r ?fr ?*r for # ft yt wtr 

UrnftV *rtt TRTfft̂T h *lt % * v  -J15ltt 

n n  f t  * r f t  **?  f̂ PTT ? I
mit vror w  v t h  srat vt f^^fs- 

STTRT f p f t  5 f^R  f x  'TJTK f[H f«TT *
« H 5 T  R ^ t  f? O T  T O T  ft f f t *  ? *T  *T > m
a r tr t  *rt » # t  * i r  faqrnT i * t  s h r t  
v^T«rf?TT? 1 w^ynTTfsFr^finrvt 

«*n# v  *n*Rta *nft w  ^fe w fr  

«rr*ft»rtT w * «%  faR rr hurt vnr 

«rt«ff v r  *m n  m r  $ 1 o t  v fs ^ r w
^5=T^T  *TRT%5T fifiT K jt*TT HTVniV

I  H * f * W * J T  ^ s r T ^ ^ S n f i P T

fsr g f ty r m  v t  ^  * * *  *  *?r«r-ft r̂ 
* f f tw  * & t  f t  f a ^ R  «rtr i f f  

%f^jRT«n- ^nnrfii^F sî ? t ^  i

^Tfr«r v  f?it Tift «r)»r iwwuft ^  

VHTF W  v A  ^  <PT ^t VfWTf 

9 t v% ft?ft t  f tf  w  *» w r r  < rm

f  «ft »TfWT# WT&T qiF 
v t  ,«rn5% t  ̂  v m r r ^  ?rmt m m r
f t  «ftr w o t  a n n  v r #  «n% f t  an iw r
it  i tjrPuft v  f^w ^rr^rtrr «nnr

^ f t  m r  %  g ^ f t  a x ?  «FT
'*TTC*ft ftm 1 3TT$ f r  aft

m a s t f v m t  ^  arnrm jfr «f)r 3*  
**rffcft f r  vft ^rTswr ?> 1
^ ft» r ^ * n  4 m « t i it  * iw  
«st »q»TT * ?  ^  r « n x  ^  £  \ 

r̂f%!T JT̂ r v t v * t h  wr*ft c t  w r r  ^t 
^ T T  ?  f^TT a im  t  ’f t 5T??r fft ^fT 

rn?T <TT5*fr f»TT afPTT ^  aft *t*it f t  
a r T ^ ^ a |« r tT W T m ? f e « iT a n m #  « 
T»T VT^ftrr^T? fnmfcfiFaftsrTiTWqT 
a r» T T f^ r#  ^ r v r 5 * r n r ? f t P m i f t

3*T
w r  ?it arrrr ft 1 n*ft varfm  h

TT JT?T ?TrTT £ fa «FT «TW

=r̂ t fw tT ifhr ?*r sivr v m  arar

*pn^ »t V tf  *TPT fTPTT I *TT* ^ t  
w in  fNvrsR n vfs^T# «rtr irrft It r 

apf f f  5*r^t ann> ^ t t  r  h p t  f r
*HRT ft I aprrsr * *  ^t |  f% 

3*r q  *jw rr fcwi arHT ffTfv
snm  f \  w t  wrarc f ^ F H ^  k  
H  f t  I <HTT  w r n  anTT * r n #  arnrr f t  
cnr w>6?Pi€t v r r  ?  fsnn arr^ m ftt 
%-3*T r  v m r  q r  JTRT W IT  T O T  
f ^ H  * r f  fft 4  »mfmT j  f f  
*rrf fr  ft ^f?ft 1 1

5*r*V «pfs«rTf nr W 'H  ^  ^  ft 

P f  * r v t t  i n r  t t w  in w r d  
v t  r f̂iHRT <rrnfsr ar*n ^  t»rr 
vt^t m  jjhr fwT ^Tm ft *ftr trfr 

wj*n*r j r t  f w  * f t t  ft f v  * m  v * 9  
jfrjRT ^  Hit fffw iw  ^  v r t  w rr 

anTT ft«TT ^ tf f T  I r m  frcw rt 
«PR  «TT«TVTr7<n Vt, W W TT <m! flff-
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5pt 5fKt t  
? m  ?T'7# qr TT%
?f?q- q 'm r  % smr
I  I f?m  ^ t  t  ?ifsr-
^rfr P̂TcTT % st^ ^  ^T t

f ?ftr JT SFRTT ?TfT?TT̂  t  W
^T  t  ? fiT

T1^5 ^ ? T R  f m I ^

f?W rR t^  5TWT %% t  ,
^ t  ^  ^ 'T t

^'T V F'?ft q r  f w r  f ? R

^ TRT w r a i  t  t

t  %  giT ?> ¥TITT ITT ^>f ?ft 7̂5TT
ITT #3T^T ^

^ I ? ftT  ?!K JfT WiT

?TS^T fTcIT t ^ T

^ T  I  I 7 ? !  ^ > ft  I  %

I  3T̂  ^fT -HTfr
t  ?rlT Wf^^' 5̂FRTT ^T ^WT 

5TRfT I  I W  JT^PK 3r?T^T ^ W n

^ T  ^ r? :^  t  ^"t

^ fr  ^ ' t  t  f e  fcFTT f f  ’T^
=^R ^  Cl" ^I'I’ '̂IH'T

% ^  f^ r a -  ^  f

^ m r  f t  RMT I

# fe n  ĴfT̂  f  fe  f  ̂  «pt t t I%
3TT1T ^ w r  =iiW=l #’

^ T  fT  TraT I

?ITTT  ̂ ? fk  | W  ^JTRt ^  ^^^
ir>PTF!Tlr 5 r i w  ^ T  T̂tT f  I ?̂T3FT 

IĴ IT ^IT '^ ^ ^

?ft^ 5TFi% f  f -̂ W  SRTTftr % ^RT 
^  ?TT# qr ?TT^

^  # #  fif^^ Wmr 5Tff t —
g r ^  ft?r ;sn w , qpfff^ ? n fe w ^  
fiTRt qR^Tq- i f t ^ R  3fr f , t  grt 
^  C ?rlx W  W T  :pt ^ ^

^ ^  T̂JTWr ^  ^ T T
^  s r f  ^ P T  ^trr I ^  >rt

5JR?«TT =^rf|^ «IT w  W T  ^

'RT?r qr TTn^ srfcRRr— irr f e f t
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iFTTRT # JTf ^T^RTf^— ^

H f t  f e n  ^  s irf?

f^?ft ^ ^ w  5)^ 7 : ^q^rr

^ S 5T  %T, ^ H ^  t  ^  ifRfrr
zrr ^ sfr f?r t
?rq^ W T %  ^ ?r^ T  ?r ^ ' i str^

^fl^'f ^ 1' ?ftT fVlT

f-P WTT 3̂TT ^ 5Jrr3T ^
■̂ 3̂  ^T ST  ̂ 5^fSTW T f I ■

|t, ?rnT f t  ?nsT ^iT ^  ^  ^ fr

g^^t, t  ifT^sFm' f̂ JrTf-^ra- f t  ? # T t ,

5fr qr^^"fir ift̂ rfTT # f t

'TTcfri ^  ^ m t ^"t f  5T?iT?^

fra t f  ?ftT cTtq

=5nf# f  I if = ^?iT  f  F^ srsfTiT

cir^'^T ^  3JFT ? i H ?TTf

l^ m t ^?t %x F w  ^FT I

?iT^5q-i?rr f  F^ w

gT;^«r ^  ^  VTT #' q i  t^TH TT 3̂f?TrrT
^  5TETR F ^  3tt^  I ^  ^  ^  'r f

W ^ T T  5fT% f , # ?tF«r^crT

f i ^  f  wFrnrt f> #

f , t  ^3H^T ^  H ft 'Tg'̂  q it  f  1

ĵ f kt t  w  anra- # ^srmn-ft ?^ft

f  F^ ^  ifrsr^T WT f  I Fq^^ft

^ f t  H fT f % ?1t FT 3R f%  fT frt JTft

F ^ ^ «>r, 5Tfr^ 'i: ^ p if¥

^aft^ ^ #  ?i"tT f^tr 5 n t #  I

=^F^ Fqf^'t «rr, i ;g # R  % '

^  #  I w F ^  ?iT3r ^  ^-^m T T T ^ ¥

?flT F ^ ^  ^ fT cft-m tw  ^  ^

m T ^ T  ' t m  t  ^  ^

f  3Tk ??T^T ^

ffT ^  ^  '^%rFft q i ’ft I W

5 T ^  % ^ P T  # t  ^ f ?  ?rk  ^

^rxT 5iT^ = ^ ff^ , Fsr t ^  q f  qtspTT

5 T = ^ ^  f t  3PRTT ^  ^ft'̂ Fsr^

f t  ?r% 3ftT ^  ^

T ̂  ^ F^ ^  sraK  ^

J T t^  K ?r>R R  ^
¥fm m  T̂CTT I  $ftx 5T  ̂TTf^ f  I
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^  ^  ^  5tY?;
i ^ frr
^ ^ arra- ^ ^ ^ ?JTT 
I ^ ^ f e n

I , fJT ^ > f! ^ ?f^ -5 rw  qr̂ r̂ TT %  

srfir i

t!T?Ffra : fT  '5T»T|
^KfT t  I

«ff ^o m : 4' ^
?imT f , q^t f̂fr ^ jf' r̂-̂ veiT f  i
#'# vrT?% T?r ^  t  I

^ st t t̂ r  t ,
?ft ^  T^T sp-^T 3iT?rT t ^ ‘T^rr
STHT ^  ? i T f ^  ffi”#JTT, Hff 
^7|f fir#JTT I f?r s-^ R  ?fr ^Tqr

^ T  ^ T T T  =Tf ̂  t  I i T f  t

^  #' ^ ?Rrcft I  I

#5<rt<st'j-s ^  ifpsr̂ rT %
^  IT  ̂ ?T>3RT r«14>'l̂ -fl ^rf I  

i f r ^  I ^ 3 ^  ^3TT f w t %

Ht^rnrfcrf ^
^rPrf^jff ^ ^
’ T t ^ R T  ^  1̂  5 f t r  ^ ^rr’f t ' T
^TR-lft ^ %• T̂Fr ^  'TT̂
JTT ¥ T ^  I  I ?r>T W I T

^ 5 f t  ^  3TITT ^ I I ? p f t  ^ f  i n ^  
fg% #' ^ T  5T%̂  €  Wl < ^ ?flT ^ 
^ ^  ^ ^  ?oo
q̂xT ^  ^ irr fr  ^ncft | ?flT 

^  d'ti|=Tt' % firiT ^
% M  ^ 1 1  m
^ f#RT?r ^ I  ?rk 5§K ^
:^3'’Tr  ̂ =iM f^tii'il ^

3TT 7 : | t  I  I ^#1- ft«Tfer ^  f ^ ? r R f  %
firtf '̂ !^ ^  4̂<?i5isr r̂?7T ^

t ,

^ w ? T  | r  f i i w r  t  I

zfrsn rr %  w t t  '=h<^
^  5rqc?r f w w  t  I y f t f f a ^ 'r
^ ^  ?ftT ?r? f e r t

?flT f ^ w r r  fiT^ ŝrrar f  i ,
' T ^  ^ ^rra" W T  #  ? i w  « ft

? fk  w ( s it  ^rm ^  ?nw f t  ^  |
ŷx ^ > f f ^ TiTT f i F r  s rra r |  i ?n«r f t

^ o o  W T ^ ?ftl|T ^ ^  ? ^ o  

^ W r  ^  f?2TT W  I ,  f^ T T O  i W F T  ^
% ?rwFrr ?rk frft- % ^
’sT ^ t I jfpsnrr ^  ^
^ F 4 R %  f r  3̂TT?TT t ,

f5RT% ^ ^rnr ?racr ^ i ^
I f f  zfrspTT ft r 's  f t  5 T ^ ? r
I — ^  %■ ^  5r̂ %i=r ^rff | i

^  ^  ^ ' i ^ t  I gr«T
^  g jq -  ^ ^ 3TT

^ ■ ^ r r ^ ' R

3TRT ^  ^3TT^ t ? ftT  ^ ^ 't  ^?r T S I  
g w  %  f ? w  ^35^ ^ 3n?ft I ,

?rrji' ^ ^ r q r r
t  q f  5T̂  ?tTt  v r f ^  fr

I ^ -g r  q t  ?r^"t ^  t ,  j f t ^ r r r  
I ? R ^ T T

^  ^  J T R T ^  ^  t  I ^  5arr?T^ I  f t r  
^  ?5T #  w  i f T s r ^  s T T T R r  = ^ r f f^  i

?rfdfq;>̂ 2:5r ifr srrK ^ *

5TrWqt I ,  ^ ^  ^  I^ JT T  ^  ¥ ^ c T T  t  I ' 
^  ^ I ,  f^TiT T T  ^ ^  ¥ k

I ?T iK  ^  ?fT TT ^T^t,

^  %  <Tr-R' 'T T
■)TRt T5 p^  ^ j p f r  ? ftT  ^

j f t W W f  i f  ?T^'|2TdT ' T f ^ R  ^  ^

?t t ; ^  f t  g -^ ff  t '

^  ?m 4?T ^ R c iT  I  ?ft?: I

Shri Raghubir Sahai (Budaun): I
welcome this Bill because it contains 
a very salutary provision for nomi-
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nation by a depositor ia the savings 
topic. Everybody is agreed on this 
point that the savings bank is a very 
popular organisation and it u being 

pgtronteed ■** w h  but
•h o  by the poor

Bat the main complaint against th< 
savings bank organisation is that 
numerous difficulties are placed m the 
way of the depositors in withdrawing 
tiMfar money My hon fnend has 
just now referred to this difficulty, 
and I entirely agree with him that 
these difficulties in withdrawing the 
money from the savings bank should 

be minimised to the least possible 
extent

My hon fnend has suggested that 
an identity card or identification 
card may be given to every depos 
tor I do not quite agree with him 
in regard to that

Shri M  L Dwivedi With a photo 
«raph

Shri RaghaMr Sahai because 
in the rural areas these identity 01 
identification card-, may be easil\ 
lost And most of our people do not 
know how to keep and preserve thest 
papers But in order to avoid that 
difficulty I would make this sugges
tion

Wt * 0  W o  ffvtt ws*w

*  vs # q *  WRf *$*1 *1*81 p 

%  *  wrt *  qg ipfcm v k  ?

^  f t  i t  fTOITO fTfWT W  f

Bhrt RaghaMr Bahai: That »  my
Mew In this connection, 1 wou|d 
offer a suggestion Government art* 

already pledged to starting more of 
savings banks in the rural areas but 
1 am sorry that that suggestion has 
oat been acted upon I remember 
that these was a serious suggestion 
on the part of Government that at 
)«Mt at the headquarters of the com- 
ausoity development blocks, there 

should be a savings bank where

people could easily deposit their 
looney, but I am sorry to say that 
eVen that suggestion has not been 
afted upon II saving* bank facility 

u  given to very many villages, than,
I think thu difficulty in regard to 
withdrawal would be solved by itself

The present provision to which the 
•Deputy Minister has drawn our atten

tion, namely section 4, is really a 
very irksome provision, namely that 
,ii cases where the deposit exceeds 
jts 5,000 and the depositor dies, 
tpen it is made obligatory that either 
a probate of the will should be pro 
duced or a succession certificate or 
letters of administration, should bt 
produced They all take a good deal 
ot time, and that involves expendi 
ture also

I remember that twenty-five years 
track, I drew the attention of our res
pected Home Minister who was then 
a Member of the Central Legislative 
Assembly towards this difficulty 1 
pad b  particular case m my mind 
Vtrhere a husband had deposited more 
than Rs 5,000 in the name of his 

/rife, and the wife died*leaving two 
{laughters, that money from the sa\ 
tngs bank could not be withdrawn 
pecause of this irksome provision 
^nd I know that the husband had to 
file a civil suit for declaration in 
which the daughters were made a 
party, and for the decision of that 
case several months were taken and
0 lot of money had to be spent Now
1 see that that provision is being re
placed by this salutarv provision

1 also find that in the case of m&u 
fance policies this system is being 
recognised As soon as a man takes 
the policy the right of nomination is 
peing given to him and he assigns his 
policy in the name either of his son 
<?r wife and that endorsement is 
tQadc on the back at the policy I 
vvould like to propose to the hon 
jrfinisrter that wherever the first deposit 
j* made m the savings hank, in the 
application form the depositor should 
propose who his nominee would be,

190 LSD — 5
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of course with a right that he could 
vary that nomination at any time. 
It in the first application the name 
of the nominee is mentioned, that 

name could be mentioned in the sav
ings bank book also, and he or any. 

body concerned would remember as 
to who the nominee ia- He has got 
perfect right to vary that nomination 
at any time. If he varies that nomi
nation either in favour of a person or 

more than one person, well, inti
mation could be given to the post 
office and to the district judge also 
and, if necessary, that nomination 
could be registered.

A  difficulty was pointed out by a 
friend sitting apposite that this pro
vision ot three months should be dis
pensed with. I find that this provi. 
sion exists in the old section which 
is going to be substituted by this 
new section and that three months 
provision is not laid down here So 
that kind ot objection is not at all 
necessary and it does not require 
any rectification.

On the whole it is a very welcome 
BiU and I support it.

w'i j *  (qsfcrww) . r o tr  

v w r  j  i 

qv #  wwfw war fir* %

faux* nfV *rf t  ^  

fg * finr *  fir* *r

*  w m m  f  f *  H vt dWf #  ft

i f t  i f #  f a w  r o t f t  |  i a w  

ram u r amift £ tartar

#  W  wr f, tafr ftorftar

m m  $  i * m  «mr m  

v i h w  ft fvttt f c i  eft m  **N r 
fllr a v  finhr vr |  ffir 

anvr «Rrf m  m m  |  i effcr %  

* w v r c  m w nr i f o n m  

qft Jfc fiwr tns w rt Wfe m  *,

wt W J W  «frnc I ,  ^ w rt Wfr
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»n*pr ?fcfr |  i v r i f r w
« * r o  $, ^  v t  v M K ii  a t

W  flTFS* f ,
V*T WR W  1* ^  3nFT * *  f t w

an*rr A j  W N r t

*mpr w  q r  *rtr <f *̂r i

Shri Achar (Mangalore): I would 
like to make only one or two sub
missions, especially with regard to 

sub-clause (4) of clause 7 which 

reads:

“If a person dies and is at the 

time of his death the holder of a 
savings certificate and there <& 
no nomination in force at the 
time of his death and probate 
of his will or letters at adminis
tration of his estate or a succession 
certificate granted under the Indian 
Succession Act, 1925, is not within 

r three months of the death of the 
holder produced to the prescribed 
authority--M

So far as the provision about nomi

nation is concerned everybody wel
comes it, and in fact it has been the 

grievance of the public that peo

ple.................
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gfcH D. C. Il in ii  (Qurdaspur): 
Which BUI arc we discussing? I 

the gentleman who preceded 
the spmlrnr w u  talking about savings 

«nd the hon. Member is talking 
’about savings certificates. Which Bill 
are we discussing? All the Bills 

together?

Shrbaatt Tarkeahwari Sinha: The
Savings Banks Bill. Perhaps Mr. 
Aohar can speak on the second Bill.

Mr. Speaker: The same thing hap
pens in all the Bills.

Shri Aehar: I do not know whether 
I made any mistake.

Mr. Speaker: Though it will not be 
recorded under the relevant Bill, all 
hon. Membvis. 1 assume, are speak
ing on all the Bins together.

Shri A char: Thank you very much.

Mr. Speaker: Therefore, they need 
not get tip in th<- other case.

Shri Aehar: Sir, the point is this, 
that so far as the nomination is con
cerned, it is most welcome. Because, 
one complaint has been that Gov
ernment collects money easily but 
while repaying there are all sorts of 

difilcultics. That haa been the gene
ral complaint. In fact, that has been 
the grievance of the people for 
several years, and I am really very 
happy to find the hon. Minister 
coming up with this Bill, providing 
far the nomination of a person to 
reeaive back the amount after the 
death of the depositor. So far as 
that is concerned there is absolute
ly no controversy about it; every
body haa supported it, 1 also very 
willingly welcome that part of the 
Bin.

Tha only point that I want to make 
is this. The clause says that if the 
succession certificate is not produced 
wtthin three months, then the au
thority c n  proceed. X would submit 
•van that the three months period 

should he removed; I will go to the 
extent of saying that the provision of

three months’ time is superfluous and, 
if I may say so, it is absolutely use
less. As a lawyer of considerable 
experience I may submit that no 
succession certificate or probate or 
letters of administration could be 
obtained within three months in any 
court practically. If there is a will 
and the will is questioned, it is not 
ttflree months but one year or three 
yean. W e know that.

An Hen. Member: It may be there
in a nomination.

Shri Aehar: So far as nomination
is concerned, we are not at all con
cerned. We are dealing with a case 
where there is no nomination. That 
is also the clause to which I refer
red. If there is a nominee, there is 
an end of the matter. A  very con
venient arrangement has been provid
ed for, and it can be paid to the 
nominee But if there is no 
nomination. then the authority 
is asked to wait for three months 
and then proceed. What is the 
purpose of asking them to wait 
for three months? The object of the 
Bill evidently is to allow the person 
to produce the probate or letters of 
administration or succession certifi
cate. Within three months it is 
almost impossible, I would say, im
practical—there is no doubt about it 
—to get a succession certificate from 
any court, let alone a High Court on 
the original side; even from a dis
trict court or munsiffs court it is 
not possible. That has been my 
experience in the past forty years.

So 1 say that the provision of three 
months is practically useless. Imme
diately it could be allowed. If you 
want really to provide any time, at 
least make it six months. I could 
not send in an amendment, but from 
the practical point of view I am 
submitting this. As soon as an appli
cation is filed, even to have the 
notice served it takes considerable 
time. Under the ordinary position of 
the Hindu family law or any other
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lav, within fifteen days ot the death 
of the person an application cannot 
be filed. After that within three 
months it is not possible to obtain a 
succession certificate even if it is un- 
eontested. If it is contested, it takes 
six months to one year. So, what it. 
the good of providing three months9

1 would like to point out another 
aspact of the question. After the 
Estate Duty came into force, I would 
say it is impossible to get a succes
sion certificate within even six o> 
nine months. We must get a clearan
ce certificate from the Incomc-tax 
Officer who is also the Estate Duty 
Officer He has to make inquirieN 

about the person and send a certifi
cate to the applicant That has to be
produced in the district court oi
High Court Hus is almost impossi
ble within the penod stipulated
From that point of view. I want to 
submit that this period oi three 
months mentioned here should bo 

removed or should be made
months oj- one vear Otherwise. it 
is, it is useless

The next poini. 1 want to deal with 
and say a word on, about th*> 
constitutional question that my hon 
friend, Shri Naushir Bharucha, raised 
J really sec absolutely no point in 
it If I understood him correctly, ht> 
laid that the States were entitled to 

a portion of the income derived from 
this tax—succession duty and pro. 

bate duty But what is the purpose 
of the succession certificate? It is 
only to give protection to the debtor, 
by paying to the person who ha.-, 
got the succession certificate or pro
bate. The person who pays gets pro
tection and the succession certificate 
Or probate u  against his own word 
It is an absolute discharge. So thu. 
is a provision to protect the debtor 
la this case of national debts, the 
Government happens to he the debtor 
So the Government wants protection 

and an absolute discharge. For that 
purpose, a succession certificate cun

be nuisted upon or one can give R 
up. If there is actually income 
accruing to you on account at the 
succession certificate, probate or 
letters of administration, the States 
are entitled to claim half—what
ever is provided under the Consti
tution It can be allowed under 
l*w. One can pay even without any 
certificate. It is hia risk. So far as 
the Government is concerned, the law 
provides it and it enables the Gov
ernment to pay the amount. It is an 
absolute discharge Nobody is coming 
Hi the way of paying any tax which 
is collected Constitutionally, there 
could be no objection One is entitl
ed to it But one can also take the 
risk, and bccause my hon friend is 
paying after taking the necessary 
protection, I do not think there is 
*ny constitutional question involved 
in this
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Mr. Speaker: I take it that all the 
th&ee Bills are being discussed toge

ther

Shri D. C. Sterna: Anyway, I am 
goiac to speak only on the Govern
ment Savings Banks (Amendnmt) 
Bill for the tune being. I cannot
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take in too many things at one and 
the aame time.

Mr. Speaker: All involve the same 

principle.

Shri D. C. Sharma: It has become 
a habit with our Government to 
discuss problems and to solve pro
blems in very small and easy instal
ments. I think this is not a very good 
habit lor any Government, and I will 
submit respectfully, it is not a very 
desirable habit for the Government of 

India

There are so many difficulties ex
perience^ by depositors There are 
so many difficulties experienced by 
persons who want to withdraw their 
deposits, and there are so many pro
blems connected with increasing the 
saving potential of our country- All 
these problems are there They are 
discussed everywhere. The Govern
ment have done only one thing 
they have brought forward a Bill 
which has a beanag only on one 
aspect of that problem I would not 
say that that aspect is very unimpoi- 
tant, but I would certainly say that 
that aspect is not so important as 
other aspects. I think the Govern
ment should try to make a survey of 
the whole problem of savings, espe
cially as it affects the ‘minor’ persons 
persons in a village, the seim-Iiteratt 
persons and the semi-illiterate 
persons 1 think no country can be 

developed unless the habit of saving 
becomes universally diffused I want 
to ask the Finance Minister what 
efforts have been made to make this 
habit of saving as broadly diffused 
as possible. What has been done to 
promote savings among the illiterate 
population of the villages? What * 
has been done to promote saving in 
all the States? To bring forward a 
Bill which touches only one aspect- 
one small aspect—of this problem 
does not'do much credit. Therefore, 

tile first problem that has to be dis
cussed is this: What has been done 
toward? this end?

Now, not many things have been 
lone.

I* tea.

The second thing is that savings 
should be done not on an administra
tive basis but on an economk basis, 
t will explain my point very clearly. 
It has bean remarked by an bon. 
Member that sometimes people go to 
Government for something and tha7  
Are asked to put in a deposit. Un
less that is done a licence, or a permit 
Ar something else is not granted to 
them. Administrative practices are 
found. \isz- with ‘ttw/sava 'Tzv&iwa aaA 
administrative practices are being' 
rfiade use of for promoting deposits.

Deposit ib an essentially economic 

tiling. Since these things are being 
done people are getting less interest
ed in savings That is to say, savings 
Which should be voluntary are being 
rtlade in some States, a compulsory 

rrtatter by some of our administrators,
1 think this aspect is a vital aspect 
afid this should also be looked into 
bjr Government

The third thing is that Xati.iU^ 
fir saving should be made as w.acly 
available as possible, and mv hon 
friends have lefened to po<«t office 
savings bank I know the n.imbcr of 
pAst office savings banks has gone up 
Blit I would also say that these post 
offeces are not enough. We have so 
many extra-departmental post offices; 
they, have no provision for this. We 
hAve so many branch offices which 
Wve no such facility. We have 
Bobie sub-offices which have this pro
vision The number of sub-offices 
which provide this kind of facility 
15 not very much when we take 
info account the sue of our coun. 

tit

4feri Kaghafcir Saha! fHudan): It

is very small.

fefcrl D. C. Sharaa: I think it is 
vefy small as my hon. friend says. I 
thitok something should be done to in-
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csnaaa the facilities lor the general 
p ^iir bo far as th*ir desire to de
posit it concerned.

It is true that aome people save for 
their heirs and descendants It is 
true that some people want to save 
tor their children, their sons and 
daughters and all that. The eco
nomic condition of our life is 
such to so say that it is very difficult 
to »»>» a long-range view of savings 
I admire the man who says that he u> 
saving something for his daughter or 
son He is lucky I think persons 
who draw salaries are not able to do 
so They may have some insurance or 
provident fund They cannot save 
otherwise Therefore, this saving u 
meant to be essentially a provision for 
illness, a piovis.on for old age, a pro
vision for disability, a provision for 
unforeseen and emergent difficulties 
This saving is going to be a provi 
jdon for that kind of thing When it 
is going to be such, bringing forward 
this Bill which is going to help vou 
when you die is utterly wrong

Government should also bring a 
Bill which will help people. as long 
as they livi I think here the em
phasis is on the wrong thing Then - 
fore, I would say that though thi<- 
provision is wlcome, 1 would also 
say that the Ministry of Finance 
should bring forward a Bill which 
takes into account all the difficult^ 
experienced by depositors, and aftei 
taking them into account tries to 
solve them

Of course, my hon friends hav< 
said that this three months pro. 
vision is not very adequate I agrei 
with them I am not a lawyer Some 
of my fnends are lawyer* But I 

know everyone of us has to go to 
courts one day or the other I know 
also how dilatory are the processes of 
law Three months »  equal to three 
hours in terms of the law court calen 
dar What could be done in 3 hours 
at their places will be donr m 1 
months in law courts

The Minister ot Finance (Shri 
Morarji Deaal): May I explain this 
natter ao that his energy mt> be

saved? This three months is provid
ed in order that within three months 
it cannot be paid But, if 8 suc
cession certificate is not obtained 
within 3 months, the person who 
wants to obtain can say that he has 
applied for it and be has not yet 
received it and it should not be paid 
to anybody else There is no 
question of paying it within 3 months 
If a succession certificate is not ob
tained by a person within three 
months, it is just possible that the 
officer can pay it to him if he is 
satisfied that he is the proper person 
It is with that purpose that this has 
been done If a year is provided, 
th« intention would be defeated

Shri D. G. 8h*rma: After the ex
planation given by the hon Minister 
I think there should be some peace 
of mind on this provision All the 
same I would say that this should 
have been made more explicit 
Excuse my saying that—there seems 
to be some defect in drafting becausc 
everyone has understood it m the 
way in which I have referred to it 
So, I would say that the Ministry of 

Finance should take an* overall
view of this problem Before the
Third Five Year Plan is drawn up 
it should so solve this problem that 
we are able to promote the savings 
habit amongst the millions of our 
people ln such a wav that it can

become helpful to us in our develop 
ment plans for our country

Shrimati Tarkeshwari Sinha Mr 
Speaker, Sir, I am very grateful to 
the House for giving general support 
to this Bill Only two or three main 
points have been raised The Finan 
ce Minister has replied to one of tht

* points that were raised by the hon 
Members that it is onl> for safe
guarding the interests of individuals 
who are supposed to get the nomina
tion that this tune limit has been 

kept at 3 months because they should 
not suffer The Statement of Objects 
and Reasons of this Bill itself says 
t!|at this has been done, that this 
change has been brought about
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because a lot of delay and expenses 
w en  involved

Some of the hon M embers have 
referred to delay and expenses in 
going to law courts etc I do not 
think there is that difficulty here 
because the purpose ol nomination is 
to facilitate matters, in order that 
they may not go to law courts, in« 
order that they may not have to pay 
fees at least so far as getting proof 
or succession certificates is concerned, 
the principle at nomination has been 
adopted in thu Bill Therefore, so 
far as that is concerned, the burden 
is reduced

9

Many hon Members have expres

sed the view that three months is 
too short a period. Many people 
have thi* apprehension that the 
only delays occur so far as the with 
dmwal of the money as concerned 

That is one of the complaints that 11 
usually received. In order to remove 
that complaint we have put in this 
penod of three months My senior 
colleague has already explained this 
It will remove difficulties In case 
of difficulty the safeguard is there 
Xven it one does not get the suc

cession certificate or other papers in 
time, he may write to the poM offlci 
he can send a post card and sa\ 

that it may 'take some time to 
get the succession certificate and that 
it should not be paid to anybody else 
If he gets it within three months, he 
can get the money Even if he does 
not get tint certificate, he can write 
to the poet office and say that he is 
not able to secure it m  time and that 
the post office should wait The Sec
retary can show this concession to 
the individual who gives him the in
formation in time So, I do not think 
there need be any apprehension so 
far as that m concerned

Shri Aehar. May I just ask one 

thing? What I tried to make out was 
that even this 3 months should be 
removed because when there is no 
nomination why should they wait for

three months. Sucoesaton certifieaAe 
cannot be produced within thiwr 

months Of course somebody mar 
say that he haa acquired a right I  
say this 3 months itself can be re
moved

Shrimati Tarkeahwari Sinha: That
is why we say that this extension Of 
time will delay matters In many 
cases that would give •  latitude to Ihe 
people and they will feel lazy to apply 
W e do not want to give that latitude 
to an individual who is lazy and whtt 
does not want to take proper action 
in time and I do not think it is going 
to cause any difficulty

The second point was raised by 
Shri Bharucha The hon Member,. 
Shri Aehar, explained that point 
There is not much sense in what he 
bays because it does not involve any 
adjustment or any change in the taxa
tion Under article 117(1), we have 
already taken the sanction of the 
President as we should have done and 
I do not think there is any point in 
that

Mr. Speaker. I think Shri Bharuchsi 
was sensible always

Shri Morarji Desai Thi*; time he haa 
made a mistake

Shri Naashtr Bharacha: Hie Min
ister has not understood the point I 
made What I have said was that 
under article 269, if there is any share 
of Succession Duty gomg to the 
State, we cannot amend it unless the 
recommendation of the President is 
obtained under article 274 When we 
specify the Rs 5,000 limit which oan 

« be handed over to any party without 
duty being collected, my submission 
was that it amounted to variation at 
the Succession Duty which tom to the 
States and article 274 comes into play.

Shrimati Tarkeahwari Staha: It km
no application here because there is 
no change la fact we have taken the 
original wording* verbally



Mr. SfMkar: I do not know ths 
tecta. What tb« hon. Member uyi is 
Hist under this BUI Bs. 5,000 is 
exempt from succession certificate. 
Far getting it h* nied not pay stamp 
dulgr. So, to that extent you are pre
venting the collection of stamp duty 
which has to go to the State under 
article 274. So, any variation in that 
duty or any fee that goes to the State 
must be only with the consent of the 
President. That is what he has said 
Is it that Rs. 8,000 limit of exemption 
hat been find which was not 
exempted till now?

8kri Mevarjl Pesii: Three months 
are given for obtaining a certificate

Mr. Speaker: What he says is that 
xf hitherto a succession certificate was 
necessary for all moneys to be drawn, 
is it varied now’

Shrimati Tarkeshwari Slaka: We
are not varying anything

Mr. Speaker: So, only time is grant
ed’

Skrimati Tarkeshwari Slaka: Yes,
Sir.

Shri Naoibir Bharacha: If the ori
ginal Act is defective, should this 
Bill also be defective*

Shrimati Tarkeshwari Stabs: You
will see. Sir, that there is absolutely 
no change in clause 4 So. article 274 
«  not relevant here

Start Achar: The Government is the 
debtor here. A  debtor may insist or 
may not insist: it is for his benefit

Mr. Speaker: He was under the im
pression that a succession certificate 
could be demanded for any amount 
under the Ac{

Shrimati Tarkeshwari Siaka: Even 
in the original Act, the amount of 
Rs. 9,000 has been exempted

SfcH Nanaklr Bfcarucha: I am aware 
of the fact that the original Act does 
P W id * that. Irrespective of that 
&ct, the point is that if you do any-
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thing by inserting a proviso, it tends 
to reduce the duty.

Mr. Speaker: How is it reduced9

Skrl NausMr Bharacha: It is reduc
ed by the exemption. It may be con
tended that the exemption existed 
before. It »  immaterial whether the 
reduction is as compared to the other 
or not The reduction in itself is 
there

Mr. Speaker: No new exemption is 
given; no new reduction is made

Shri Nsusfeir Bharncka: I am not
talking of any new reduction

Shri Merarfi Deaai. is no
variation made here

Start Naoahlr Bharncka: The hon 
Minuter may even argue that more 
duty may come m as the letter of the 
Bill stands at present. But it f  
exempt a particular amount from 
stamp duty If it is, it is immaterial 
whether there is a variation or not as 
compared to the original Act

Shri Mulchand Dube (Farrukha- 
uad): It is always open to a debtor to 
pay his debt without the production 
of a succession certificate So far as 
this Bill is concerned, tfcre is abso
lutely no change

Mr. Speaker: Article 274 refers to 
the Bill or amendment which varies 
any tax There is no variation of any 
lax and no additional exemption I 
do not think there is any point m this. 
Ail that 1 meant was that the hon. 
lady Minister need not say that there 
was no sens*? m what he has said. 
That is all that I meant and nothing 
more than that

Shrimati Tarkeshwari Slaka: An
other hon Member raised a point about 
the identity slips A system of iden
tification by authority slips issued by 
the post office is already m vogue 
The slips can be purchased from the 
post office for one rupee each They 
are intended for identification for all 
postal purposes So, that difficulty 
has been very much minimised *n»ere

1M1 (5AKA) Savings Banks 536ft:
(Amendment) Bill
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arc also agents to identify the per
sons who have invested money and 
they do identify the person who has 
invested the money

So tar as compulsion is concerned, 
we have been very clear that we do 
not want to exercise any compulsion 
in this movement. It is purefer 
voluntary By propaganda and edu
cation, we educate the people about 
the desirability of small savings and 
it is bearing fruits. He has given 
certain examples. I am not aware of 
those examples and I cannot throw 
any light on them But we have 
issued directives and requested the 
State Governments also on this 
matter

The hon Member Shri Raghubir 
Sahai has said that there are difficul
ties as there are not many post- 
offices. It is a matter which cannot 
easily be solved. So many new posi- 
offices are being opened It requires 
money and so many other things. We 
cannot say that we are going to open 
post offices tn all the places where 
they are .needed We have to pro
ceed as quickly as possible with the 
amount available

Shri Raghubir Sahai: May I point 
out ...

Shriasati Tarkeabwari Sinha: 1 am 
going to reply to that point Why 
should you interrupt me tn this 
manner7

Mr. Speaker: Hon Members had 
their own say

Shrtataii Tarkeahwari Sinha: All
these poct-offices cannot be created in 
a day or two Again for the opening 
of the savings bank accounts in the 
post offices, there are so many things 
to be done IX we open savings bank 
accounts, we have to provide guards 
and give other facilities for caring 
for the money deposited. We are 
trying to do this with as many post* 
offices as possible. We feel that we 
lieve achieved some results If we

get any notice that a certain import* 
ant post office is facing some difficul
ties and a lot of money is likely to 
be deposited there, we try with the 
Communications Ministry and get tbit 
post office opened there. We are 
always conscious and vigilant about 
that

Then, so far as the general pro* 
visions regarding withdrawals from 
post offices are concerned, we know 
that there are certain difficulties still. 
We are conscious of this fact, 1 
would just like to assure this House 
that we shall try to accept as many 
suggestions for the improvement in 
the matter of withdrawals as possible. 
I welcome all those suggestions " H * 
by hon Members If they have any 
other suggestions to otter they can 
send those suggestions and we shall be 
grateful for those suggestions for im
proving the system

With these words, Sir, I move that 
the Bill be taken into consideration

Mr. Speaker; The question is

“That tin Bill further to amend 
the Government Saving*. Banks 
Act, 1873, be taken tnto consi
deration ”

The motion was adopted

Mr Speaker: There are no amend, 
ments I shall put all the clauses etc. 
together The question is-

"That clauses 2 to 9, Clause 1, 
the Enacting Formula and the 
Titli stand part of the Bill"

The motion was adopted

Clause* 2 to B, Clause 1, the Enacting 
Formula and the Title were added to

• the Bit!

Shrinuti Tarkeahwari Sinha; Sir. I 
beg to move1

“'That the Bill be passed"

Mr. Speaker: The question a:

‘That the BUI be pasMd.”

The motion was adopted.
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The Dtpltjr Minister of Fbunce 
l!uk«b«irt Blnltt): Sir,

I beg to move:

"That the BUI to make certain 
provisions in respect of Govern* 
roent Savings Certificates be taken 
uito consideration.”

The Post Office National Savings 
Certificates Ordinance, 1944, which 
r(•mains in force by virtue of India 
and Burma Emergency Powers Ordin
ance, regulates the sale and discharge 
of National Savings Certificates issued 
through Post Offices. Under section 4 
of the Ordinance, payment on death of 
holders of Savings Certificate* is made 
in accordance with the provisions of 
the Government Savings Bank Act. 
1873 Consequently, for Certificates 
exceeding Rs. 5,000 payment can be 
made only on the production of letters 
of administration, probate or succes
sion certificate. For the reasons ex
plained in the case of Government 
Savings Banks (Amendment) Bill, it 
has been decidcd to allow the holders 
o' Savings Certificates also the right 
to nominate a person or persons to 
receive the amounts due to the holders 
in the event of their death without the 
production of legal documents. In 
«eeking to amend the Ordinance for 
this purpose, opportunity has been 
taken to replace it by an Act of Par
liament.

The provision for nomination follows 
generally the lines adopted in the 
case at Government Savings Banks 
(Amendment) Bill. In the event of 
the death of the holders, the nominees , 

become entitled to be paid the sum 
due on the Savings Certificate to the 
exclusion of alk other persons, but as 
provided in sub-clause* (2) and (3) 
of clause 8. this would not in any way 
interfere with the rights of third 
parties to recover from the nominees 
any due* against the deceased holders 
under the normal processes of law.

The certificates to which the OriHn- 
ance applies are at present being 
issued and discharged only through 
Post Offices. It is, however, becoming 
increasingly necessary that facilities 
should be provided for the sale of 
Certificates through agencies other 
than the Post Office. The Bill as fram
ed will now enable the Government 
to prescribe suitable authorities for 
4he sale and discharge of these Certi
ficates. In other respects the Bill 
follows generally the provisions at the 
Ordinance. Unlike the Ordinance, 
where payment on the death of the 
holder was linked with the provision 
of the Government Savings Bank Act, 
the Bill has been made self-contained. 
Provision has also been made for lay
ing the rules framed unde£ Act on the 
Table of both Houses of Parliament as 
recommended by the Committee on 
Subordinate Legislation

Sir. I move.

Mr. Speaker: Motion moved:

"That the Bill to make certain 
provisions in respect of Govern
ment Savings Certificates, be
taken into consideration."

Shri Prabhat Kar (Hooghly). Sir. 
I wclcome this Bill, but I would like 
to draw the attention of the hon. Min
ister to Clause 5, sub-clause (b) (ii). 
In the case of payment of the sum for 
the time being due on a savings cer
tificate held by or on behalf of a 
minor, sub-clause (b» tii) says:

" ( 11) if no such person has been 
specified to any guardian of the 
property of the minor appointed 
bv a competent court, or where 
no such guardian has been so 
appointed, to either parent of the 
minor, or whpre neither parent is 
alive, to any other guardian of 

the minor.”

Now, the payment of the sum due on 
savings certificates purchased in the 
name of a minor will be paid to any 
guardian appointed by the court. Diat 
is all right If there is no such guar
dian appointed by the court and
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neither parent is alive it v  said that 
tte payment may be made to any 
other guardian. Here, Sir, I would 
tttae Government to take ceution, 
because when the certificates are pur
chased in the name of a minor and 
if there is no guardian appointed by 
the oeurt and the parents are not alive 
there is every poesible chance of this 
aaanay being misused. The certificate* 
will become payable after the expiry 
of a specified period. If even after 
that period the person remains a 
minor and, at I said earlier, there is 
no guardian appointed by the court, I 
would like the provisions to be made 
flat the payment should be made only 
after the minor has attained majority, 
because, otherwise, when there is no 
appointment of a guardian by the 
court there is every likelihood of this 
money being misused

The words here are “to any other 
guardian** As we all know, in the 
case of minor there is always fight for 
guardianship, particularly m the case 
of a minor where some certificates in 
his name are being kept by the Gov. 
eminent If there is no appointment 
by the court, it will be difficult for the 
Government to make payment to the 
proper guardian and there will also 
be Che possibility of this money being 
misused

I would, therefore, suggest to the 
hon. Minister to consider this question 
In case there is no appointment by the 
court and neither parent is alive, in 
that case the provision should be 
withhold the payment until thp minor 
has attained majority

W*th this suggestion Sir, 1 support 
thw Bill

ShHm ti Tarkeehwari Sinha: Sir, 

the payment has to be made only after 
fee person who hi paying the amount 
is satisfied about the person who is 
to receive the payment So far as this 
is eoncemed, very few difficulties wQl 
artfe. This clause provides for almost

all the cases: where the minor/herself 
asks for the payment, wheee fee guar
dians or any guardian appointed b y  

the court or any other guardian, who 
»  asking as guardian of the aniner, ask 
for the payment. I would tthe to 
invite the attention of the hon. Mam* 
ber to line 25 which says: “where
neither parent is alive, to any other 
guardian at the minor" This will be 
done only after satisfying whether 
that guardian is the real guardian of 
the minor. I do not think any cases 
of harassment will arise

Shri Prabhat Kar: There is no 
question of harassment. There is a 
possibility of this money being mis
used by the so-called guardian and 
the purpose for which the savings cer
tificate was purchased m the name of 
the minor may not be served, because 
here you have said

it the application for the 
savings certificate was made b> 
any person other than the 
minor,—

(it) if no such person has been 
specified, to any guardian of the 
property of the minor appointed 
by a competent court, or where 
no such guardian has been so 
appointed, to either parent of the 
minor, or where neither parent is 
alive, to any other guardian of 
the minor”

In the last line you say '‘any other 
guardian of the minor" Knowing 
fully well the fight that goes on today 

k between guardians about the owner
ship of the money belonging to a 
minor, and un view of the fact that 
the minor will remain a minor, no 

guardian will be appointed hy the 
court and neither parent will be alive, 
the Government should provide hare 
that ui such cases the money will be 
paid to the minor when he or she 
attains majority, instead of paying to
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any guardian whenever there is no 
appointment made by the competent 
court. There is no question of harass-
ment; the question is whether the 
money will be lost and the minor will 
not get any benefit.

Sbrimati Tarkeshwari Sinha: I do
not agree that the minor will not get 
the benefit if the money is paid to the 
guardian or any other person. Very 
few cases will come where any such 
payment will be required to be made 
to any other guardian if the parents 
are not alive or where a guardian has 
not been fixed by the court. Such 
cases will be very few. But even 
then, why should he take it for grant-
ed that payments will not be made 
properly or on proper grounds?

So far as the question that there 
might be certain cases where the 
money may not be spent for the pur-
pose for which it was invested is con-
cerned—this question has been raised 
by the hon. Member—I might say that 
the certificate does not provide that 
money should be invested in educa-
tion or it should be spent for the mar-
riage of a particular person or that 
it should be spent on some specific 
purpose. It does not provide for any 
such thing. It is a general certificate 
which the minor is entitled to receive. 
So, the Government cannot guarantee 
that the money should be spent for 
any such purpose. Government can-
not guarantee any money which was 
supposed to be for payment to a child 
by a guardian or whatever person he 
may be. We cannot guarantee that 
the money may be spent on a specific 
thing. The money may or may not be 
spent for the purpose for which it 
was intended to be spent. But how 
can we guarantee that?

So, I do not think there is any diffi-
culty so far as these matters are con-
cerned. Nobody had raised any other 
point. Therefore, I take it that the 
House has given its general support 
to the provisions of the Bill. I com-
mend the Bill for the consideration 
of the House.

Mr. Speaker: The question is:

“That the Bill to make certain 
provisions in respect of Govern-
ment Savings Certificates, be 
taken into consideration.”

The motion was adopted.

_Mr. Speaker: There are no amend-
ments to any of the clauses. The ques-
tion is:

“That clause 2 stand part of the 
Bill.”

The motion was adopted.

Clause 2 was added to ihe Bill.

Clause 3

Shri Mulchand Dube (Farrukha- 
bad ): I want to say a few words
about clause 3.

Mr. Speaker: Very well. There is
enough time. Hon. Members can 
speak at length if they hke! We will 
have to start the next item at 3 
o’clock. So, if the hon. Members are 
willing, we can take up the half-an- 
hour discussion as soon as discussion 
on this Bill is over. It is left to the 
House to decide.

Shri Mulchand Dube; I will not 
take more than a minute or two.

Mr. Speaker: If the House is wil-
ling, we can take up the half-an-hour 
discussion after this Bill is over. Any-
how, hon. Members are at liberty to 
speak at length.

Shri Mulchand Dube: Clause 3 of 
the Bill provides that the transfer of 
a savings certificate cannot be made 
except with the previous consent in 
writing of the prescribed authority. 
The words “prescribed authority” are 
not defined in the Bill and we do not 
know ŵ ho the prescribed authority 
will be in this matter. It may be that 
the prescribed authority resides some-
where in Delhi, Calcutta or Bombay, 
Eind the person living in the mofussil 
may have to transfer his savings cer-
tificate. Before he is able to get the 
consent in writing of the prescribed
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authority he may pass away. So, this 
clause has to be taken away and the 
person should be left free to transfer 
his savings certificate by a mere en
dorsement I think the hon. Minister 
will take this into consideration be
cause there is considerable difficulty 
in obtaining the previous consent of 
the prescribed authority when “pres
cribed authority" is not defined. It 
used to be only the postmaster or any 
other person at the office of issue, and 
even now, what is being done is, apart 
from the poet office there will be other 
agencies who issue certificates. Who 
knows, who the agencies will be and 
who the prescribed authority will be 
These authorities are still to be deter
mined. Therefore, my submission is 
that this aspect should be made clear 
and the transfers should not be res
tricted in the manner that they are 
now restricted

Shrimati Tarkeshwari Sinha: The
hon Member himself has raised the 
point which I was going to answer 
W e  have provided that transfers will 
be valid only if they have been made 
with the previous consent in writing 
at the prescribed authority. A  person 
might have bought his certificate from 
Calcutta. If he wants to encash it or 
wants to get his money back, we must 
have at least some authority which 
knows that the certificate was actually 
transferred and that we have got the 
authority to give the money back We 
do not want anything to happen which 
may create difficulty for the person 
who has to cash the certificate. That 
la why, as a legal check, we have 
provided a clause here prescribing the 
‘prescribed authority”

In this Bill, the very purpose is to 
provide for the sale of the certificate 
through other agencies than the poet 
office. It has been mentioned here 
what the other agencies will be. If 
they are provided by the Act and if 
they can sell the certificates, they 
become the prescribed authority. So,
I da not think that this clause needs 
any change.

1SJ5 hrs

fMa. D e p u t y  -S pe a k e r  m the Chair]

The Minister of Finance (Shri 
Mararjt Desai): There is a specific
reason why this authority is prescrib
ed. There is a limit beyond which 
certificates cannot be purchased. If 
transfers are allowed without any 
check, this limit may be exceeded and 
transfers may be made, and the Gov
ernment will have no means of know
ing whether the lnmt has been exceed
ed or not because they are free of 
income-tax and then advantage can 
be taken out of it. Therefore, this-* 
has got to be done, but it will be seen 
that the authority prescribed will not 
be a difficult authority to obtain so 
that the party will not be put into a 
very great difficulty.

Mr. Depoty-Speaker: That was the 
difficulty which was mentioned.

Shri Monurtf Deni: W e shall try
to see that that is removed

Mr. Deputy Speaker: The question
is

"That clause 3 stand pari of tb 
Bill"

The motion was adopted.

Clause 3 wat added to the Bill

Clauses 4 to 13, clause 1, the Enacting 
Formula and the Title were added to 

rh«* B»f’

Shrimati Tarkeshwari 8tnha; I !>eg 
to move

‘'That the BiU be pas <od "

Shri Naashir Bharacha (East Khan- 
desh). I would like to make one or 
two observations. The purpose of this 
Bill is to facilitate the payment made 
by depositors either to the nominee 
or to anybody who appears to be en
titled to receive it. There is 
another aspect to this question, 
apart from the question of the deposi
tor dying, and that fact has been 
brought to my notice on several occa
sions. Often, what happans Is, after
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s  number of yean, when the deposi
tor himself comes to get payment for 
the certificate, the dispute arises as to 
whether the signature of the depositor 
is really his. It is a very serious diflJ- 
culty which frequently arises and as 
a result of which people are discourag
ed from investing in this certificate. 
I would like to ask the Government, 
what procedure is being adopted now 
that we are out to facilitate the pay
ment of claims under these certificates.

What happens is that a signature is 
takt-n, and then for years to come no 
fresh signatures are required, and 
when the party himself comes to claim 
the amount, he is told, “this is not 
your signature”, because the signature 
of the person after the lapse of so 
many years is bound to differ from 
the one he made years ago. This is 
so particularly m the case of semi-lite- 
rate people and this difficulty is very 
great in their case Often they are 
required to produce evidence, iden
tification, etc., and the authorities con
cerned insist upon such a degree of 
proof that it becomes humanly impos
sible for the man to recover payment 
1 would, therefore, like to ask the 
Government whether they are going 
to make any changes in respect of the 
payment of claims to such a person 
who claims payment after a long lapse 
af time, and when the authority says 
that the signature is not his. I want 
to point out that this is a genuine 
difficulty which is repeatedly occur
ring. While we welcome all these 
efforts of the Government—

Mr. Dapaty'Speaker: What would
he suggest?

8hri Naasfcir Bharacha: That is 

esactly what I am saying A  speci
men signature must be insisted upon 
every three years by the post office

Shrl Marat# Daaai: That will be 
considered.

Naasfcir Bkanwka: Because 
you a n  aware that in certain campan-
*  where parties hold shares, they 
repeatedly send cards saying “Please

swvd your fresh specimen signature". 
U fome such thing is done, I think 
pejjhapt this advantage of these cer
tiorates will be taken in a large mea

sure

gjfr. Deputy-Speaker: That sugges

tion Wl11 ^  considered

t

ĝ iri Prabhat Kar: Regarding clause 
5, 1 do not know whether I have been 
abi«? 10 make myself understood by 
the hon Deputy Minister. What I 
warited was just a change in the last 
wording of the clause, viz, “to any 

oth^ guardian of the minor" The 
hen Deputy Minister did not accept 
»il 'In case a demand is made by any 
othfr guardian of the minor, I would 
Iricl to know whether the necessary 
stefs would be taken to ensure that 
the money for which the certificates 
are purchased by the guardian of the 
mir»or passes into proper hands, so 
that the minoi derives the benefit of 
the savings certificates and not any
body else As I was telling, when 
thefe 18 no guardian appointed by the 
(.ourt, there will be the possibility of 
all sorts of other guardians doming 
and claiming the minor’s money I 
wol>ld therefore request Government 
t0 take specific care to see that tha' 
mofiey will be spent for the benefit of 
the minor, in whose name the savings 
cerfiflcates were purchased

gfcrtmaU Tarkeshwari Sinha: The
iaw has provided enough remedies if 
.ropebody wants to act in a manner in 
whjch he is not really meant to act 
U somebody tries to dodge the law 
by taking possession of money which 
was meant for the minor, the law has 
nroVided other channels. Why should 
wp provide everything here? I cannot
understand it

jgf Deputy-Speaker: The question

‘That the Bill be passed”. 

The motion was adopted.
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the right of S tate Governments to \ 
succession duty, I was told tha t it  does 
not m ake any alteration  in relation 
to the existing Act.

The Deputy M inister of Finance 
(Shrim ati Tarkeshw ari Sinha); I beg 
to  move;

“That the Bill fu rther to amepd 
the Public Debt Act, 1944, be 
taken into consideration.”

The Public Debt Act, 1944, regulates 
the  adm inistration by the Reserve 
Bank of India of the public debt of 
the C entral and S tate Governments 
and securities issued by them. It also 
governs the sale and discliarge, 
through the Reserve Bank of India, 
of the 10-year Treasury Savings 
Deposit Certificates and 15-year 
A nnuity , Certificates issued by the 
C entral Government.

As hon. Members are aware, this 
House has already agreed to allow the 
righ t of nom ination to the depositors 
in  Post Office Savings Bank and 
holders of Savings Certificates. I t is 
necessary, therefore, to extend sim ilar 
facilities in respect of 10-year T rea-
sury  Savings Deposit Certificates and 
15-year A nnuity Certificates by
am ending the Public Debt Act, 1944,
in  its application to these certificates.
The nominees would thereby acquire
the title  to receive the paym ents due
on these certificates, in  the event of
the death of the holders, to the exclu-
sion of all other persons, w ithout the
production of legal documents. This
is, however, an enabling provision
for the paym ent to be made to the
nominees against a valid discharge
and is not intended to affect adversely
the righ t or claim of th ird  parties fcr
recovery from  the nominees of any
am ounts due from the deceased
holders. Provision for this purpose
has been m ade in sub-section (5) of
the new section 9C.

Sir, I move.

Shri Naushir Bharucha (East 
K handesh): Last tim e when I raised 
the point that probably this infringes

In the Statem ent of Objects 
Reasons, it  is said;

and

“Section 7 of the Public Debt 
Act, 1944 provides tha t If the face- 
value of G overnm ent securities 
belonging to a deceased holder 
exceeds Rs. 5,000, the executors 
or adm inistrators of the  deceased 
holder and the holder of a succes-
sion certificate shall be the only , ^
persons who may be recognised 
by the Reserve Bank as having 
any title to the securities.”

So, the position is under section 7, if ’ 
the am ount exceeds Rs. 5,000, then 
they insist tha t the party  claiming the 
amount shall pay proper succession 
duty to the S tate and get the neces-
sary certificate. It is fu rther stated '^  
here;

“Suggestions have been made 
from  time to time th a t as the  pro-
duction of legal proof of succes-
sion involves considerable delay 
and expense, the holders of Ten- 
Year T reasury  Savings Deposit /  
Certificates and 15-Year A nnuity 
Certificates may be allowed the 
right to nom inate a person or p e r-
sons to whom the am ount due on 
the certificates could be paid in 
the event of the death of the 
holders w ithout the production of 
succession certificate or other 
proof of title .”

In other words, now a new principle 
is being introduced in the  Bill under 
which the obligation to pay succession 
duty to the State is being dispensed 
with. Article 269 of the ConstitifMon ̂
says:

“ (1) The following duties an<5J->i=̂  
taxes shall be levied and collected 
by the Governm ent of India bu t 
shall be assigned to the States in 
the m anner provided in clause
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4o property ofter then agri
culture! lead;

<b) estate duty in respect of pro
perty other than agricultural 
land."

Article 374 says:

"No Bill or amendment which 
imposes or varies any tax or duty 
Ip which States are interested...*’ 

fte.

So, fee first question would be whe* 
fear succession duties are duties in 
which the States are interested or 
not. Under article 268, they are 
interested.

The second point would be whether 
this Bill varies it or not. As the State- 
■est of Objects and Beesons points 
out, formerly for stuns above Rs. 5.000 
they used to insist on succession certi
ficates. Now they want to dispense 
with it, as a result of which the States 
would lose the succession duty, which 
would be otherwise payable So, this 
BUI would require recommendation of 
the President under article 274 in 
addition to article 117. This is a point 
which requires to be clarified.

8hH Frabhat Kar (Hooghly): I just 
want to know whether, while nomina
ting any person, any stamp or regis
tration will be required for the 
nomination.

Sfcitaatl Tkrkesfcwari Sinha: Mot
necessary. No registration is required 
for this.

The Minister of Law (Shri A. K. 
Sea): Regarding the point raised by 
Shri Bharucha. first of all, from the 
Statement of Objects and Reasons, 
M i  win find that what is dispensed 
WHh is the production of succession 
certificate in oertain cases. It is not 
changing any duty levied under the 

Appropriate law. In the Seventh 
flrMhifr, item 88 in List I deals with 

4h0Dm in respect of success! nn to pro

interested. Now, what Is dispensed
with is not the duty; what is dispensed 
with is the production of succession 
certificate before the Public Debt 
Office in certain circumstances. That 
is quite within the power of Parila- 
ment under the Concurrent List, Hem 
8.

Mr. Depnty .Speaker: What 8hri 
Bharucha says is that it would be hit 
by article 110(1) (a) which relates to 
imposition and abolition. In that 
connection he means to say that cer
tain sums were being charged and 
credited to Government revenues, 
because there was this provision «£ 
succession certificate. Now we are 
dispensing with that. So, Government 
treasury would lose that amount 
which it was receiving. Therefore, he 
feels that in such a case a certificate 
by the President was needed. Hurt 
is his argument.

Shri A. K  Sen: Not under article
110, if 1 have understood him correct

ly.

Shri Nasddr Bharueha: Kay I
make it clear? This is a money Bill, 
that is not disputed. So, it is coming 
under article 110 Therefore, they 
have obtained a recommendation 
under article 117. In addition to that, 

what 1 would point out is that succes
sion duties, under article 288, go to 
the State. Then under article 274:

“No Bill or amendment which 
imposes or vanes any tax or duty 
in which States are interested, or 
which varies the meaning of the 
expression, .shall be introduced 

or moved in either House of Par-
* liament except on the recom

mendation of the President*’

Now the question is whether this is 
not a "tax or duty in which States are 

interested".

Mr. P opuiy-Speaker: In effect, it

might be. But the Bill does not 

apecifleally say that.



Shri Niaddr IMurnirtw: By intro
ducing a new device, namely, of 
nominees, you cannot take away from 
the purview of the Succession Act 
certain types of assets which other
wise would require a succession duty 
That is what I want to point out 
Therefore, what you are really doing 
is changing the Schedule of duties 
though you have not mentioned it in 
so many words. You are 11 ally 
amending the Schedule so thn* duty 
shall not be payable on ten-year trea
sury savings deposit certificates and 
15-year annuity certificates. It is 
just like introducing a clause lhai ihe 
succession duty shall not be payable 

in cases of ten-year treasury savings 
deposit > certificates and 15-year 
annuity certificates. The fact that you 
are resorting to the device of nomi
nees does not thereby lesson the sub
stance of what you intend to do, 
namely, exemption of certain assets 

from the imposition of succession 
duties. Therefore, the States’ share 
would certainly be varied. Article 
274 only says:

"No Bill or amendment which 
imposes or varies any tax or duty 
in which States are interested ”

The question is whether as a result 

of this measure the States' share is 
varied or not. It need not say that in 
so many words In essence it does it.

Shrl Achar (Mangalore): May I

point out that the Speaker has given 
a ruling a little bit earlier exactly on 
the same point?

Mr. Deputy-Speaker: That was
different. Now, according to the hon. 
Member, the existing Act provides 
certain revenues to the States. Now 

you are introducing a new amendment » 
the result of which will affect the 
d u n  of the States.

Shrl A . K . Sea: You will find from 

file Constitution that the subject 
“succession” comes in item 5 of the 

Concurrent List So. succession is a 
subject on which both the Centre and 
the States can enact Here, we are 
not even changing the law at succes
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sion. W e are only saying that the 
Public Debt Office would not insist 
upon the production of succession' 

certificates In certain cases where the 
nomination has already been made In 
the life-time of the holder of the Gov

ernment security.

Mr. Depoty-Speaker: Shri Bhar-

u -ha argues that if the present 
law had continued and the Public 
Debt Department had insisted on the 
production of the succession certifi

cate, then there would have accrued 
certain sums of fees to the Govern
ment. By amending the Act now we 
arc dispensing with the necessity of 
production of that succession certifl- 

cati

Shrl A K. Sen: It might be.

Mr. Depnty-Speaker: Those sums
that would hivc gone to the treasury 
before the amendment of the law 
would not be accruing to the Govern
ment in future

S*iri A. K  Sen: That is so.

Mr. Deputy-Speaker: The only
question is whether it would be hit 
by the words in article 274.

Shrl A. K. Sen: It is not mentioned

here at all

Mr. Depaty-Speaker: The wording
is:

“No Bill or amendment which 
imposes or varies any tax or duty 
in which the Slates are interest
ed . .  ."

The argument of Shri Bharucha is 

that it varies the tax. Am  I inter
preting him correctly?

Shri Naashlr Bfcanteka: Yes.

Mr. Depoty-Speaker: "varying**

according to the dictionary meaning; 

so far as I can recollect, is making a 
difference in the quantum or the 

amount that is there. It may h m  
indirectly the effect of bringing is 

toss revenues. But, so far as the 
visions of the BiU are concerned, how

31, 1981 (Amendment) Wit 5386
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can w« judge Whether they vary the 
tear or not? Only the provisions of 
fit* BUI are to be sees. Now, so fur 
as we cm  see the provision* of the 
pm . they do not provide for any 
variation, ao far as that tax is con
cerned. So, in ray opinion, that would 

not be correct.

Now the question is:

"That the BUI further to amend 
the Public Debt Act be taken into 
consideration.”

The motion was adopted.

Mr. Depaty-Speaker: Now we come 

to clause-by-clause consideration. I 
shall put all the clauses together.

The question is:

"That clauses 2, 3, 1, the Enact
ing Formula and the Title stand 
part of the BiU.”

The motion was adopted.

Clauses 2, S, 1, the Enacting Formula 
end the Title wore added to the BiU.

Sbrtnutt Tarkeshwari Sinha: I 
move:

“That the BiU be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.

IM S h n .

M OTION RE: FOURTEENTH
REPORT O F  THE L A W  COM MIS

SION—contd.

Mr. Deyaty-Speaker: Now the
House will take up further considera
tion of the foUowing motion moved 
by Shri Ram Krishan Gupta on the 
37th August, 1959, namely:

“That this House takes note o( 
the Fourteenth Report of the Law
Comrulsifatai on the Reform of

Judicial Administration (Volumes 
I and II) laid on the Table of the 
House on the 25th February, 
1959.”

Along with that, the House will also 
consider the amendment moved by 
Shri Nemi Chandra KasUwal on the 
27th August, 1959.

•
8hri Nausbir Bbarucha (East 

Khandesh): Mr. Deputy-Speaker, on 

the last occasion I paid my humble 
tributes to the labours of the Law 
Commission for producing a volu
minous and useful report which, as I 
said, even if it is partially implement
ed, would go a long way in pulling 
our system of judicial adiftinb(.ration 
on sounder footing. There are so 
many issues involved in the Law 
Commission’s Report that a cursory 
list which I have prepared has £ot at 
least 42 points. So, it is hardly possi
ble for me within the time which you. 
Sir, were pleased to aUot to me, to 
deal with more than 4 or 5 of what I 
consider to be the most important 
issues

One issue dealing with thfe appoint
ment of High Court Judges, to which 
several previous Members have mad* 
reference, is an issue which I think 
this House should consider in greater 
detail. And my excuse for reverting 
to that point is that I consider the 
whole subject so very important that 
it goes to the very basis of our demo
cratic existence and unless die diffi
culties pointed out by the Law Com
mission in the report are dealt with 
satisfactorily, I am of the opinion that 
our judiciary is bound to suffer 
deterioration. As this House is cwsre, 
article 217 provides for the appoint* 
ment of High Court judges, after con
sultation with the Chief Justice of 
India and the Governor of the State 
and Chief Justice of the High Court 
The Commission points out that In 
actual practice this is reduced to a 

conference between the Chief Minister 
•nd the Chief Justice of the High 
Court.
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Often ft happens that the Chief 
Minister and the Chief Justice do not 
Me «f* to «ye and therefore •  
wrangle— rather an unseemly
wrangle—ensues. It often happens 
that th» Chief Minister of the State 
sends in a rival nomination to the 
nomination forwarded by the Chief 
Justice. Id the course of this report, 
particularly from page 71 onwards, 
vezy clear and specific chargee hare 
been levelled by the Law Commission 

against the Executive, particularly 
against the Chief Ministers of the 
State*. I would therefore request the 
test. Law Minister to give this Ifouse 
a very categorical assurance in this 
respect that these incidents would not 
ceeur in future.

I am aware of the fact that the hon. 
Law Minister by bis traditions and 
trading certainly believes in the rule 
at law and he will be the last man to

Anything which would undermine 
fee foundations of democracy. Hut 
the charges made by the Law Com
mission against the executive are very 
specific, very clear and very dis

torting. May I invite the attention of 
the House to Volume I, page 71, para- 
|n p h  11 of the Law Commission's 
l*P#rt, where they have made these 
ebssr rations—

*TOte person recommended by 
the Chief Minister may be. and 
occasionally is, selected in pre
ference to the person recommend
ed by the Chief Justice."

Then, again it has been pointed out 
jta —

"the Chief Minister thinks that 
it is hit privilege to distribute 
patronage".

tfr appointment of High Court Judges 
attd therefore a wrangle ensues. The 
E»w  Commission further goes on to

• a *  unedifying prospect tm  
fareught abeut soaae d—  a—HI— 
ttam m  the minds at the Cfctt 

Justtees . . .»

tfi—nwrttoallcn has been twoHtffct 
about because the Chtotf Justice fc«U 
tpat when he Insists upon a suitable 
person being selected oat merit other 
considerations enter and the Chief 
j/inister ultimately wins. A e n to n  

this wrangle a Chiaf Justice yn- 
tpn to concur with the Chtaf M Witir 
rather than have a show-down with 
him.

Then, it further observes:—

"'Tifts uneHfltfmt T« w iw» lHia , 
brought about some demoralisa
tion in the minds of the Chief
Justices......The inevitable result
has been that the........ appoint
ments are not always made on 
merit but on extraneous consi
derations of community, caste, 
political affiliations. . .

It has also pointed out further «m 

page 78:—

"Also political considerations, 

and worse,"

Ipat is. factors and influences worse 
tpan political considerations,

“are creeping in and CMet 
Justices are Anding it increasing
ly difficult to resist this sort of 
pressure H

flie clear charge against the Govern- 
ipent is—1 do not mean this Govern
ment but the State Government that 
Increasing pressure is being brought 
upon Chief Justices to content to the 

nominations of the Chief Ministers.

0ben, it has further pointed « * — 
...the independence of tht

judiciary will have disappears* 

and the High Courts win be W e i  

with Judges who owe tiMlr 
appointments to politicians.*’
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This is a very disturbing state of 
As I said, we do not hold 

either the hon. Law Minister or the 
bon. Deputy Law Minister responsible 
for this, but the Centre certaiiily owes 
it as a duty to see that in the States 
the appointments of judges of the 
High Court are not interfered with by 
the Chief Ministers. I am coming to 
that point presently.

When we discussed the Kerala issue, 
to my mind the basic question was 
that the Kerala Government went 
wrong in interfering with the 
judiciary. They undermined the posi-
tion of the judiciary and their sense, 
of security and independence. Today 
if this state of affairs, complained of 
by the Law Commission, is permitted 
then I feel a day may come when we 
shall thoroughly undermine the inde-
pendence of our judiciary. If the 
independence of judiciary is under-
mined, you, Sir, who know better in 
this matter than I or anyone else can 
do, will appreciate the fact that demo-
cracy has got no meaning left. I there-
fore request the hon. Law Minister to 
look into these things carefully and 
give an assurance to this House that 
ke will take up this matter with the 
Chief Ministers of the States.

On a previous occasion when this 
issue was raised the hon. Law Minis-
ter gave a statement to this House 
saying that during particular years a 
certain number of appointments were 
made to the High Courts. He said 
that each and everyone of these there 
was concurrence of the Chief Justice 
of that particular State, excepting one 
in which, he said, the Chief Justice 
and the.....

Mr. Deputy-Speaker: The hon.
Home Minister had made that state-
ment, I suppose, and not the hon. Law 
Minister.

Shri Nanshir Bbamcha: My
impression is that it was the hon. 
Law- Minister.

Pandit K. C. Sliarma (Hapur): The 
hon. Home Minister,

Shri Naushir Bhamcha: I stand
corrected. But the point that the Law 
Commission makes is not that. It is 
true that the concurrence of the Chief 
Justice of the High Court is being 
obtained. But it is being obtained
almost under duress. So much terrific 
pressure is brought upon them. They 
say that political considerations and 
worse are creeping in as a result of 
which the Chief Justice of High Courts 
are compelled to surrender their 
judgment.

Mr. Deputy-Speaker: But it was
B£iid that the concurrence of the 
Chief Justice of the Supreme Court 
also was necessary and in every case 
he had concurred in that, so far as I 
know.

Shri Naushir Bharucha: That is
exactly that point. The Law Com-
mission also says that. But the Law 
Commission’s grievance is that so 
much terrific pressure is brought upon 
the Chief Justice that they have either 
to enter in a wrangle with the Chief 
Minister or break on the point and 
have a show-down or succumb to that 
That is the point that I am making 
and that is the point that the Law 
Commission has made. Therefore I 
come to thLs suggestion. I am of the 
opinion that the time has come when 
this House should seriously consider a 
change in the policy with regard to 
the appointment of High Court Judges. 
I am of the opinion that the State 
executive should be precluded from 
having any voice in the selection of 
High Court judges. I do not under-
stand why a Chief Minister, who essen-
tially is a person belonging to a politi-
cal party and whose views consciously 
or un.consciousIy are coloured by 
party politics, should have a say in 
the matter of selection of judges where 
the calibre is better known to the 
High Court judges, the Chief Justices 
of those States or to the Chief Justice 
of India. It is very necessary, if we 
desire to maintain the independence of 
the judiciary and if in future we desire 
to do away with this type of wrangle, 
that the appointments must be kept 
absolutely, above board.
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1 was shocked to know that ttu 
Law Commission has made this far
ther comment—

"This indeed is a dismal picture 
and would aeem to show that the 
atmosphere of communalism, re
gionalism and political patronag^ 
have in a considerable measure 
influenced appointments to the 
High Court judiciary........ With
in a few years of Independence, 
however, the judgeship of High 
Courts seems to have become a 
post to be worked and canvassed 
for."

They have meant clearly touting* 
Thi* sorry state ot affairs has got to 
be checked and remedied. I appeal to 
the hon. Law Minister to see either 
by legislation or otherwise that the 
States executive do not have any 
voice In the selection of High Court 
Judges. This is essentially a matter to 
be decided by the High Court and the 
Supreme Court, if necessary, in consul
tation with the Governor and the 
Chief Ministers must keep completely 
out of this

I come to the second important 
foint, namely, the recommendation 
made by the Law Commission regard
ing the creation of a Ministry of 
Justice. I think a time has come to 
consider this question seriously Our 
Judicial administration and our gov
ernmental set up is such as not to 
induce to better co-ordination. Hie 
responsibility is divided between the 
Home Department and the Law 
Department. Today, so far as I am 
•ware, the Law Department is virtually 
acting as an adviser of the Govern
ment and as draftsman of the Gov- 
'•m m ent -Apart from that, the main 
responsibilities are being discharged 

cby the Some Ministry W e claim that 

there should be a complete separation 
«of the judiciary from the executive and 
I think Shri Kam Ue pointed out that 
it is necessary that there should be 

•bifurcation at the vmy tap. I am of 

opinion aad fully concur with the

recommendation of the Law CoaaMkh 
sion that responsibility of Co-ordinat
ing law and order aa well as far 

Co-ordinating organisational matters 
in States must rest with a new 
Ministry—a Ministry of Justice at the 
Centre. Such a Ministry of Justice 
can act as a store-house ot informa
tion and a clearing house of idea*. Zt > 
can also lay down standards in the 
matter of judicial administration and 
can ensure that the various High 
Courts in the various States possess 
adequate and competent personnel. It 
can also persue the question of separa
tion of judiciary from the executive 
in the various States.

If a Ministry of Justice were 
created, a great deal of improvement 
can be brought about because, today, 
by reason of the fact that our Cons
titution has provided that law and 
order are State subjects, a great deal 
of freedom has been left to the States 
in the administration of justice. A  
haphazard growth has taken place 
and there is very little co-ordination 
between State and State. The crea
tion of a Ministry of Justice, there
fore, would be a very welcome sug
gestion

Just now, I observed that the exe

cutive should have no hand in the 
appointment of the judiciary. I go 
a step further and I would like to 
express my concurrence with the 

recommendation of the Law Commis
sion when they refer to th<* appoint

ment of the other judicial oAceta. 
The Law Commission recommends 
that the power of appointing District 
judges by promotion of judicial offi
cers and their posting* and transfers, 
etc, should be vested in the H 4 fh 
Court I fully agree with this. It 

is possible for Government to brow
beat the judiciary by transfers or 
denying them promotions. When we 

discussed the Karate situation, ana of 
the things that transpired In the 
covrso of the disousakn way f that 

when certain magbtntM rtarttnad to
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give permission for withdrawal of 
( cases, against communist accused,
' wer* transferred and the police offi
cers who did not toe the line of the 
H M w  department, were transferred. 
In order to remove all sudi doubts 
in the future and to make the judi
ciary thoroughly independent, I 
fully welcome and endorse the re
commendation made by the Law 
Commission that the power of appoint
ing District judges by promotion of 
Judiciary officers and their postings 
and transfers should exclusively vest 
in the High Court and the Home 
department should have no say what
soever in this matter.

There is another point to which re
ference has been made, namely, delay 
in the disposal of cases. This House 
has repeatedly discussed this issue 
and this issue is as old as law itself. 
Delays of law are proverbial. But, 
in the present case, it would appear 
that there is considerable increase in 
the quantum of work owing to the 
extraordinary pace of legislative out
put Inadequacy of staff, judiciary 
and ministerial is another cause 
Where arrears have grown and where 
there is delay in the disposal of 
cases, in spite of repeated requests, 
State Governments have declined the 
most reasonable requests of courts 
for the supply of additional judges 
or ministerial staff. It would, there* 
fore, appear that it is very necessary 
that judicial administration should 
-not be looked upon as a revenue 
earning department and adequate 
strength should be provided of Judges

There is another thing, the cum
bersome procedure that is followed 
When I speak on this point, I speak 

with three decades experience of law 
courts. The procedure Li so cum-
bersome that needless precipe and •  
affidavits are required. Affidavits of 
documents are very common. I do 
not understand why should affidavits 
at all be required and why a list 
Aould not be furnished Instead of 
affidavit Why should a precipe be 

KVtixed after the filing of a suit 
"M n g  the Registrar or the other

officer to prepare summons? it should 
be automatically prepared. I see no 
reason Why a precipe should be re
quired asking the bailiff to serve. It 
should be done automatically. D m  
procedure is cumbersome. Though 
the Law Commission has felt that 
procedure is not responsible, 1 am of 
the view from practical experience 
that the procedure can largely be 
simplified.

•

Speaking about Bombay, 00 the 
civil side, we have got the »m«tl 
cause court, the City Civil Court and 
the High Court. The City Civil 
court was created to facilitate the 
disposal of cases. But the procedure 
is very cumbersome and that adds to 
the delay. I would suggest that the 
procedure could be simplified by 
increasing the pecuniary jurisdic
tion of the Small Cause court to 
Rs 10,000, abolishing the City Civil 
court and transferring the remaining 
cases to the High Court The pro
cedure there also should be considera
bly simplified

The last point that I desire to 

raise is that the voluminous reports 
which the Law Commission has placed 
before the House deserves ttie serious 
attention of the House. As recom
mended therein, I hope the Govern
ment will appoint a Special officer 
for implementing these recommenda
tions Too many reports in the past 
have been shelved I hope the Law 
Commission’s Report will not meet 
that fate.

Shri Harish Chandra Mathnr
(Pali) Mr. Deputy-Speaker, we have 
before us two bulky volumes, a very 
comprehensive report from the Law 
Commission on the first item of the 
terms of reference. If you refer to 
the terms of reference—it is para 3 
to which this report refers It Is 
said

"The terms of reference to the
ComimsKon will be—
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firstly, to review the system of 
judicial administration in all its 
aspects and suggest ways and 
means for improving it and 
making it speedy and less expen-
sive;” .

With all my respect and the de-
ference to the great lawyers and the 
hon. Judges who have served on this 
Law Commission, I venture to submit 
that I feel a little bit disappointed, 
because I do not see, except stream-
lining the present set up of adminis-
tration, whether the report goes to 
the root of the matter. We want 
speedy and less expensive adminis-
tration. ^We wanted a change, if 
necessary, in the system' of adminis-
tration. But, it appears to me that 
the hon. Members, who are brought 
up and bred in the present system 
have not been able to get out of the 
groove. They have only suggested a 
streamlining of the present adminis-
tration. It is there I express my dis-
appointment so far as this report is 
concerned.

Having said that, so far as the re-
commendations are concerned, 1 fur-
ther venture to submit that the main 
recommendations are as old as judi-
cial administration itself. When I 
say this, I do not mean to detract 
from the value of the recommenda-
tions. But, I only wish to vuiderUne 
and emphasise the fact that in spite 
of our knowing that these reforms ar»
called for for a long time, they have 
not been implemented. Knowing that 
there should be separation of the 
judiciary, knowing that there should 
be independence of the judiciary, we 
have not been able to streamline our 
administration. It is, therefore, 
absolutely necessary that special 
attention should be paid now to the 
recommendations made by the Law 
Commission. If we are to be assured 
that the recommendations of the 
Law Commission which are nimierous 
—some of them could be implemented 
straightaway and some of them could 
be implemented, if pursued, in a few 
months time— are not again to be

pigeonholed, it is extremely necessary 
that this particular aspect is given 
proper emphasis and we have a 
separate Ministry for judicial adminis-
tration. I wish to emphasise ttiis. 
Let us realise that the Home Minis-
try—we have nothing to say against 
this individual' or that: is absolutely
humbug...........It is quite clear that
the control over the judiciary by the 
Home Ministry is just a hang over 
of the past which has no meaning in 
the present context. Therefore, for 
both the reasons, for the indepen-
dence of the judiciary and for having 
a psychological effect on the country 
and for expeditious implementaticwi 
of these recommendations, it is neces-
sary that a separate Ministry, re-
commended by the Law Commission, 
is formed.

Not only that. A Special officer 
should be appointed. Even if a 
separate Ministry is formed, it is 
extremely necessary that a Special 
Officer is appointed. The appoint* 
ment of a Special officer becomes all 
the more necessary if it is going to 
continue with the Home Ministry 
which is heavily burdened with all 
the various problems of the country. 
I would like to make a further sug-
gestion in this matter, that the Special 
Officer should be of a high status. 
He should be a man head and 
shoulders above the Secretaries in thft 
Ministries. I must say it would be 
better to have a serving High Court 
Judge to be appointed to see that 
the^ recommendations are implemen-
ted. Further, I would very mucfe 
stress that every six months a topor* 
should be submitted by this officer to 
this Parliament as to what steps have 
been taken in implementation of the 
recommendations made by the Law 
Commission. Only if this suggestion 
is accepted, only if such an officer is
appointed, and only if such six- 
monthly reports are submitted catt 
we expect that something will be 
done.

Now, passing on to the next point 
about the appointment of the judgei»
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{Mirticularly regarding the appoint-
ment of the Chief Justice, a recom-
mendation has been made that it 
should not go absolutely by seniority, 
but there should be an element of 
selection. With all the respect, again, 
(OT the members of the Law Com-
mission, I stoutly and strongly oppose 
this recommendation. It is one of 
the recommendations which will do 
the greatest damage to the indepen-
dence of the judiciary. The appoint-
ment of the Chief Justice should be 
absolutely by seniority, and there 
should be no wrangling in the selec- 
ticHi of a judge for appointment as 
the Chief Justice. Even when you 
make appointments to the Supreme 
Court, you must take into considera-
tion all the various elements. Until 
and unless a judge who is the senfor- 
most himself declines to take over the 
responsibility of the Chief Justice, ha 
Aould never be superseded, and 
nobody from outside should be taken 
and stuperimposed as th© Chief Jus-
tice. Otherwise, it will do very great 
damage.

I can say that I know of a case 
even during these eleven years when 
one of the most eminent judges of 
the Supreme Court would have been 
superseded and would not have been 
appointed as the Chief Justice, i f  thia 
provision had been there. But I  must 
pay my tribute to the judges of tha 
Supreme Court, for all the judgea 
of tiie Supreme Court said that they 
would not like to have this sort of 
procedure, and that the seniormost 
person should be appointed. The 
man who was being promoted from 
down below to be appointed as the 
Chief Justice refused to take up the 
appointment; and the judge who was 
d«e for appointment as the Chief 
Justice, though he was offered the 
Governor’s post, this, that and the 
other, declined to take up those 
posts.

It is, therefore, in that context that 
I very strongly oppose this recom-
mendation of the Law Commission 
regarding the appointment of the
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Chief Justice on the basis of selec-
tion.

Regarding the appointment of the 
High Court judges, though so much 
has been said on the floor of the 
House, and the Commission have 
made such trenchant criticism in 
their report, yet I do not see how 
this trenchant criticism stands sup-
ported by facts and figures. The 
Home Minister told us the other day 
that since independence, 17 Supreme 
Court judges had been appointed, and 
all of them had been appointed on 
the recommendation of the Chief 
Justice; about 170 High Court judges 
had been appointed, and with the 
solitary exception of one, all the 
other High Court judges' had been 
appointed with the concurrent re-
commendation of the Chief Justice of 
the High Courts as well as the Chief 
Justice of the Supreme Court.

An Hon. Member: Except in one 
case.

Shri Harish Chandra Mathar: My
hon. friend Shri Naushir Bharucha 
has argued that well, the facts are 
so, but still they have maae such a 
recommendation because tha Chief 
Justices at the State level and the 
Chief Justice at the all-India level all 
yielded to the pressure of the execu-
tive. It is most surprising, and I  
think there cannot be a greater reflec-
tion, not against the executive, bul 
against judiciary, that these peopl* 
to whom we give such a high place 
as the Chief Justice of the High 
Court or the Chief Justice of the 
Supreme Court have yielded to pres-
sure from the executive. When w « 
have provided in our Constitution all 
the safeguards necessary for them, 
what is there for the judges to fear? 
Still, if they yielded to pressure, it la 
much better not to trust these judge*, 
and it would be equally good to 
trust the executive. I f these judges 
who have been g îven a high place, 
who are above criticism, who have 
been given all the security and who 
are above everything—and we have 
given them a special place—yield tw
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indirect pressure from tha executive, 
which can do no harm to them, then, 
certainly, it ia a great reflection. I 
think this matter demands further 
examination.

Shri Naushir Bhar— ha: Please
allow me to correct my hon Mend. 
My hon. friend has said that it re- 
Secfta on the judges. At page 73 c| 
their report, all that the Law  Com* 
mission have said is this-

‘The voice of the Chief Justice 
is not half as effective as it was 
in the past Indeed, instancea 
jre known where the recommen
dation of the Chief Justice haa 

been ign&red and overruled and 
that of the Chief Minister has 
prevailed. This un edifying proa* 
pect has brought about some 
demoralisation in the minds of 
the Chief Justices and therefore, 
before making their recommenda
tions they ascertain the v j p w s  of 
the Chief Minister *0 as to be 
sure that the recommendation to 
be made by him, the Chief Justice, 
will eventually go through, and 
be will Jae spared the discomfiture 
and loss of prestige in having his 
nomination uncermoniously turned 
down.”

So, it is only a question of the 
judge* being gentlemanly That is 

all.

Shri Hariah Chandra Matter: If
feat is the explanation, then what 
'Shri Naushir Bharucha calls as 
gpntlemanliness, 1 call as yielding to 

pressure That is the only difference 
tMtween us two. And I do not expect 
this from the Chief Justices of the 
various High Courts, and particularly, 
Ihe Chief Justice of the Supreme 
-Court

S W  Satyendra Narayan Sinha 
{Aurangabad—Bihar): They are not

&um an befofrt Does the hon Mem* 
jber mean to say that?

Shri B art* Chaafira Nathar: If
fttty are human beings, and If they

anybody else?

Shri Naushir Bharneha: They M  
not want to enter into an arena and 
fight out the matter with the Chief 
Minister. They were too gentlemanly 
for that

Shri Hariah Chandra Mathar: What
is the sense in it? They are as fowl 
human beings as the Law Minister or 
anybody else

I shall rather move on to the next 
point, and that is about the separa
tion of the judiciary. I feel very 
strongly about this matter. You will 
remember that questions have been 
asked about the progress that haa 
been made regarding the implemen
tation of th s, and w« find that Rajas
than happen* to be one of those States 

where it has not been implemented. I 
do not know how it happens, but if 
we take a general note, we find that 
it so happens that most of the States 
in the south have separated the 
judiciary from the executive, and 
most of the States in the north have 
not done it I do not know how this 
strange phenomenon ha« happened

Shri Naushir Bharneha- Moghul

influence1

Shri Hariah Chandra Mathnr. Even

U.P. has separated the judiciary only 
ui certa n district*, in m «t other dis
tricts, it has not been separated. But 

so far as Rajasthan u  concerned, it is 
really unfortunate that we have fane 
a step backward. Even whatever 

separation was there in the pre- 
Independence days has gone away 

, with the integration of the States, and 

now all the magistracy is under the 
executive It must be borne in n h d  
that nearly ninety per cent of the 

people have got to deal with Dm 
magistracy at the lower level, and if 

the lower level »  under tha direct 

influence of the executive; tom 

separation at the higher level has rm t 

little meaning. Therefore, It ti m-
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tnm dy necessary that such an officer 
should be appointed here, who will 
yuffttt end see that this separation ia 
teootfit about as quickly as possible.

Lastly, I shall deal with the ques
tion ot the Benches. This point was 
referred to by my hon. friend Shri 
Xasliwal. He haa tabled an amend
ment to it. 1 natty congratulate him 
for his eloquence. 1 sympathise with 
him for his Injured feelings. But X 
certainly cannot compliment him for 
dice ng out the iame out of the grave. 
He has done no good to anybody. I 
am afraid he has done a great harm 
and a great injury to his own State of 
Rajasthan. Now, it is not merely on 
the recommendation of the Law Com
mission that this step has been taken 
I think if the facts are examined, it 
will be found that the case that was 
assiduously bu It up here would col
lapse like a house of cards under the 
weight of the simple facts which I 
‘shall state before you

It was when the integration of the 
States was brought about, that the 
Central Government had appointed a 
committee to look into the question 
aa to what offices and what institu
tions should be located where. 1 think 
the name of that committee was Patel 
Committee or something like that 
That committee reported that there 
was nothing very much to choose 
between Jodhpur and Jaipur so far as 
the location of the capital was con
cerned. They have stated it clearly 

®  the report, which is available in 
the Library, and anybody can go and 

see it. Then, they said that for cer
tain reasons they would like that 

Ja pur became the capital of Rajas
than

We never raised a voice against it, * 
we <Ld not say a word against it 
As a matter of fact, I might submit 
this to you, though it may be used 

against a t  n  the elections anywhere,
I am prepared to say it from the 
of this House again; you may 

haw  a look at the evidence which I 
•■vaj I  tun* said, nothing doing about 

eeP*tal of Stafrathan, it must con

tinue at Jaipur; we have hardly 
settled there; it would be waste of 
public money if the capital b  shifted; 
it would be unsettling the whole 
thing; therefore, the capital must 
continue there. I have gone and given 
this evidence before the Rau Com
m itte e  wb'ch was lately appointed; 1 
was with them for about an hour.

•This Patel Committee recommended 
that the integrated seat of the High 
Court should be at Jodhpur; they 
further recommended that certain 
important departments like the office 
of the Comptroller and Auditor-Gen*» 
ral should be located there; they 
further recommended that the uni
versity should be located, there. It 
was only in the course of the integra
tion that the Benches were located at 
Bikaner, Kotah, Udaipur and Jaipur. 
I would like to ask my hon. friend 
Shn Kasliwal as to what the differ
ence in the status of all these fOor 
Benches was Was there any differ
ence between the status of these four 
Benches? The Bikaner Bench was 
wound up; the thing was transferred. 
Kotah was wound up, and Jaipur, 
which was on the same footing with 
the other three, continued, not 
because of merit but because at cer
tain political pressures; later on, in 
spite of the decision at the ‘Capital* 
Committee; because of certain politi
cal pressures, because of certain 
machinations—I will not go into the 

details of the politics of Rajasthan 
here—because ot these considerations, 

it continued there And the Home 
Minuter, even in spite of all this, 
while laying the foundation stone of 
the High Court building to house the 
Bench there used a word, to which,
I think I objected when my hon. 
friend was asking, because even at 
that stage, the Home Minister felt 
that something wrong was being done 
but he would not like to override cer

tain considerations which were there.

Then aga'n after that, another 

independent body was appointed to go 
into the whole matter, because when 
Ajmer was integrated, we wanted to 
settled things. Though my hon. frtsnd.
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Shri Kasliwal, mentioned here that 
the Rau Committee had nothing to do 
with it, it was referred to it. I ask 
him; why not go and read the report 
which is published in the Gazette? A 
definite reference was made to that 
Committee about the location of the 
various departments, the High Court 
and the capital. I appeared befote 
that Committee. That Committee 
toured all over Rajasthan and report-
ed. It was stated that it was wrong 
not to have implemented that deci-
sion, that the High Court should be 
definitely be there not only on 
administrative grounds but in the 
very best interest of the judiciary 
itself. The Bar of Jodhpur is superb. 
They said that all buildings are there 
and nothing has got to be added. For 
various other considerations also, they 
said that it would be a sheer injustice 
not to put the High Court there. The 
Rau Committee made a clear-cut re-
commendation. In spite of that recom-
mendation, we said; ‘All right; let the 
Home Minister decide in his wisdom 
what has to be done’. And the Home 
Minister with the full concurrence of 
everybody in Rajasthan decided that 
the integrated High Court should be 
located at Jodhpur. It was not only 
the Congress Party, the ruling Party, 
which was aggreeable to it. The 
Congress Party passed a resolution. 
The Assembly said that and here in 
the Home Minister’s house all the 
various representatives from Rajas-
than met. The President of the Bar 
A^ociation of Bikaner said that they 
wanted the integrated High Court 
there. He was not for a Jodhpur 
Division or Udaipur Division or Ajmer 
Division. It was not only the MLAs 
who were there. The representatives 
of Ajmer Division were there and they 
spoke before the Home Minister_the 
Home Minister will bear testimony to 
it. Everything was done like that. 
So there was no necessity of raising 
the question now.

So it is only such wrong attitude 
which my friends take which creates 
m very unhealthy atmosphere in the

whole State. It is only such attitude 
which is responsible for bringing out 
such feelings as ‘Eastern Rajasthan’ 
and ‘Westei’n Rajasthan’ and giving 
rise to a demand for the bifurcation 
of Rajasthan. I wish my hon. friend 
would be well advised to chew only 
that much which he can bite. Let 
him bite only as much as he can chew. 
He has got the capital. He has got 
the legislature. So let these regional 
feelings not be aroused unnecessarily.

Even apart from the Law Commis-
sion’s Report, the location of the High 
Court at Jodhpur is absolutely on 
merit, and the different grounds and 
different circumstances and the facta 
which have been given here against 
it will not stand scrutiny. I rely 
entirely on the facts available in the 
Parliament Library and elsewhere.

Shri Raghubir Sahai (Budaun); I 
join my hon. friends who have paid 
an eloquent tribute to the distinguish-
ed members of the Law Commission 
who have produced such an admir-
able Report. It would be very diffi-
cult in the time at my disposal to 
deal with each and every aspect of 
this Report. But with your permis-
sion, I would confine my remarks 
mainly to three points namely, the 
village panchayat courts, perjury and 
corruption.

So far as the village panchayat 
courts are concerned, it is, no doubt, 
well known that they are i>erformin|f 
a very useful role, because they are 
deciding so many petty cases of civil, 
criminal and revenue nature in the 
villages so very cheaply and expedi-
tiously. We also know that a lot of 
these cases had been taken away from 
the files of the district courts, either 
criminal or civil or revenue. But the 
main point that has to be considered 
in this connection is, what is the 
quality of justice that these courts 
administer. It is quite well-known 
that in many cases which are decided 
by these village courts, they are 
actuated—I mean the panches—by 
group, class factional and other
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considerations. Herein cornea the 

<WMwHr in * * * * *  to fee Justice 
edietnlttriirt by them. 89 ( u  v  I 
p fc n U n f  and *0 far as the Lew 
Gsowcflssian baa dealt with this point, 

the main junction of these panchayat 
oourt* it to arrive at an amicable 
aettiament i& the cam  that a n  dia- 
poaed of by them. If this main con
sideration had been kept in mind by 
fee panchayat courts, nothing would 
|m» open to criticism. But 1 And that 
in very many cases that ate actually 
decided tjr these courts, the quality at 
juatioe Is not what it * <iiiM ha.

i wae looking into fee D p n e  that 
were supplied by the Law Commie* 
akm wife regard to the States of 
Uttar Pradesh. It has given the 
aaaaber of cases decided by these 
panchayat courts in U.P. from 15th 
August 1940 to 81st March 1956. The 
total number is over 19 lakhs, out of 
which over one lakh were transfer
red to other courts from these village 
panchayat courts Something like 
two lakhs of cases were decided ear 
parte, and about three lakhs of these 
cases were dismissed for default Bat 
nearly six lakhs of these cases were 
decided after regular hearing As 1 
'aid, herein comes fee difficulty in 
regard to the quality of justice 
administered by these courts because 
they perhaps begin to think that they 

have to dec de these cases by record
ing evidence, by hearing the part es, 
by allowing cross-examination and 
by delivering Judgments As fee Law 
Commission has pointed out, if the 
emphasis was laid on the fact that the 
main funct on of these v.Ilage courts 
was to decide cases by arriving at 
•saleable settlement, I th*nk every
thing would be satisfactory.

In this connection, we will also have 
to take into cons 'deration the way in 
which these panches arc selected. The 
Law Commission has emphasised that 
they should be selected by a prescrib
ed, competent authority from amongst 
a panel of elected panches on the 
basis of their qual'ftcations of literacy 
fe d  feeir reputation for impartiality.

I am sorry that these two we’ghty 
considerations are not being given 
effect to and are not considered at 
the time of selection of these panches. 
If these two main considerations were 
given effect toi then the quality of 
Justice, to which I have Just referred, 
is bound to improve.

Then there js another oonaid— 1 

tieo, with regard to the Jurisdiction 
of these panchayat courts. Apart 
from the useful role feat these pan- 
chayat courts are performing, w* 
have to take into consideration feefar 
limitations

the Law Commission has definitely 

ootne to the decision that in no ease 

their pecuniary jurisdiction “should JP 
beyond Rs. 250 and in no case fee 
power of inflicting fine should go 
beyond Bo. 50. But I can give 
instances of certain State, of which 
U P . is one, where the pecuniary Juris- 
dction, by a simple executive order, 
has been raised to the extent of 
Rs. 500. Such things have been 
characterised by the Law Commission 

as unwise.

We know, especially those lawyer 
Members of this August Assembly 
know, that in conferring small-cause 
court powers on Munsifs and Sub
judges, their experience and com
petence were always taken into con

sideration and fee small-cause court 
powers were not conferred on them 
all at once. So, at least tn determin
ing their pecuniary jurisd ction in 
revenue and civil cases and also their 
power of inflicting fines, all these con
siderations should be kept in mad.

The Law Commission has also laid 
down that the work of the village 
panchayats should be watched very

• closely from day to day. They have 
recommended feat a special officer 
should be appointed to do this duty; 
in case one special officer was not 
enough, more than one special officer 
should be appointed This has been 
lacking, I th nk, almost in every State.

Another salutary principle that has 
been lad down by th* Law  Coanmis-
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aion is that in those cases where 
panches have been accused of gross 
partiality and misconduct or they 
were otherwise proved to be corrupt, 
then the District Judge should be 
empowered to remove them. That 
power should also be taken into con-
sider at on and should be given to the 
District Judges. If these points that 
have been mentioned by the Law 
Commission were taken into consider-
ation and given effect to the work 
of the village panchayats could be all 
the more improved in quality.

Now, I would come to the other 
point, perjury. In this connection the 
Law Commission has been pleased to 
remark:

“It has been stated that perjury 
of late has increased greatly. The 
sanctity of oath has almost dis-
appeared and persons seem pre-
pared to make false statements 
on oath in courts of law. The law, 
however, is very rarely invoked 
for the purpose of punishing the 
perjurer.”

Proceeding further, the Commission 
says:

“Steps have to be taken to con-
trol this growing evil which tends, 
more and more, to bring the 
administration of justice into dis-
repute.”

After having recorded these find-
ing', the Law Commission suggested 
a change in the present Criminal Pro-
cedure Code. According to the 
present provisions of the Criminal 
Procedure Code, if a trying court 
comes to the conclusion that a witness 
has committed perjury it shall record 
that finding in the course of its judg-
ment and that judgment would be 
sent to another court which would 
try the perjurer and would inflict 
punishment.

The Law Commission has suggested 
a change in the present law and the

change is that the very court where 
the second contradictory statement hag 
been made should be empowered to 
try that person and to inflict a punish-
ment or imprisonment up to 6 months,
I quite understand that by adopting 
this procedure some delay would be 
avoided.

But, in this connection the Law 
Commission itself says that laying 
down a minimum pimishment or mak-
ing it severe does not result in reduc-
ing the incidence of a particular kind 
of crime. I quite agree with that. 
Therefore, even by adopting the 
amendment that the Law Commission 
has suggested the evil of perjury is 
not going to be put down. I suggest 
that some more positive step should 
have boen suggested and taken to put 
dowTi this growing evil of perjury. It 
shows that the remedy for this grow-
ing evil lies not in the enactment of 
this kind of legislation only but some-
where else.

In this connection, with your per-
mission, I would like to draw the 
attention of this House to a Bill that 
I moved in regard to putting down this 
evil of perjury.

Shri Braj Raj Singh 
You withdrew it.

(Firozabad) :

Shri Raghubir Sahai: Thereby I
suggested an amendment of the Crimi-
nal Procedure Code, section 342........

Shri Braj Raj Singh: What happen-
ed to it then?

Shri Raghxibir Sahai: I am coming 
to that. The provision rims:

“The accused shall not render 
h'mself liable to ptinishment by 
refusing to answer such ques-
tions, or by giving false answers 
to them; but the Court and the 
jury (if any) may draw such 
inference from such refusal or 
answers as it thinks just.”

My submission then was—and my 
submission still is— that if you want
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to root out perjury, if you want to 
«ob£to1 ttus growing evil, there should 
oe at least no statutory permission 
to iqaiti a false statement and that by 
if<»̂ ping this provision as it it you are 
In a way giving encouragement to the 
speaking of falsehood. That should 
tutve been removed.

My Bill was sent all over the coun
try; it was circulated for ehc.ting 
public opinion. I am glad to say that 
the consensus of opinion—the major
ity of the opin ons that wer^received 
—was in favour of the Bill. But, un
fortunately, some of the States were 
opposed to it and that was the posit on 
taken up by the hon. Minister of 
Home AffairB then As the State 
Governments were opposing, there
fore, the Bill was not acceptable to 
him.

This is a growing ev>l and this is a 
point which should not be ignored 
Therefore, at least that Bill of mine, 

the opinions that had been collected 
from all over the country and the pro
ceedings of the Parliament should 
have been transmitted to the Law 
Commission so that they may study 
the whole thing and e ther accept the 
suggestions that I made or may make 
some alternative suggestions to root 
out this growing evil.

My last point would be the removal 
of corruption from law courts. Every
body knows that corruption is as 
mud) prevalent in our Inw courts and 
within the precincts of the law courts 
as is perjury. In this connection tha 
Law Commission saya:

"The court over which a judi
cial officer presides suffers in the 

public eye if the administrative 
set-up of the court is corrupt 
This undoubtedly reflects discredit 
on the judicial officer concerned.
It is, therefore  ̂ of the utmost 

importance that •  judicial officer 
■hould exam'ne the administra
tive sections from time to time 
*nd control the staff."

I think everybody here will agree 
that there is common talk all over la
the streets and everywhere that cor
ruption is prevalent in law courts. 
Take the peshkar, the ahalmad or the- 
clerk or even the peon, everybody la 
given to taking bribes and illegal 
gratifications

• Mr. Deputy-Speaker: The bon. Mem. 
ber should conclude h s remarks.

Shri Kaghnbir Sahai: I am closing
my remarks within a few minutes, Sir.

This is a growing evil and should be 
checked. It is the duty ofathe officers 
in charge of these courts to check it 
There are the D strict Magistrates 
under whom so many courts work; 
there arc the Additional District 
Magistrates under whom so many 
courts work and there are District 
Judges under whom so many courts 
work They arc cognisant of it but 
it is due to their connivance and due 
to their abetment that these things 
take place. I wish that emphas-s 
should be laid on these high-placed 
dtgn tarios to see that corruption does 
njt take place under their very nose. 
It is also the duty of the lawyers’ 
associations and other non-officials to 
create public opinion so that this evil 
may be rooted out from our public 
life.

Shri N. R. Maaisamy (Vellore)' 
Mr. Deputy-Speaker, I am afraid I 
have to s.ng a different song.

Mr. Depaty-Speaker: That may ae
pleasant at least.

Shri N. R. Maaisamy: 1 want to* 
refer only to one point and be done 
with it The first of the terms of 
reference g.ven to the Commission  ̂
reads:

•firstly, to review the system of 
judicial adm’nistration in all its 
aspect* and suggest ways and 
means for improving it and mak
ing it speedy and lest expensive;"'
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The Commission hai takes upon itself 
4h» responsibility of amplifying this:

"With regard to tin first tm> 
of reftfrence, ike Commission's 
inquiry into the system of judicial 
•dmnistra tion will be compre
hensive and thorough, including 
in its scope. . recruitment of 

the judiciary .

Strictly speaking, the ambit or the 
scope of the terms of reference does 
not deal with tha m w t o a it  of 
personnel. It is left to the President 
•or the Governor. Article 217 says

lic ry  Judge of a H g h  Court 
shall be .appointed by the Presi
dent by warrant under his hand 
and seal after consultation with 
the Chief Justice of India, the 
Governor of the State.. ”

Die Governor does not act stio motu 
Altar all. he is a figure-head of the 
'State and he has to act only m con- 
-aultation with the Council of Minis
ters and they in the r wisdom choose 
a particular individual The Gover
nor <rf his own cannot offer any 
-opinion es regards any individual 
bgoause he is not aware of what is 
going on in the High Court except 
through h s Council of Ministers. He 
has necessarily to seek the assist
ance of the Ministers and take 
their recommendation Whenever 
it is said ‘after consultation with 
Hie Governor’ it necessarily means 
that the Chief Minister comes 
into the picture. The whole burden 
is thrown on the Chief Minister and 

<fee Uses some political influence and 
•doles out the patronage. Ordinarily 
that person is chosen by the Presi- 

•d*nt because the Governor is con
sulted and his views are given con- 
.-sideration.

So far as the appointment of the 
Judges is concerned, it is purely a 
personnel aspect which does not 
come under the terms of reference 

They are asked to see whether there 
is unnecessary delay, whether there 

.is any extra expenditure for the liti-

grrft, etc. They are asked to n g * 
gesf ways and m ans to see haw a 
particular litigation can be o a M y  

ended and how it couM cost him laaa.
II y  from that angle that they d M d i 
rev)®w  the system of Judicial admfc 
nist'ation. But they have amplified 
the terms of reference to include «%• 
crujtment of judiciary also. With do* 
deference to their wisdom, I dare say 

tha4 does not come within tha 
terjP* of reference. Of course it is 
a question of interpretation and so far 
a: I could see my interpretation It 
that it does not fall within this. So, 
tha# recftnmendation aeons to be ex- 
traiteous, it does not come within the 
pur#iew of the terms of reference ami 
u  jiuch no serious consideration need „ 
te given to this aspect tnougn many 
hon friends have stated that murii 
should be done about this.

j know a particular gentleman 
Wh£n I was practising in the Madras 

Court and his name has been 
recommended from England and ha 
wa^ chosen as a Judge. As a matter 
ol fact, he was not having any case 
on the original or appellate side. Be 
wa  ̂ having only matrimonial suits 

and he will be appearing in the ori- 
ymai aide once in a month or twioe 
All of us were surprised when he 

wa* Appointed as a High Court Judge. 
BUt after the appointment, he has 
dorie his best and his performance 
wa£ appreciated as one of the best 
Likewise, there may be a person who 

half Put forth ten years of practice 
a§ an advocate

fir Deputy-Speaker: Should they 
out persons who have appeared 

oni* or twice a month?

£hri N. JR. Muniswamy: I meant to
that though his appearance tat tha 

colwrt was rather rare, he had w w tfi 
legal acumen After all, he is an 
Englishman and he »  not her*. 1  
refer to Justice Mockett Many <of 
his Judgments have been upheld hi 
thi Privy Council.

j am told that the role stjn feat 

If a person has got tan y a m  stand



ing u  an advocate, he can be recruit
ed a* a High Court Judge. What u 
the nature of the work that he is 
having? In what courts is he practis
ing* It it in the District Court’  Is 
it on the original side or the appel
late side? These things should be 
looked into If a man is enrolled as 

an advocate when he is 20 years ol<i 
be nay begin practice in taluk or 
division centres That man's name 
may be recommended by the Chief 
Minister to the High Court as being 
a fit person for the post of a Judge 
He will be hardly 30 or 32 years old 
In exceptional cases certain persons 
may have very keen intellect It is 
possible that they have not practised 
m district court or the High Court 

and* tttey may nm nkrf iVr ithn4 
case, the reference that has been 
made by the previous speaker* has 
got weight I would again say that 
this subject of recruitment of thi 
judiciary does not come within then 
purview and so we shall not ri\< 

thought to that

With regard to th« speedv disposal 
of cases, th*> executive issues direc
tions to the criminal courts that the> 
should dispose nf the cases within 
two months or three months But th< 
civil cases take a longer tune More 
often it i<; said that delays occur in
evitably Still they could be a\oided 
if some thouht could be given to thi 
disposal of cases The advocates 
themselves who appear on either side 
are to be held responsible for this 
they manoeuvre to get adjournments 
in such a wa> that the judges have 
no other alternative cxctpt to grant 
the adjournment So, the fault also 

lies on the advocates Who appear to 
take longer tune for reasons best 
known to them On certain occasions 
I have known that for their own per
sonal reasons, they ask for an ad
journment so that the period is 
lengthened tor another 2-3 months oi 
they ask for adjournments becausi 
they have not been fully paid There 
will be many other reasons, but still 
there should be » time-limit Whether 
it be in criminal cases or in civil 
cases, if a time-limit is put in I am 
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far as the question of expendi- 
ture IS concerned, though there are 
cert^n provisions in the Civil Pro- 
‘ 't'ta-e Code that people can put in 
thci* claims and get relief by filing a 
Profter SUit, I find that even those 
Provi*ions have not been well thought 
°uT and there are still some lacunae 
by Vhich many persons who really 
neet) certain relief from the court are 
not being given such relief I would 
re<mest the Government to consider 
th“  aspect as to how to minimise the 
tim^-hinu and also expenditure

man> of the recommendations 
given here are very formal recom
mendations Everybody knows that 
“ “ •fc things are to be remedied, but 

far as Government are concerned 
1 do not know how they are going to 
deal w,th these recommendations I 
hopt at least the important recoin- 
mendations will be taken in hand and 
acticm taken to remedv the defects

w n w  tut (*rft) 

trft trap- uppfhr i m  

*W T f  ft?  < rv a R t  * t  f a l f r l  
* *  T O T  $  3*  <rr T m  &  ? t

,r t W r  W  V T  «TT #  Jfg t I
* *  5  x fm  n  *t t

f i f F  JlfT «TT f*F

‘To review the system of judi- 
C1%1 administration in all its as
pects”

r̂riRrr g srvhv

ft**}; * 7% «*T ir fs V K

*rf fcsrc ufonr ft ft? sgfiwrft

1Ê i £ $  *IT ST ft %ft?T W  T O

’ f t *  w  w f t w n r  h  f t  f« r  a rG n r 
*  f a * f t * r  f t * r  j w i t  ffe ft  * » f  *ra r

tndt f  %  far anr ft

1881 (&4KA) Fourteenth Report of 3416
the Laic Commution
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[iirr Trq]

5TRft t  I ^ r̂*T?Tcrr ? %
<N CN

4U^S£  ?fk p3PT
r̂pOTt % 3I1 I ,

^  RT fkwR 't'H ^  [̂TT ?T̂ ?®rrc T̂ 
^  m  I

irpTifhT ^ ?nft «rtft
^  'T ^ I  ^ tPT
3TF!: 3 0 %  ^  ^  t  w  ^

I  I ^ ^
5rrar=r % ^ f ,

^ 3 ^ -JTm % ^ T̂|T «tt

T??5 ??r ^ ^  1% ^  ?-»iW5T #
^  ^  I  f5R ^ ^TT^
Tf i% f̂ wtwHT ^rft S’! % "T̂  ^dl f  I
^  ^ t ^  ^  ^
? r n¥ t  ' mr  5rf%^
^ =MM̂ jf 19% «)R If +'̂ 5J
f  1 W f  ;—

“If the State M inistry continues 
to have a pow erful voice in the 
m atter, in my opinion, in ten 
years’ time, or so, when the last 
of judges appointed under the old 
system w ill have disappeared, the 
independence of the  judiciary 
w ill have disappeared and the 
High Courts w ill be filled
w ith judges who owe their 
appointm ents to the politicians.”

#  'T'5'11 -NT̂ dl  ̂ 1% f?T ^ ^
^ ^ ?TT ̂ STT f% ^
% 3?R fJT Xltf ^ I
iT^ ^ ^ I ^

% ?n ^  I? f e r  ^  I ,
^ ^ ^  ^  TfT 5ft- ^
=f W  % 7̂  ̂ >ft’ 5f3f 
^ n w  I #  WScfT f

f  =mT<. TT % ^  Pli+tj fH<t)i<rii 
* m  I ,  ^  'TT s f f R ^

r̂j?rr ?i1t  W  ^  ?TRT 
^ I ^irni ^  5r3rid'iiicM+
w I  ?fiT |̂JT̂

%, ^fTTtr sfr Tq-RTrrP^f
I, ^ ?rff I  ^  t  ?mfRTT
^ '̂Nd’ldl ■*ft îFHT

I  I WRfSTTFR̂  ^  ^  ^

• ^  c \

fP sT ij ft, ^  % 35T7: ^
^  feqnra" ^  I ?FR fe w w

JTWTT #t 5q^ t  ĴTferW 
^  T̂̂ T3T dl- SPR
^TFW ^  r̂rq" ^  ^

^  c \

f ^  ^
cfr Jm  fapRTO ^ T r ^ ^
?ftT ^rnr ?n^ |  w ^
# ^ 3 | f ^ % ■

^ f* rf^  ^ ^  ^ I

^ ^  fgTTT  ̂ TT ^

H ^  «ff I #  T̂Oirar i ^
^ feTRT
% ?mr ^  ÎWt I ^

?fw ^  f ,  w ?: ??w % f%t ^

fq^f^qr ^ ^ ?fr?: W R  ^
fVRM t ?TFT t  dt ?TTT ^  ?JTW-

\o  ^

hi Ri 'm 't t  %, TT %, *T5r
f̂riff fT îzctr i

#  f t  I  ^ T T ^  ^  I  t

^ 'iFST'Hi'̂ l <l%<i<H ^ ^Ps^l Ol 
=5ft¥hn I  w  ^  ^ I  ^
^ I  f% qR5T^ T T ^
^ ^  ?rfr ^  |

^  I  ^  ^
SHRTT I  F  ̂ ^  OT i?rfw;5rfe ^  j r

^  JT̂ToT I

a

c )i 

1
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^ ^ I  %
% sr% ^  ?TRT m r  ^
fWV ̂  5TRT ?fk  ?TRK ^
^ ^  ^  f t w r  I  i

f  %  ?fn: fsfTR-
^  % ?rr»T̂  ^  ^  iTTO  ̂ ?n% |
^  ^ it s r pt  ^

^Idl' f ,
^ I  ^  ^  ^  ^  ^  

tTcTTRTW 5  sTK ^  ^  f^ '?r % Sl< l
^  T?: ftgrr |  ^  ^ ^  f̂ -?cT

^  3n?ft t  Wlf+
^  ?ncft t  ^ |

fJ?Rt T T i^ W ^  apr ^  3ft ?fT^ 
5ftr ?TPm?r ^  frr^r^r

^ f i r w  I  I ^ a t

^  'TcTT ?rr ^
ofTcr TT -?tT f e n  f ^<^rs?i<l
% f?W ?TRT ?tV ^F’TR' t

^ IT? grTHTT % :—

"Because viev/s were expressed 
by important persons which creat-
ed an impa-ession in the public 
mind that judges, law courts and 
lawyers were superflous institu -
tions which hindered the progress 
of the social w elfare State.”

#■ =̂ Tf?TT i
??? % ^  3Tf5T^ ^  m
^  ?m;
I  I ?rrT 'M'H % ^  ^ <sjid
'T ^  ^  f  I ^ f  ^ ^

f  %  ?TFr 'M'1̂  % T̂?T
^  ^  ^  t ?mT ?ITT

^  3 r i ^  ?ftr ?T ^ ^
'T |'^  I  I ^  WT ?r 
^  ̂ TRT eft 'sn w )-1

^ ^  f% '̂ TPT-
MTf̂ t+I ^  ^ ?TRT 
^ ^ ?IKT # T ^

M<̂ i<i ^  i < ^?rr ^  ^TRT

I  %  ^  ^ ^  qcTFm I  #
5ftf^ ^

^  ?Tff =grf|t I ^ q K  t  %

fwf̂ TpT ^ f^'ftr 31  ̂ sff ?ft 

TiTR ir̂ T- ^  f  ai ^  ^
^  ^  ft  «ff ^  =^rf^ sff t

•ra' ^^ îvi=rT vTRWft ^  ^  %  WTT

^  ^ ^̂ TH' 50^ 1̂  felT  era'
^ ^ ^  »F=raT ^  »rt t  I ^
^ i n w I  1% TTift ^ r̂ 

^  Hsr ^ ^ =^rf^
^ ^  ^ arr?r ^ ^ t
f% f3W ^ ^  ^  ^rfW  T t  3T1
5fr ^  j t pt  ^  few m  ŝrFft

^ I

t  ^  rfH sn?i' ?t'r i
^  f tm f o r  ^  ^ rfw T  #  ^

t ^  ;̂ -nT5 ^  ?:qTq- ?TRrfw

T̂TJTT =TT5?rT f  I ^  #ET %  ^ ^

^  I  %  w t  ^  ^ I  I

=arr^ i f  -3^  apT ^7̂
^  I  :—

“India is, as fa r  as we know, 
the only country under a modern 
system of governm ent which de-
ters a person who has been de-
prived of his property  or whose 
legal rights have been infringed 
from  seeking redress by imposing 
a tax On the rem edy he seeks.”

IT' ZTf =̂ T̂ cTT ?  1% TT
'̂t ?j'fr =̂ rff T I r̂ 'fr m̂ ifi

'srrfr |  ^'t ? tf t ^ r  5% ^
q5TT?f ĴFT ^  ^T'Tt | I P̂TfTTT-

?T^’T fpTT f, !fl ^ r

I ,  M'ff ^'l ■JH' m v f r  '̂T ?T^qT- t
srg; ?r?T^cr h  ^rr q?rt^Tf 1 

:5T€r fe 'fr %  w!?: ?r^' “fr=fr t  ^'t 'j?r %  

f '̂-T r̂rq- % T̂?q-?T?i- î i'T?) ^tr 1 1 ^
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f  %  m T iru  ^TJrarK ^  arr f̂r 
^ ir r  ^
?TTWî  I
=^Tr3f tf  ^,vrr t ,  ^
^  3577: ĴTf |  ? T̂rq-
t-jpR'-TT ̂ 'r ?TrT f  I

fsrm f’T^^rr i ^r’cl'
IT| THT I  ?TTT I  JTf 3rTrf

3TRI ^ir¥^-

Tfra- ?n Cr #ar | ; '3fT 
fcrqr ^TRT f̂ f; sfl'^ s f f t #  ^

qfw  % 5R-w?y I zr '̂r m  r̂iTia-̂ T

H ifr |̂T I  I 5Tf ?TT % '̂T C*'
^flf T̂̂ efr I, TT ^  ^ ^5W
5TR ^  I #■ ?TTq- % 5fF<# % f^rfq’ j f f i  
% spfTf ^ rf r r r  ^  ŴT TT
f^TT T̂̂ rr i

#' tTiT ^T?i ? fh  
=̂ Tf̂ TT g 5f.' ^ I fr  t

^  t tw, f t f  ̂ -fr f t  I  r ^  f f k

' # 5T ^ .f r  I  I q-r̂ T ^r<srt 

tT'p 'stH  I  ^'r
Tisir ^  Tfn°r | i
^T^r I  ^
^ ta r  I  I f ^  JTm^rr

I  I 5Er»TT #' TT̂ rf̂ TfT ^ 5̂T3i
fT I  ftp ? 0oo

?TfR #■ f r  ir^5r ^  351*

fft I  n ° °
T f  1 3fT fe,T^iTr75T?T ftcrr I  f T̂ 

3T< ^'t-rr = ^ if^  I

sft ; ( t t^ i '— 7 i S '^ —
Kfer(T-?r^i>eT ?rrftf;T ^ f i f ^ r )  ;

^ ^ sfTTT I  I

sft TUT ; f f  ?T3Rrr t  ^fr
»T  ̂ ^  =?■.»? f t  I

f^fCl’ fjr?) q T  4' 3fTr %;tt '11^ rr

I  ^  ?ft<r?r I?? 5?K  % c i^  ^  I  I

"̂r f '̂r -̂rfrr Hfnrar
f?r% I f7S5?fr ? R m ^

qr «fV ^  >ft t
^  ^ «ft, ? f k  r^R? # f f  #

^  rrw, g'JT ^
^  ^  f t  qr ?T)ft <̂'k
^W5r f^arr ^nrr 1 ^g^rr f

CRT ^ ir = r̂%$ 1 
5T % >̂»T |Ya-1 5ft |,

f3T?T % 'TTO' ^ |, '̂tF̂
% ^=ff?T ^  f r |f  k  ?r^'d f ,  g?r %
ft r t  iTn?^?T tTfeft I  I ??r %

^ ^ '̂t 1 f m! gsfr<̂
?rŶ  ^  |, ^ f

% f e R̂T I, srg'r
?  %  ^fr iT?:"t̂  qK Jff f

fcr .f
WTWf ?K%-n: ^  ?flT % f»T  ̂ I

^r F̂ir̂ r'T ^ m f?rfirfT5r #
I f%5r ?raTT qr h ts, r̂̂ r 

f  ?wfr3T I  ?T? ir m  f̂t̂ r 
I  1 ?TPT qFT ? ^ -

I  *̂V?: f
I  I ?r<'5f̂ T̂  ^  1 '^  ?r53ir

^cfr I, ^ 5ft̂ t f  sT̂l- ?rr̂ <fr 
-?f^ r I  ftj f5T€ fespT-TT
?r|f I  I 5?T ^
%'STfT5T nt I  F̂  g->T €cTT 

=̂ iF?̂ , t' % wff-? 5T̂ J 
f  I #  %3i ^'icfr ^ V f  
fg- % Fg-$ t  5r,f̂  m s

?fCf m i I F̂  ?tjr ?̂r
?R? % 3fjre 3fJT? qT I't'ff f̂t ^
qr ^ Fif.̂ 'T t̂Itt ^ ?rm d
ft t  ĝrTT I  F̂  m ciiraT f>fT
I  f  ^  srr^rr |  1 

gffr 'TT f?rf q|^ stt^tt '̂ r̂rar mn
fj ?TTq ^ r  q’f^  1 ffV
tri^ tjrrgJt 1 1̂" fi ^ 'f r  1
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T'5f=fV t  1

Tra #,
WfT^ fir # 5  irrŝ ^TT i

* #  i n ^  ^rrf-
ir :̂g‘jn  f^  ar? m 

fr  i

isft sfto Wo 5I»rf (>TT?W5'-) :
?5T fiT^? ^ ? I

. WfeJTW : ?TfT  ̂ t  TS'fTq'??

fjr-TJ '̂rri t̂ r<?5- r'f r̂<V 
1

Shri J. R. Mehta (Jodhpur): I pro-
pose to confine myself primarily to 
tme issue, namely, the issue of a imi- 
fied high court versus the so-called 
divided high court, and I should like 
in this connection to deal particularly 
■with the controversy that has been
raised in regard to the high court of
Rajasthan.

I felt rather unhappy with my hon. 
friend, Shri Kasliwal, who by his 

* amendment, sought to raise what I
consider a hornet’s nest. I did not
expect this from him as I have al-
ways given him credit for sobriety. I
think he put the matter in such a

' manner that he has provoked me,
a rather silent Member of this House,
to rise to my feet.

^ This House w ill recall the rather
unseemly agitation which was witnes-
sed in Jaipur on the controversy over 
unified high court after the abolition 
of the bench from that place a year 
or So ago, with all its concomitants— 
hartals, stone-throwing, arson and 
damage to, life and property. More 
than that, we witnessed a very un-
usual and unprecedented scene of 

€ members of the bar, as a body, taking
to breaking of the law and defiance 
of the law,—people who are generally 
expected to defend, support and pro-

tect the law. My hon. friend Shri 
Kasliwal was out of that controversy 
at least to this extent that he did 
not court arrest like his other friends, 
the members of the bar, and I wonder 
whether he is trying to make amends 
for that omission by availing himself 
of this opportunity of moving this 
amendment.

It is not for me to go into much 
details as to the merits or demerits 
of the general question as to whether 
we should have a unified high court 
or not. Wisdom demands that we 
should leave such complicated and 
ticklish matters to the judgment of 
those who are competent to give 
judgment on such questicTns.

An Hon. Member: Who are they?

Shri J. R. Mehta: I think in this
matter only those people who have 
an intimate knowledge and practice 
of the administration of justice are 
competent to give an opinion. Such 
a body of persons has given an opi-
nion in favour of the unified high 
court and I think if w e lightly dis-
agree with the unanimous recommen-
dations of that body we only delude 
ourselves. I think that in such mat-
ters, as Shri Datar put it the other 
day, we have to be guided by expert 
opinion and we have this expert opi-
nion before us.

In this connection, I w ill take note 
of only one argument which has been 
put forward as a reason for, and in 
favour of, the establishment of 
benches, that is, we should decentra-
lise justice so as to bring it within 
the reach of the common man. That 
is the main argument put forward. 
Now, the tragedy of the situation is 
that we live in ,a world of slogans 
and catchwords, and we are apt to be 
misled by these things. Decentralisa-
tion Or devolution of power may be 
good, but I submit that it has its own 
limitations and that there are certain 
spheres or institutions which w ill not 
admit of breaking up and decentrali-
sation without detriment to this very 
purpose, utility or dignity.
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[Shri J. R. Mehta]
Take the UPSC, for instance, oi’ 

even the Supreme Court. I wonder 
whether they will not lose in effi-
ciency or dignity or prestige if they 
are broken up and decentralised. I 
would respectfully submit that all 
this applies to the high courts also.
I mean no offence to anybody, but 
I would say that those who talk of 
breaking up the High Court in order 
to achieve or on the plea of decentra-
lisation do not realise what the func-
tions of the High Court are or what 
is the nature of the justice adminis-
tered by the High Courts. Constitut-
ed as we are, we cannot avoid very 
complicated and ticklish questions of 
law and hon. Members can visualise 
whether such questions can be pro-
perly dealt with if we break up the 
High Courts, which will mean two 
or three judges sitting at each place, 
with no competent or fully develop-
ed bar, as there is at present.

Coming to the question of Rajas-
than, my task has been lightened a 
great deal by my hon. friend, Shri 
Harish Chandra Mathur. He has 
dealt with it in his own inimitable 
and forceful manner. But I think 1 
owe it to my constituency to say a 
few  words on this subject. I want to 
stress that in this matter, we are 
likely to be misled by these catchy 
slogans of decentralisation and devo-
lution of power. I should like this 
august House to bear in mind that so 
far as Rajasthan is concerned, this 
will have to be viewed from the point 
of view of integration of Rajasthan. 
As the House is aware, 22 or 23 prince-
ly States were brought together into 
the State of Rajasthan. Each prince-
ly State had its own capital, High 
Court, so many other institutions, etc. 
Above all, each had its own ideas of 
prestige, dignity and self-importance, 
ity. It was not an easy question to 
sacrifice and restraint each unit had 
to exercise in order to make this 
dream of a bigger Rajasthan a real-
ity. It was not an easy question to 
integrate the princely States of 
Rajasthan. Sardar Patel, of revered

memory, to whom we owe this great 
and noble task, first appointed a com-
mittee known as the Patel Commit-
tee—it was not Sardar Patel, but 
another Patel who was its chairman— 
which produced a lengthy report. 
That committee came to this conclu-
sion. There was not much to choose 
between Jodhpur and Jaipur. Since 
they advised that the capital should 
be located at Jaipur, they said Jodh-
pur should be fully compensated and 
they recommended that Jodhpur 
should have a unified High Court, 
the headquarters of the military, a 
university, the office of the Account-
ant General, the office of the customs 
and excise department and one or 
two more departments.

I am sorry to say that except for 
the xmified High Court which Jodh-
pur has got now, no other recommen-
dation of that committee has been 
implemented. Yet, the Jodhpur peo-
ple had not the audacity to raise any 
agitations about it. In fact they had 
the Accountant General’s office there, 
but that has also been shifted slowly 
and slowly and it has now disappear-
ed from Jodhpur. So, Jodhpur has 
not had a fair deal. Now most of 
the Patel Committee’s recommenda-
tions were reinforced by a committee 
lately appointed, as a result of the 
integration of Ajmer with Rajasthan, 
viz, the Rao Committee, That Com-
mittee also went into this question 
and suggested unanimously that Jodh-
pur should have a unified High Court.

Formerly in many of the princely 
States there were High Courts. All 
of them disappeared, but to begin 
with, it was decided that four of them 
should function temporarily vihtil the 
arrears were disposed of. TliSke four 
States are Udaipur, Bikaner, Kotah 
and Jaipur. When the arrears were 
cleared, three of them were disband-
ed, but the Jaipur bench somehow 
or other continued. As rightly point-
ed out by Shri Mathur, there were 
political considerations. I will not 
go into the details, but somehow or 
other, it continued. But it was a
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temporary bench and from year to 
year, it was given a lease of life by

"  an order of the Chief Justice. Under 
the Rajasthan High Court ordinance, 
to create a permanent bench, an order 
of the Rajpramukh was necessary, 
which was never given. After the 
States Reorganisation Act, an order 
of the President was necessary in 
order to create a permanent bench. 
That was not given. So, it was all 
along a temporary bench and I think 
Shri Kasliwal was wrong when he 
said it was a permanent bench; it was 
not so.

In these circumstances, I do not 
think Jaipur people should have a 
grievance that their bench has been 
taken away from them. I would just 
ask, if Shri Kasliwal’s suggestion is 
to be considered, then is there any 
reason why, for instance, the cases 
of Udaipur, Bikaner or Kotah, which 
had full-fledged High Courts, should 
not be considered. So, to put this 
question this way is to show that the 
whole proposition is absurd. I would 
respectfully submit that if under the 
name of decentralisation of authority 
or devolution of power, you break the 
High Court and take it into the dis-
trict 5,nd have three or four benches,
it is ^  misnomer to call it a High 
Court. It will be changed into a 
puisne court and it will lose all its 
dignity and prestige.

There is one funny thing which I 
might mention here, which will in-
terest the House. When this Rao 
Committee met, the bar association of 
Jaipur as a whole insisted that there 
should be a imified High Court for 
Rajasthan. Probably in their heart 
of hearts, they hoped that if there is 
a unified High Court, it would be at 
Jaipur. But there is a unified High 
Court and if it has gone to Jodhpur, 
they have only to thank themselves; 
they should not assume an air of 
injured innocence and complain about

C Tt.

■tSTT'iT (PsrTsniTT?) :
srrtfT'T f̂rr fe n r -

r 'mrr 
#  I t f f  % -̂T #

5 ft I

JTH-fW ^ ?T'T-T SFT
t>'£TT I  Pk srtf̂ T V( qT grf

irr f-fi ^ ^ 1
I ' ?r JT3 sff fV #r ;ffr ^ r

^ I fgfciS- # £?r iffT
f'r -̂T̂ fTr f  I

JTFTT % ?rm-Vr  ^  %
q [f %  sfr^ r jT  

^ fTf spTJ #  Hte I f
^ fr f  ?«rr̂ T

^ ^ ^ ^  ^frfw ^
#  TFT «Tt

^ I, $7r̂ ?r jf" w

^ I w # ffr ^ m
I ^ f t  f r t  t | ,

^  #  tW =T I ?rfsr ftr w  ftra'î rT
^"t t '  a >  ?Tf

'Ttrrr % 5K5T ^Tifj

^ ig R T f t  o  ^  I

?ftT  ^3^%

p5w ^  ? r r ^  %'S t ?  I, ^
^ 1 f t  

?T R T ? 't f t

fT  1 ?<5?r ? n ^ r  ^

% ^ fT  ?fVr tFSr?«TT?f % % T T ?  %

^  I ,  ^  ?-?r ^ ' f  # ,  ^  #  5rr«rT^ 

% f^iTfTSr ^  ^ ^ #5R i?T  % ff?TT^

t r ^  ^ 5rt5T % ? m T T  ^

f l l  ^ " t?  f ^ T  I ’T'

w rfm ' f  Iff?: f t t  ^r^RTT % ^  ^  ^

^TTT T/r ?qTJT f ? fr^  *T #
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i j w  g  ert tpr t o  ere? * r

«Ptf falHT ?*WtT ^  VT J 

mVFOV ft *?T fa* C[fT $  ?T# 

tik T^, ^ P T  3r?T H W W f  ?> *?T

^  % w»t*t ft *p*% t, to ftraT̂ r vt 

ft̂ TT *mt ’̂ rfip l TO 

n arayr *  m  «n*?tTO jut, 1 %  *r

* S  % «n*T ^  T̂5TT *TfGT t *?T 
*WT fc ft tTf JTW *TT I

^fpR ^  i v  thht *Tf% $,
ftnS TtV^r *  T^RT *fT$% f , T̂B
<wir % ft *ft fire rnpftfSr *?t 

.mr i tit vntrr # ^  f t  *m r

n if %  TUTOR «%**rft %  »^ft .

'iiffwr^d %  «**aft *rtr ipr* *fint Ir 

t w  *ft i *  ^apT n̂rfprr ft w t

5 *  m r  5? m n f t f t  nft tit ’  * r ,
<ur* tfiw  *TO Vt *  *TT * T  *  *fHT 
MT^m ft fa« ^  q* TOfr ft <nr̂  

t*f fafiro "iR t  *  *ipft it

Shri B ari* Chandra Malhur: What 
I «ald was that absolutely indepen
dent bodies have gone into this mat
ter and this is the opinion of those 
independent bodies. It waa reinforc
ed by other* concerned. Bren the 
Jaipur Bench, as my friend pointed 
out, pleaded lor an integrated High 
Court. The only difference was that 
they wanted it in Jaipur. Now I am 
saying this beeauae you referred to 
it.

titwm m  fag A *t o  ara^r 

tit | f r  % «r***r A  «n% tit *ftf*w sigt
TfRT WlfBT g I FVfaV 4  TO WFt tit 

lfrft**fT*«*rom  TO

rifeii m  Tsr, # r wr *  rsf*rc 

toi# nf f  ft *nr xrnft m  vqfftro 

jwr t. * t  ft* i|# $. tftr

*rwff % f l f t l f l  fipft tit JtT
I *  ’ w  *Tft*n f t  t o  ta f ta
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w w  t|, utwrit t|, vw tt A  

tite r%, wti titi *$. *#wr titi *fcr 

aRT»r vr w it  .

Shrl Hsrieh Chandra Mathar (Pali): 
Nty hon. friend does not come from 
Rajasthan and is not interested in 
*Ujasthan. A  member of this Com
mittee was a High Court judge from 
jHUkdra* who had no constituency in 
*iajasthan and wa« therefore, I hope,. 
*js independent as my hon. friend- 
Another member was the Chief 
^ustice of Rajasthan who was also a 
Member of the Law Commission.

«ft A >it *rr^  ̂ *ft

TOm 1  ft#tnc*rT^¥ Tft«t 

% ifarr <T. 35T tit «Btf *Tf«CTrs»ft 

^  <ft, TOf^m # ft*ft mm*

*r jnnrftr ^  jtr, »TT>m w rm r r *

% wprr ^ ft to %  im rt 

vi WTfro ft*n xt  uvm  ^  iwft 

to *nft mjf% t ft frf ^  ^

* t 9T ^ ftir  titi % a n  f t .  r w fim 

TTTT UTOH vro sn(t ^ iftr snfir 

ftjTT W!fT * f r f t  I lf  ?rt TOT^
m  %  TO!HT ftv <ytr OTirr tit ft m  

k 1 4t . q >Tt P H  «nt fstfro qnrm 

^npiT jf -  -TO ^  sqft, ( f t  Ax
ft ftre t o  fror qr ft tn^i W N  

JTift fro «r$*r, *mrip> ^ft

ifWt. rr *rt vn *  np«lt n n .
W  ^ft5T 7 * ^  Jflft ft 1

Pro ?r^% *t rrafwrnr ^

^  #W iff, VfeT, TOJT, TTOj* tftr

w •ft ift* v r  to tnr 

WTflfr 7T It m  TO W &  TO

fiw w  «r srftmTO vr «rW  ft ntrc

irt«TT ^nffw 1
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*nft f*nt sro TT» *  *fr 

fa it «pt fWtfora *t «r?r 

vrft f  # w tm  $  fa |rf vtetf 

vt *rWhr w t ft 1 frf*trtf *t ^  

jqpr iftfip r v r f i h r  ft fmr »ft at^r 

# w  vfwvrft vt efiycsrtviT vr^r fr 

WRIT ft ?ft *fT  T* f i t  f? R *
*  rr tpr ®ifat **st *fî c t o i  

ft 1 A 3*  TO*fta qf nfr hht ^njpn 

f w  ^  fa ^  fax vpnftvm fre*r

«F?t &  TOT StfaiT *  ift I *  * t?T X »Tf*H

g *flr < r p  f  fa anry *  r *  ft i

W  afNPjr q  ^rfvt7 *Jf ^  it 

Tvtfanr «ft ^tcT fcifcR ^  tt 

MJTCXR  ♦ f^%  ^  35T H TR « m

•ft fafrf yicnft vr

^faXT «CT ftf *WT*f ttjrt 

«ftT *fT «TT W W  v r f t  ^nffq 1

*? ?ft *$*tt f a  v s  w * t  TT-om rR  * t  ?ft 

»wr sqft ft *£=* ^  «j*t «rr sft ssr 

ft i«nr«n»i Tn*yfw *t tft *  A srTfr

T O  JTRI ft w V  *TTO g t  « ^ T  T«T 

WWT t̂ *m n »TS?T ft I IPT 3WT ST̂ ST q 

?«igi4rc x  f r W #  ft cftr *  in* 

ft Afa* srfivft r̂rre J^#r vr rnp 

wwr r^w» iforr ft fwr vt fa **rnpwrc 

tt* *  «fon (  «rcrft ft 1 **rfa$

*  <rt VjRT fa n r  * m  w d  % 5^r

*t far’rtT<n:£rT**Tfa*£«p- f~rf 

* *  ft fft ar̂ t *rrft v> *r7fa

^t wrarft w m  ^  ft «frr jfam % 

war «ja  ift % <m sr n wit *t 

t wrft * j  i f  vrt» ^m wnftw m r 

»JjfT jjt, *mi %  fa%^ft»<B| vt 3ft 

farrer ft 3 f  % f w H  UtMIWf VT*TT 

ft iprfirft ^  wt ffw «i ^  to fii»wfm 

fit ifa i ^  m a m  f  tft*  4 »̂tt 

W  v * m  |  fa sitw %  fir^Pfaw

*  P W  m  m wnm  |  fa ̂  f W  frf *ten  ̂

^  «m*r «w*r W  ft qTft*r

<t iNr fWt vfar 1 vw ■Jirff *

ft fa vnn  %  ft^fr

^  ^ft*r vrz: %  »nn# x r A  $  «ftr

fa*ft VfkVTT jn*<T H

^ f i t  xfrr f%W»rT r̂srsft «T«ft fW t 
^  4  irwrr f  fa ^ wr^sw 

^  ?t qjfrT <t v &  fw  frit *rfw  I 

«̂ *ft nrf *t f»n* %  ■3TT jpevff STST

*  w*nw wtr Tmmr, ^fT ift ^

^ f r  1 fn  ^ n r v r  * r
^  ^Rm  vr nrfav *r wfa«r ■jt'tt % r

t 1

A  *n »f*RR # WT-ft f^TR

KT’tT %  *w f *  ii in fiwrfrv *V ft 

"TO It vnft VTfirfn T O  ¥TqfT T̂Tffll

S I TBTRT % ^  «TT5(t
M t €  ^ V f T f t f a v X m H W ’PRff 

f K  m  W W W  w r i t 'T  w r v f  
^>n «ftT rh  iif ^prr <tot ft fa %m  

*f x t  ^  fa V n m M  v r ^ t  i
=<Tf Xf W R R  %  a x  i f  ft str 1 f t  
« f  strw % i h r H f t .  
fim?WTT VT T#  ft fa fi? .  5**T r  

fa*r iriNt vt ^<iih w *rx  <rinr t A  
«riN t » tm  ^  v t t  » i r w  ar# *mx
f  I If m«nT jj fa wvqft HT5TT %  JfR

^  f*r w r  jPwt v  fafaw srm 

%  m n r  «t?Rt jf %far T f t  #r »nw 

n uw ift 5k?rt îf?nr f  fa * m  

irtr *mr <5T n fn  jwr «T?nr 

ft 1 *t *mmtH »̂r fwr ft m  ¥t 

m m  » t n v  fa ^ r f t  arranr ft <ft»-
«riNt >ft 4t f im  »?fr  ̂ft *£

% vw  %  ffirp1? vt >nf it «rr 1 pr- 

fa$ A  «f*!T  ^Tf *rr fa tw wrar 

^t anr?ft gt qfrfhrfmrt n  farapft arwt 

xt «r% <r?Nt a i^ t vm  v t  f a ^ n r  f w r
W  Jf*fM W fT  ^Tff7 I V 9  <nNt fit 

W W  %  M  »Tf fif̂ TT fa

^  «n< * v *  ̂ nft ifW w f lw
f*i iwift ?mTr «t ? < m tr m  m i
*  w t  w ijp rr  f a  * f  « tp t  *n ft
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[«fr **T i* fafj

1 1 «nr s t f t *  *  w i t  v t  ?rr* i f *

^  *«rra?r *ffT3Tr m  w«rar 4  3tft 

V fT J P T

5 »r iv u  »ftar m  m .z *  % 

■to 3 *$ <rnft *  St?T 3rmT 1 **r v

* t  f a s n  {ft ^  1 v r

*r»rc «rw  fa srrc r  $?rt% rm

* 5t  q n t  4  t f t w r  <r?«n itftr f a *  

t r p  * t  ^ r S r a t  w p t t  v t  *r*r « tt ^ r r  

Sfnc f o r r  »ff«r a r m r  1 , 1  

n m  %  »rRT*r n  v t  s tp j ?> fr £ 1 

«r$ f&!t % spm *t *rt?t srr t o t  

sn iifc r *  v r o r a t  %  srafor * t  *rrr=r ? t  i 

m  m  tpr ^ n f t  s i x  4  ^  «r$ arrcr 

^T W *  ift, ^  * ?  W m  *T  w r  ? r

* f t r  * 1?  * ?  *T>TCtfr *T  $ T  ? t . 3 *  R 

? *  W R T l ^ f t  ■STT’TT T t  7 T JTT f̂*PT

*n®rwt v t  v n r  4  »f^t sn ^  s  ^rt 'TT 

to t* wrtft *r 3ptf *Tfr % qr^fr 1 

«r»r t t ?  r t  fo*r 3tpt t z x t  f r

f & s r  i n n r  v t if c r *  w r w r  h  

*nar r^ n fe  t  3 ftrr 1 w  
■wNft %  3^  ^  5T«*T ^  m  T T 7TT 

w ar it ffp fr f  **r 4 fa  % srw
W5?  f  ^  q  JT*J ;r?t £. *r?

g j f  *rr w ?  $ 9  » r  ^fr# r 7T ^ rr  1 

S W  4  f  *T 4  ?n HBT « m T  r̂Tf=TT 

fr wihtfr «*ry w jt ^ ?tt f?*fr

«i[J »PT « #  t ffPPT 4  ar*"

« j p n  ^ * r r  f r  ^  ? r *  v r  t r ^ - t  
> gw  »*n*r ^»fV mTfr 4  ? * r  ^ rfiw  

feir ¥t fa a*nsT % nn?r srm tt s t  

* n w  « v  f t n r  n  %  > nf«rr 
%  « r f w  *Tt»ft f * R  ?r% 1 srs T w  *nr 

^tnpn p %  %*fw wit tt «Vr ipftjr 

4  Jjm r  f w r  arm  v y r  
IW^rwr j r p f t  % s r W t f  *  *  * $  * t  

a n « r r o  p  tftr *?r 

arafr ^  f̂wft psfapr *1fm

*t 3rpsr 1 p̂frir fft# 4  Hpift- # artfv 
^ r ^  v*f*m  ^ p t  «(fr ^  

areft ?T arf̂ V frrn v w  

vtf«r«r w  1 ?  ’arrjm’ fr  ^r 
f^sn v 5T>n̂ r k n̂rrw f^cn ̂ mr «\r 
*tt*t *fr *rr?r 4  *rr srfk^r ^
U ^ x  % ^  75% 5 jft«r n 

h h f t  *t*t ft# «rtr irrfv t^  4

*$T ^  u n w ft 5TTT ’(PTtnim

^ f!T  ?m  1 j f  * w nr g  5*r ? r r f  ^  

ft ift* T̂«Tr «f »r«r^ 4  art

!TT f̂qSTiT «FT f*mfr5T T>T *7 * 

*TY*1I T̂Pf I

inp JTHT xtn «PT 4 ff»TTRr *R 

5 *rr 1 ^ r  m  amrn f w  <m- 
tnfa yr % < m rr t t  ms=pr?  ̂ m  %■ 
w  ^  M  ?Tt ?*T ffT  fipr « 

vr f  "srsfr jfp > ito  
«rrs ^fefgmfr rr? 1 ^ * ^ *  ^  yr 

qrqr^ | W 3*T T S *B % fN ^ fffT T̂WT 

^ fti <r ^nwrfwr vt vrwfHvr 

*t fr«n w  t w t t o w  

4  jt? ?ft̂ r «m*r | 7 ^rr art ĵft- 

fsn?H #sttt ftrar *w f  «r

ftprnftn %  fr* «r  *t t *ftr 

wrr »nm ^  t %  vt %  ^  4 4% 

ffsTjpr f5rwm ft  frr iftr ^hr fr?fr % 
*w r 4 wnr fann wr ^ ?rm vr ^  
? t ’ aw fir ^w m f^w  

*ftr »wmy>w vr er*nmr ^ t  ?t»TT 
!w  ♦wqrfwi <rr & m  to  «n: srow 

3n% r | f v  t o  if ^  ?pmr 
vt ftw w  nftr trasr »njr ^  f*m fj%nr 
TOffcPT sift ?w f% ht ffiw pr 4 r r  v  
w nrw  % ftw firo ftw 4V 1 4  «w wt 

^fw r^F^pm v^rr f ifhrim m rm r 
f  fa « v m  w  *  ***  *rw w k  

fiwnfMw vW r j

tnfw d «rt «tr «(Vr Q «^ y<  % 
vrtm fc %  »f*rr #  ^
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|  far %  f*u

MiffS t**

^ewAer *Tf w f q w  $t*rr ftr

* f  ftpft ift iOf W?P 3  *T *%

f t  «%, »J5fr«T t  *T *1% *ftr
vtf srfrH'W •T̂t ft?rr wrffv

qr̂f arr wr 1 *rr *tt*t «fr 3ffe*r
V  *rc iww*if V fn  ft vnfr

4f<KK *  fW  % <R K *ftwriT ^  fWt

$9 n̂r*nr ^  frr n otnnrr
iff # arTffr £ fa *ft ^  * t 

*ctNt wfr # 3tt fi*w  fa «r>«rn

fWV 1
Shrl Kalika Sinith (Azamgarh)- 

Mr Deputy-Speaker, Sir, I have only 
a few points to make out First of all 
1 will take the recommendation of 
the Law Commission about the High 
Courts When the Report is read, it 
appears that it is in defence of the 
judiciary There are eleven members 
on the Commission There are advo
cates and judges too When the Re
port is read as a whole it appears 
that everything that has been said 
there is in defence of the judiciary 
The terms of reference of th? Com
mission were, firstly, to review the 

system of judicial administration in 
all its aspects and suggest ways and 
means for improving it and making it 
speedy and less expensive It was 
assumed, while appointing the Com
mission, that there were drawbacks 
and the judiciary required improve
ment. It waa assumed that there was 
delay ia the disposal of cases and 
that speedy disposal was necessary 
It was also assumed that the judiciary 
»  expensive and therefore it has to 
be made leas expensive. These are 
the only three things that ought to 
have been made the subject matter of 
the Report.

The second term of reference was 
to examine the Central Acts of gene
ral application and importance and 
recOQBMnd the Unas on which they 
should be amended, revised, consoli
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dated or otherwise brought up-to- 
date.

Taking up the High Courts, I will 
first of all say that the main aim ol 
the Commission appears to be that 
they want the salary of the judges to 
be increased to Rs. 6,000. 1 do not 
think that that ought to have been 
matte a very important point in the 
Report of the Commission. It appears 
that an opportunity has been taken 
by the High Court judges to empha
sise on the Government that their 
salary is inadequate and that the re
muneration paid to them is not pro
per. Therefore now that they have 
got an opportunity to recommend, the 
Commission have recommended the 
increase in salary on the main ground 
that the value of money has gone 
down

Shri Satyendra Narayan Sinha
(Aurangabad—Bihar). They have not 
recommended an increase in the 
salary of the High Court judges That 
was a demand of the Bombay Bar, 
that is, that the salary should be 
ra'sed to Rs 6,000

The Minister of State in the Min
istry of Home Affairs (Shri Datar):
What they have recommended, if I 
mistake not. is an increase m pension

Shri Harish Chandra Math or: They 
have referred only to pension

Shri Kalika Singh: On page 81,
thcv have said

“The salarv of <1 High Court 
Judge was fixed at Rs 4,000 about 
a hundred years ago when the 
value of money was far highei 
than at present Notwithstanding 
the fall in the value of money and 
the heavy nse m taxation, the 
salarv of judges was reduced by 
the Constitution to Rs 3.500 A 
leading member of the Bombay 
Bar pleading for an increase in 
the Judge's salarv to Rs 6,000 
•stated a* follows ”

If we read the Report further on, it 
appears that there is an argument 
that the salarv is low
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Mr. Deputy -Speaker: H  he had juit 
read u  to how the paragraph started, 
he would have known that it says 
that there la a feeling among the 
members of the Bar that the salaries 
are low It says'

“There is undoubtedly a feeling 
among the members of the Bar 
that the present salary of High 
Court Judges is too low to attract 
the members of the Bar in the 
front rank to judgeships."

Shri Kalika Singh: That is a way of 
arguing bout They only put it into 
the mouth of an advocate that he said 
like this. That is my impression

r
The second thing, as I just now 

said, is that it was assumed while 
appointing the Law Commission that 
there was delay in the disposal of 
cases On reading the Report, it 
appears that many excuses have been 
found out. The mam excuse found 
out is that the volume of work in the 
High Courts has increased because of 
certain factors One thing on which 
the main emphasis has been laid down 
there is that the increase in the work 
of the High Courts is due to so many 
writs having been filed under the 
Constitution. Thus, the volume of 
work has increased a lot and, there
fore, they have suggested certain 
things. If the High Courts also feel 
that the volume of work has increas
ed there because of so many writs 
that had been filed and had to be dis
posed of, then I will suggest that our 
Constitution already provides that 
Parliament may, by law, confer the 
jurisdiction of writs an courts other 

than High Courts There are a large 
number of petty cases where persons 
are arrested, and, are lust fined or 
Pomehayat cases or cases which can 
be specified as petty in nature both 
on the criminal side and on the civil 
side and even on the revenue side 
Therefore, my suggestion is that if all 
such petty cases are specified and 
jurisdiction is conferred on district 
judges, or if zones a n  created of two 
or three districts and there is a zonal 
judge of those districts, then if that 
jurisdiction of granting writs etc is 
conferred on the zonal judges, 1 think

that would be a good solution. That 
will also provide a very cheap remedy 
for persons who are very poor and 
who cannot go to the High Court It 
is very strange that even in Ponchayct 
cases, where the jurisdiction is mostljr 
below Bs 100 although in Uttar Pra
desh now the Panchayat jurisdiction 
has been raised to Rs. 500, if a person 
is aggrieved over a Panchayat judg
ment, only if he goes to the High 
Court, files a writ and vends thou
sands and thousands of rupees, he gets 
a remedy under the Constitution. I 
think that is a very suitable case- 
where the Parliament may, by law, 
confer the jurisdiction on courts other 
than the High Courts. I mean to say 
that it can be conferred on the district 
judges, or we may create zonal judge* 
on whom that jurisdiction may be con
ferred That is a very Important point 
which may be considered

About the vacations, I will say that 
Parliament passed two laws, namely, 
the Supreme Court Judges (Condi
tions of Service) Act and the High 
Court Judges (Conditions of Service) 
Act It was suggested then that the 
vacations are too long Now, we find 
here in the Report that the judges 
argued that the vacations are not too 
long, and that there are too few 
holidays In the olden days, there
were English judges in all the High 
Courts and they had long vacations 
only to allow them to sail for England 
and come back Therefore, they had 
three months’ vacation. Today when 
there is no English judge on our 
Benches even then they want a vaca
tion of three months It is mostly 3} 
months Sometimes, it is three
months Even here in the Report, It 
»  argued that the vacation is not too 
long I will say that a judge has to 
keep abreast with law from day to 
day and sitting m vacation for three 
months. I think he will be out of 
touch with law Therefore, a vocation 
for three months is not at all justi
fied If in the district courts, the 

munsifs and judges get a vocation of 
only one month, in the High Courts 
also they should have a vacation for 
one month. Hie High Courts judges



also get Saturdays. H u t  also is a 
holiday there. X think that also should 
not be allowed. I have learnt that a 
letter was addressed to all the High 
Court* asking them as to what the 
opinion of the judges was regarding 
vacation. 1 do not know as to what 
their reaction is. But 1 think we 
should request the judges themselves 
that in the interest ot justice and 
the country at large and in the public 
interest they should try to reduce 
their vacation and holidays

About the subordinate judiciary, 
the main thing, as my hon. friend, 
Shri Raghubir Sahai, said is corrup
tion. The prevalent corruption there 
is so much that that cones in the 
forefront whenever we go in the pub
lic I do not say that corruption is 
only in giving tips and money and 
this and that The litigant, when hi1 
sits in the verandah or in the court 
room, is treated as a very subordinate 
human being The courts sit there 
just as lords A  Munsiff gets Rs 250 
He is appointed on Rs. 250 He gets 
certificate from u« We know that 
he was a cringing sort of a person 
just a few davs before When he is 
appointed a Munsiff on Rs 250, the 
first jurisdiction that is conferred on 
him is to decide the fate of 4 to 5 
lakh persons That is the ordinal  ̂
jurisdiction of a MunsifTs court H k  
jurisdiction is so big that in the very 
first month, if m that very district 
the district magistrate were to be dis
missed from service and if he valued 
the suit for Rs 200, that Munsiff will 
have to decide whether the dismissal 
of the district magistrate in his dis
trict was nght or wrong Therefore,
I say that conferring jurisdiction on 
the ground of valuation in big suits 
and big matters, on such small officers 
who have been just appointed fresh, 
is a wrong policy It is only because 
of this that, even though they get 
very small salaries, the moment they 
?it on their chair, they feel that thev 
are so big that they can treat nil ttr 
litigants who come to then < ourts 
with contempt That is one thine 
that should be taken into considera
tion.

In this connection, I may say a word 
about the Contempt of Courts Act
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1 do not think any other country xn 
the world, has the Contempt of Courts 
Act. Here in India, we have got it. 
the Indian Penal Code already pro
vides the remedy If there is con
tempt of court, the court can file a 
criminal complaint in the court. Why 
should there be the Contempt of 
Courts Act in India? That should also 
bt repealed I appeal to the Minister 
of Law to consider this point also as 
ta'why there should be special pro
tection given to the Judges in regard 
to contempt of courts

Shri S. L. Saksena (Maharajganj) 
Mr Deputy-Speaker, I am very glad 
that the Law Commission has done 
its work with so much of conscien
tiousness and has made recommends- 
ttonjr nrktch do credit to them and Ur 
the country as a whole I am in
agreement with most of their recom
mendations excepting one or two.

The one important recommendation 
<>n which I differ is about language 
and it is the most important
1 do think that this craze for 
Eng lib h should now go and «e  

must have our national language as 
the language of the Supreme Court 
and the regional languages as the 
languages of the High Courts How 
Itrng shall we say that the*
languages cannot be fit for writing 
judgments, etc If we continued to do 
that, we will never fit them to do so 
In other countries, when we go and 
talk in English, we are looked down 
Upon and they feel as if we have no 
language of our own Therefore, the* 
worship of English is something which 
1% most degrading W e must see that 
as soon as possible, the High Courts 
and the Supreme Court function in 
the regional languages, and the 
national language

The second recommendation on 
which I differ is the prohibiting of the 
creation of Benches of High Courts. In 
my own State UP., one High Court 
*'ill not be sufficient. By experience we 
know that One Bench at Lucknow 
has been reduced I think the demand 
of the Bar and the people of Rajasthan 
should be accepted and a Bench should 
be provided there
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About the other recommendations 

of the Commission, I am in full agree-
ment, particularly with some of them 
which are rather bold. About the 
Supreme Court Judges and High 
Court Judges, they say: .

“The Judges of the Supreme 
Court should be barred from 
accepting any employment under 
the Union or a State after retire-
ment, other than employment 5s 
an ad hoc Judge of the Supreme
Court under article 128 of the 
Constitution.”

About High Court Judges also, they 
say the same thing:

“The Constitution should be 
amended to bar a Judge of a High 
Court fsom accepting any employ-
ment other than as a Judge of the 
Supreme Court after retirement 
either under the Union or the 
State.” ■

When High Court Judges and 
Supreme Court Judges can look upon 
higher posts like Ambassadorships or 
Governorships, they naturally- look to 
their relations with the executive. If 
the executive has the power to appoint 
them as Ambassadors, they may wish 
to be popular with them and not give 
judgmeftts and interpret the laws 
independently. Therefore, I think it 
is very important henceforth that no 
Judge of the Supreme Court or the 
High Courts should be offered appoint-
ment to act as a Governor or an 
Ambassador or to any other post 
after retirement. They must think 
that the Supreme Cobirt or the High 
Court Judgeship is the highest ofRce 
that they can occupy and that that is 
the highest position of respect. There-
by, the confidence of the people in 
them will also be increased because 
then we can know that Judges cannot 
act with ulterior motives.
15.56 hrs.

[ S h r i  J a i p a l  S i n g h  in the Chair.]
In their appointment also, my hon. 

friends have said already that 
appointments of Judges have been 
mostly on party considerations. This 
is something which is very serious for 
our country. I think the recommen-

dations of the Law Commission in this 
respect are very bold and very con-
scientious and they should be accept-
ed. They have said very well that it 
should be the Supreme Court Chief 
Justice whose recommendations 
should be ultimately binding. The 
executive should not have the right 
to propose names for Judgeship of 
the Supreme Court or the High 
Courts. The Executive should be 
authorised only to give opinions about 
their suitability or not. They may ask 
him to submit other names. Ulti-
mately, the Chief Justice of the Sup-
rem e' Court and the High Courts 
should be the final authority fti select-
ing Judges. This is another very im-
portant thing.

Delay in disposal of cases is another 
very crying scandal of our judicial 
system. I know of cases in the 
Allahabad High Court which are 10 or 
12 years old. There are several cases 
and they are not yet decided. The 
litigants sometimes die before their 
cases are decided. This is most unfor-
tunate. Justice delayed is justice 
denied and this state of affairs must 
be remedied: first of all, by appoint-
ing more Judges, secondly by cutting 
the vacation and by making the work-
ing days six in a week. Without 
these, the arrears cannot be cleared.

Justice is very dear. The practice 
seems to be for every State to make 
law courts to be a source of revenue. 
1 think free justice should be the idea!
of a State. For that purpose, court 
fees should be nominal. Service of 
lawyers should also be available free 
of charge to the poor litigants. The 
Government should also fix ceilings on 
fees. Sometimes the fees are so high 
that litigation ruins any estate or any 
family.

It has been stated in ?his report 
that many labour cases are on the 
flies of the Supreme Court, As a 
worker and representative of labour, 
I do feel that when the mill-owners 
take the cases to the Supreme Court, 
the labourers are ruined. First of all, 
there is the Board, then the Indus-
trial tribunal, then the Appellate 
tribunal, then the High Court and
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then the Supreme Court. rHie result 
is the case is prolonged for 5 or 6 
years and labour cannot bear this 

> delay and the cost of litigation. Of
course, the mill-owner can spend
money from the mill and he can
go on. This must stop. The
labourers must have the same rights
as ordinary litigants to go to the
courts. That is not the case. They
have first to apply to the regional
board. The Government has the
right to send the case up or not. This
is very bad. Many people cannot go
because the State Government does
not want to send up those cases. They
favour some institutions and others
are not allowed. Every labourer
should have a similar right to go to
the courts as an ordinary man has to
go to any court, civil or criminal.
16 hrs.

Then, there must be a special Bench 
of the Labour Appellate Tribunal, 
which has been abolished, in my 
opinion, wrongly now; and all the 
labour cases should be decided by 
that Bench. The standard of judges 

„ of the Labour Appellate Tribunal 
should be similar to that of the other 
judges of the High Court and the 
Supreme Court, so that they may ad-
minister justice well, and the labour-
ers will have the same confidence in 
their judgment as in that of the 
Supreme Court.

Therefore, I suggest that every 
labourer like every citizen should 
have the right to go to a labour court. 
There should be a special Bench of 
the High Court or the Supreme Court, 
and they must deal with all labour 
cases, and the ordinary courts should 
not be tied down by cases from the 
labour courts. That will make justice 
cheap to the labourers, and will also 
reduce the work of the High Courts 
and the Supreme Court.

The last point that I would like to 
deal with is in regard to cori'uption. 
Perhaps, pieople do not know how 
deep it has gone. In fact, it is almost 
destroying the confidence of the people 
in the courts. I think this should be 
put down with very strong hands; 
even mere suspicion should be suffi-
cient to disqualify a judge or a

lawyer from being there. This is very 
important. I hope the Ministry will 
take this into consideration and see 
that cases of corruption are not dealt 
with leniently but very firmly so that 
nobody may dare to indulge in it.

Shri Satyendra Narayan Sinha: I
am not going to be as technical as my 
hon. friend, Shri N. R. Muniswamy, In 
challenging the recommendations of 
the Law Commission on the ground 
that they have exceeded their terms 
of reference, in so far as their recom-
mendations concern the recruitment to 
the High Courts and the Supreme 
Court. I feel that they were quite 
competent to review the whole thing 
and make their recommendations.

I listened with very great interest 
to the spocch of my hon. f-ricnd, Shri 
Harish Chandra Mathur on this sub-
ject. I am in agreement with him 
when he says that if the recommenda-
tion of the Law Commission with 
regard to the appointment of the 
Chief Justice of the Supreme Coui't 
is accepted in toto, and a convention
is firmly established that a person 
from outside will be appointed, that 
will create a feeling of uneasiness in 
the mind of the seniormost puisne 
judge who naturally looks up to the 
highest office in the judiciary, and 
perhaps, he might start canvassing. 
So far as that remark is concerned, 
I am in agreement with him, and I 
feel that there is a danger in adopt-
ing that recommendation of the Law 
Commission in toto. But when I read
the report myself, I found that that 
recommendation was not in these 
terms— that the post of the Chief 
Justice should be filled up by recruit-
ing from the Bar or from the Chief 
Justices of the High Court and by 
ignoring the claims of the seniormost 
puisne judge. On the contrary, they 
have said that whenever the senior- 
most puisne judge is not foimd suit-
able and does not possess the requi-
site qualifications, Government could 
go outside the precincts of the 
Supreme Court and make recruitment 
from the Bar or from the Chief Jus-
tices of the High Court. So far as 
this recommendation is concerned, I  
do not see any difficulty in accepting
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it, and j feel that that danger is 
unnecessarily exaggerated.

W h «  I beard my hon. Mend on 
the point ot appointment ot High 
Court Judges and the system that pre- 
vails today, and then his strong criti
cism that it reflects upon the Ch W  
Justice of the High Court if he yield- 
ed to the pressure of the Minister, I 
was really surprised. For. on the one 
hand, he feels that the seniormost 
puisne judge of the Supreme Court is 
u*bJe to take to canvassing, if his 
claim is likely to be passed over; on 
the other hand, he expects the Chief 
Justice of the High Court to be as 
nrm as to ignore all the considerations 
-Of losing of face or of discomfiture i»i 
the evem of his recommendation 
heing ignored by Government. They 
■are also human beings, as I said 
earlier in an interjection. And I do 
submit that the general impression is 
-that in the ultimate analysis of things 
the appointment of High Court judges 
is such that the judges are tending 
to become the nominees of the Statt 
Chief Ministers, not even the State 
Government This is the genera' 
impression To the extent that this 
impression persists in the public 
-mind; 7 beg to submit, the respect and 
confidence that we have in the judi
ciary in the States is suffering a 
slump; and. therefore, it is necessary 
that Government should take note of 
what the Law Commission has said on 
this point.

However vehement and loud Gov
ernment might have been in their 
repudiation and denial of what the 
Law Commission has said on this- 
point, 1 still beg to submit with at) 
the emphasis that J have, that this is 
the general feeling today. Instances 
have also come to our notice wher- 
there has been a real difference bet- 
ween the recommendation of the 
Qrfef Justice and the recommenda

tion of the Chief Minister, and ulti
mately the views of the Chief Justicc 
have been passed over or ignored.

Then, the Law Commission has been 
very sensible in making a recommen
dation that the Chief Minister’s voice 
should be there. They should be able

to say whether a particular man it 
suitable for being appointed as a 
judge or not, from another angle, that 
is, from the point of view of integrity, 
desirability and other standards; bat 
the decision at whether he possesses 
merit, ability and legal equipment is 
within the competence of the Ch W  
Justice of the High Court; he is flic 
person to decide this question, and in 
my opinion, his nomination shmild 
generally be given proper weight. 
They did not say that the Governor 
should be completely excluded from 
this orbit All that the Law Com* 
mission says is that the concurrence 
of the Chief Justice of India should 
be there. That is the simple amend
ment that they are asking for, and 1 
do not sec why Government should 
And any difficulty in accepting this 
recommendation, because will
create a very healthy atmosphere in 
the country, and the Chief Justice of 
India who is supposed to know the 
leading Members of the Bar and th< 
High Court judges will have an effec
tive voice in this matter; and then, 
the general impression that is getting 
saturated in the public mind will also 
disappear and get dissolved There
fore, I do submit that Government 
should not find any difficulty in 
accepting this recommendation of the 
Law Commission.

Then. 1 come to the appointment of 
the Chief Justice of the High Courts 
Here also, the recommendation is very 
good. The Law Commission has said 
that it is better to have the Chief 
Justicc of a High Court brought from 
outside; they do not say that the 
claims of the seniormost puisne judge 
in a particular High Court should be 
ignored; if he is found suitable for 
being appointed as the Chief Justice, 
he may be appointed as such in 
another State. If that is done, then 
the impressions that are created about 
a particular judge, due to his associa
tion with a particular State for a H i 
time, will also not have any existence. 
If he goes to another State with •  
fresh mind, he is able to look at a 
thing from an absolutely dispassionate 
point of view; and whatever we hear
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•M l whatever impressions are cur- 
circulating agiiait a High 

Court judge will also disappear alto
gether. That is my submission on 
this issue.

Row, I come to the recommendation 
of the Law Commission with regard 
to the reorganisation of the Ministry 
I personally feel that it is an anachro
nism that the Home Ministry is in 
charge of the working of the crimi
nal law as well as the appointment of 
the High Court judges When wi 
know that it is the practice of the 
Government to have one of the most 
leading members of the Bar as our 
Law Minister, and he is supposed to 
know most of the leading Members 
of the Bar in the country, he should 
be placed in charge of the working 
of the criminal law and also the 
appointment of the High Court 
judges. The Home Ministry should 
only be asked to tell us on the basis 
of the confidential reports that they 

receive as to the desirability of a par* 
tieular person being appointed as a 

judge, not that they should have any
thing to say with regard to his ability 
or legal equipment Therefore, the 
sooner this recommendation is given 
effect to, the better will it be for us

With regard to delay in the dis
posal of cases, the Law Commission 
has made a very exhaustive recom
mendation on this subject. They have 
reviewed the whole thing and made 
recommendation on every point But 
from my personal experience, I can 
tell you that it is necessary that the 
persons who are called upon to pre
side over the judiciary tn d:fferent 
spheres should have a certain aware
ness in their mind with regard to the 
duties that they are called upon to 
toMIl or discharge, and they should 
also be cognizant of the convenience 
of the public and always be feeling 
the need to administer justice in s 
manner that the public is satisfied 
wi'h the way the administration of 
justice is done. That should be the 
duty of the superior courts to create 
the awareness.

I have found that in respect to some 
svto or appeals, whan there may be 
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an interlocutory matter and injunc
tion is granted and there is need for 
the whole matter to be of
within a particular period, it appears 
that the judges go to sleep and the 
matter remains hanging fire for 
months. And by the time the case u 
disposed of, the whole thing become* 
infructuous Such a state of affairs 
should not be allowed to persist in 
our law courts, and it is the duty of 
the High Courts and the district 
judges who are called upon to preside 
and administer justice that they 
should look to these things. This :s 
just an instance of the lack of aware
ness

Mr. Chairman: The hon. Member
from Gurdaspur. After him, I will
call the hon Member from Farrukha- 
bad.

Shri D. C. Sharma: Mr. Chairman, 
Sir, the hon. Members who have pre
ceded me have talked about very 
weighty matters connected with the- 
judicial reports, but I want to focus 
the attention of the House on legal 
education.

For a long time, I have been con
nected with a University and. I- have 
had some experience of the way in 
which legal education is being con
ducted. I agree entirely with the 
finding of the Comm'ssion that loga! 
education is deteriorating all along 
the line. This applies to all parts of 
India. If our legal education is not of 
the right standard. I think the legal 
profession would go down. And it the 
legal profession goes down, the judi
ciary would go down and all our legal 
appartus would suffer all along the 
line

1 would, therefore, say that legal 
education should be placed on a high
ly professional basis It should be 
treated on a par with medical educa
tion and engineering education Medi
cal education is guided and supervised 
by an All-India Med'cal Council. The 
curricula of studies of the medical 
colleges, the appointment of teachers 
of the medical colleges, the standards 
of examination, all these have go* to 
be approved by the Medical Council.
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Similar is the case with engineering 
education. W e have recently started 
an eng'neering college at Ludhiana, 
and Z know on the governing body of 
that college, there is a representative 
of the All India Technical Education 
Council They want that the standard 
should be kept very high, and, there
fore, they see to it that proper things 
are done in the way of appointments, 
curricula, etc. But legal education is 
an education which is neither legal 
nor education. 1 should say___

Shri Sapakar (Sambalpur): Is it
illegal education?

Shri D. C. Sharma: 1 wish it were 
illegal education, because that would 
be some kind of education! But it i& 
a legal education. I would submit 
respectfully that legal education in 
many parts of the country has be
come a kind of a by-product of 
general liberal education. It has be
come a kind t>f an addition or ap
pendix to general education.

1 suggest that legal education should 
be divided into three parts. Thera 
are some persons who want to have 
legal 'education as a part of their cul
ture. There are some persons who 
want it as a part of their general 
liberal education. And there ore

fame persons who want to have it 
because they want to practise law. 
Now, what we are doing is that wc 
are hanging all by the same rope, we 
are lumping all these three categories 
of students together and we are put
ting them in the law college. There
fore our law colleges are a mixture of 
the fits, unfits and misfits on the legal 
sids. I would therefore submit that 
for the proper education of the 
future young men of our country we 
must try to have legal education
along these three lines. I would 
strongly suggest that in no case, in 
no University, in no State should a 
student be allowed to do his M.A. 
and LL.B. together. That should be
flopped forthwith. And legal edu-
oatton should be made something 
which comes after a person ha* gra-

- - 
CRMM.

concerned, they are in a state of 
mess. For instance, if a student 
wants to study politics he begins poli
tics with Aristotle and he studies all 
the great mass fcf political science. Of 
course to recent works he comes, and 
he specialises. I have looked into 
some of the syllabuses of these cours
es and I have found that in these 
courses you get neither a sound 
grounding in theory nor a good 
grounding in what will be helpful to 
you when you practise, nor a good 
basic knowledge of other things. This 
legal education is neither theoretical* 
ly sound nor practically sound.

There was a time when in the Pun
jab we tried that every graduate of 
law should serve with a lawyer for 
some time before he went to practise 
in a court of law. But that thing 
became quite useless, because 
a lawyer would sign a certi
ficate that a person served with 
him in his chamber for so much 
time. Therefore the whole thing 
had to be given up.

Legal education should he like 
teachers' education. It should be like 
a training college, like an M A . course 
plus a teachers' training college. That 
is to say, there should be a knowledge 
of theory and there should also be 
some practice. And I support the 
contention put forward by the Com
mission that the person should go and 
work in the chamber of the lawyer 
for at least one year, keep a diary 
and make a note of what work he has 
been entrusted with and also give an 
account of what he has done, and 
after that has been done he should be 
asked to practise.

If you go to a law college you will 
find that you have got lectures there. 
I do not want to enter into the qua
lity of those lectures. We have lec
tures. In an arts college or science 
college you have lectures, but you 
have also what are called extra-cur* 
rieular activities. Some persons aaH 
them co-curricular activities. Xu
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these law colleges there are some-
times mo'ot courts and mock trials 
and tutorial classes, but mostly they 
are only in name. They are not given 
as much attention as they deserve.

Therefore I would say that legal 
education should be made sound In 
three ways. In the first place, the 
theory part of it should be made as 
broad as possible. Secondly, the co- 
cxuricular part tof it should be made 
as wide as possible. And thirdly, the 
practical part of it should be made 
as useful as possible.

I would also say that so far as law 
examinations are concerned, they re-
quire to be looked into. I do not 
want to say more about that but only 
this that so far as law examinations 
are concerned, all the examiners 
should be external examiners. If, for 
instance, the examination is held in 
Punjab, you should take most of the 
examiners or all the examiners from 
some State other than Punjab. I think 
that will level up the standards of 
legal education in our country.

AnoK;her point that I want to make 
is this. In free India we are making 
a big drive so far as research is con-
cerned. I find that in science and in 
arts, there is a big movement for do-
ing research. But I want to ask in 
how many law colleges is research 
being done. I think there- are some 
Universities which have th'3 degree of
LL.M., but there are very few of them.
Therefore, we should try to give our 
legal education this kind of research 
bias. We are talking about inter-
national law, this kind of law and 
that kind of law. But we are not 
preparing our younger generation for 
tackling those problems.

At the same time, I would suggest 
very humbly that these lawyers have 
got, what I may call, a high unem- 
Rl'oyment potential. Most of tliem go 
to the law colleges because they have 
not much else to do. I would request 
the Home Minister to tako note of it, 
that for practising lawyers Govern-
ment should create nev/ avenues of 
employment. If we should have

new avenues oi unemployment, thi=.n 
at least thrtw open to them some pro-
portion of the jobs whicl. they can 
claim as their right on account of 
their knowledge and experience. I 
know a few j'obs are given to them, 
but they are as nothing compared to 
the vast army of lawyers that we have 
in this country.

Therefore, the pr’oiessiop. of law 
should be such as can lea-1 to certain
good employment also 1/1 the case of
those who do not want to practice but 
who have the necessary legal equip-
ment which can be useful to the 
country.

Mr, Chairman: Now I call upon the 
hon. Member for Farrukbabad. Then 
I will call the hon. Menibcv for Dar- 
bhanga. Between t'lem tlicy must 
finish by 4.40 when I propose to call 
the Minister of State in the Ministry 
of Home Affairs.

Shri Mulchand Dnbe (Farrukha-
bad): How much time shall I have?

Mr. Chairman: The usual time.

Shri Mulchand Dube: Mr. phair-
man, in a Welfare State, the citizen 
has certain rights and he is entitled 
to the safeguarding of those rights to 
him. I however regret t/j havo to SJiy 
that the Law Commission has not 
paid adequa.e attea'Jor, ic the [.-ro- 
tection of those rignls.

It appears from the Kopcrt that 
about 249 laws were er.aciod from 
1933 to 1940 and in thp si'me prriod 
of seven years from 1950 to 1957 
about 580 laws have been enacted in 
this Parliament. I h a ^  not been 
able to find whether it tifis given Ihe 
number of laws enacted in the vari-
ous States in the country. However, I 
found in a journal of the Law Society 
that from 1953 to 1957 about 2511 
laws have been enacted. If we come 
to calculate it at the same rate it 
appears that in the seven years there 
would be about 5000 laws in the vari-
ous States also. To these laws there 
are also rules and regulations framed 
by Government, so that this enormous
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•mount of legislation is an inroad 
on the freedom of the individual. The 
question is whether there is any ade
quate protection lor the righta of the 
individuals. So far as the L a w  Com
mission's Report is concerned, my 
submission is that there is none

So far as the rui's and icgulnlions 
are concerned, iney aio. »’ost of them 
administered by administrative tri
bunals Now, lawyers are not allow
ed in these tribunals I submit it is 
absolutely impossible for any person 
to keep pace with this enormous 
volume of law, unless he is well 
versed in laws or unlei* he has made 
a study of them I submit even 
Judges will find it impossible to keep 
pace with the legislation that is going 
on. If we do not allow lawyers to 
appear before the administrative tri
bunals, the result will be that the 
rights bf the individual may not be 
safeguarded, as they should be under 
the Constitution

Apart from this, so far as the law 
courts are concerned if a man is 
allowed to go to t law courts to 
establish his rights, the same diffi
culty arises For instance, to begin 
with, he has to pay an enormous 
amtoum court-fees Poor people 
will not be able to afford the pay
ment of the court fees When the 
court-fee is paid, other expenses fol
low Apart from these expenses, 
there are the delays of the law An 
ordinary litigation takes 7 to 8 years

If this is the state of affairs pre
vailing in this country, then there is 
no hope It appears to me that 'he 
members of the Law Commission 
who were trained in law and who 
had been dealing with law for a con
siderable time and who, m the prac
tice of this law, had been following 
certain procedures adopted from the 
United Kingdom did not find it pos
sible to change it I am quite pre
pared to understand it. Probably, it 
is right that in the ancient system 
that prevailed in this country for

thousands and thousands of jnaai 
there was some sysfagn and that sys
tem if adapted to modern conditions 
would have done very wall BiA 
some hbw or other, in the report I 
find that the members of the Law 
Commission h \ it been able to 
And any coherent or consistent sys
tem of law under which society in 
this country was governed. It cannot 
be doubted that we had an ordered 
society, a society which was good en
ough and perhaps better than one can 
find in many other countries. If thit 
was the state of affairs, I submit that 
it is simply regrettable that the Law 
Commission should not have been 
able to find something from the anci
ent books or from ancient laws that 
prevailed in this country

Be that as it may, they have not 
suggested any remedy for the evil 
that is prevailing In the absence of 
such a remedy, my submission is U*t 

if nothing else can be done, at least 
this should be done that the orders of 
the Administrative Tribunal should 
be made appealable to the High 
Court or the Supreme Court as the 
case may be and the Administrative 
Tribunals should also be asked to give 
reasons for the orders they pass. This 
is so far as the Administrative Tribu
nals go

But, so far as the law courts are 
concerned, my submission is that an 
attempt should be made to see that 
ever> case that comes before a court 
could be sent to arbitrators as far as 
possible If it is not found practica
ble, there may be at least a panel 01  
lawyers tor other gentlemen who are 
prepared to do arbitration work to be 
appointed in every court or tahsil so 
that in every case that comes before 
a court the parties may be given the 
option to take it to the arbitrators. If 
it goes to the arbitrators the chances 
are that it will be quickly decided 
even though in some cases Justice 
may not be done.

But what is the idea of justice? A  
man who tries to have italic* 1M »



even the thing he is lighting for and 
he has to wait for 7 or 8 years before 
he can get any justice My submis
sion is that instead he may as well 
dispense with justice, and get some
thing which he seeks within the short
est possible time My submissftm is 
that the court of arbitrators will be 
the only solution for the evils from 
which we are suffering

That is all I have to «ay

Mr. Chairman: The hon Member 
from Darbhanga

Sir! Molchaad Dube. One point 
more, Sir

Mr. Chairman: Order, order, the 
hon Member from Darbhanga
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16.42 brs. ■

BUSINESS OF THE HOUSE

Mr. Chairman; Before I call upon 
the Minister of State to intervene in 
the debate, I permit the Minister of 
Parliamentary Affairs to make an 
announcement.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Singh):
Sir, I have a little announcement to 
make with your permission.

As you are aware, the considera-
tion of the Andhra Pradesh and 
Madras (Ad.iustment of Boundaries) 
Bill has been postponed to the next 
week at the request of certain sec-
tions of the House. It is proposed to 
take in its place the Arms Bill as re-
ported by the Joint Committee. The 
Bill will be taken up tomorrow after 
discussion and voting of Demands for 
Excess Grants (Delhi) and Demands 
for Excess Grants (Himachal Pra-
desh). The Business Advisory Com-

mittee has already allotted five boors 
for this Bill.

I have also to announce anotker 
change, namely, that discussion on 
the motion of Shri Harish Chandra 
Mathur regarding the Vivian Bose 
Board of Inquiry and the allied docu-
ments originally announced for Fri-
day, September 4, will now be held 
on Monday, September, 7, and the 
House will discuss the report of the 
Commissioner for Linguistic Minori-
ties on Friday, September 4.

These change, as you are aware, 
have been made to accommodate they 
wishes of large sections of this House.

Shri Nagi Reddy (Anantapur); 
What is the time allotted for the dis-
cussion of these reports? (Interrup-
tion).

Mr. Chairman: No further expla-
nation is necessary. The Minister at
Parliamentary Affairs has made his 
announcement.

16.43 hrs.

MOTION RE: FOURTEENTH RE-
PORT OF THE LAW COMMISSION
—contd.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Chairman, Sir, a number of points 
have been raised in the course of the 
debate today and also on the last 
occasi'on in relation to the Law Com-
mission’s recommendations as v/ell 
as suggestions. I should like to deal 
with a few of them because they are 
more or less concerned with the 
Ministry of Home Affairs.

In the first place, a reference was 
made by one or two hon. Members to 
the comments or the complaints made 
by the Law Commission in regard te 
the appointment of judges in the high
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courts as also in the Supreme Court. 
This question was debated at great 
length while the Demands of the 
Ministries t)f Law and Home Affairs 
were under consideration during the 
last budget session, and a detailed re-
ply was given thereto both by the 
Minister of Law and the Minister of 
Home Affairs. I would not like to 
repeat all those arguments but I 
would merely submit to this House 
that so far as those remarks were 
Concerned the circumstances were not 
found to be such as they were made 
o-ut to be, and almos't all the appoint-
ments had been made with the full 
concurrence of the Chief Justice of 
India. Wherever there was some 
difference, that difference was only 
with regard to the recommendations 
made by the Chief Justices of the 
high courts or the Chief Ministers as 
the case may be.

Pandit D. N. Tiwary (Kesaria): In 
the report of the Law Commission, it 
is said that extra-influences are 
brought upon the Chief Justices of 
high courts in regard to the appoint-
ment of judges. What about that?

Shri Datar: May I point out that 
the same thing was..........

Mr. Chairman: I think that hon.
Members will do well to permit the 
hon. Minister to proceed, and that the 
hon. Minister c’ould deal with such 
points at the end. Otherwise, there 
will be too much of interruption.

16.45 hrs.

[M r. D e p u t y - S p e a k e r  in the Chair]

Shri Datar; May I point out that the 
question that was considered was both 
in respect of appointment of judges to 
the Supreme Court and of judges to 
the High Courts? So, I would not 
deal with that question, because it was 
satisfactorily dealt with and a full 
and effective answer was given here 
to the various complaints and obser-
vations made in the Law Commis-
sion’s report.

The next question is whether there 
is any need for what has been called

a Ministry of Justice at the Centre. 
Certain points have been made in the 
Law Commission’s report and we 
have to consider a number of other 
circumstances in this respect. So far 
as justice is concerned, largely it is 
within the State sector, except so far 
as the Supreme Court and the High 
Courts are concerned. It is for the 
Stale Governments to consider these 
matters in the first instance. As I 
have stated, the question is whether 
there is any need for a separate Minis-
try of Justice at all at the Centre. 
The actual administration of ju.stice, 
as you are aware, vests in the 
Supreme Court, various High Courts 
and a hierarchy of courts. ^  far as 
we are concerned, we deal with cer-
tain matters regarding appointments 
or matters which are of an adminis-
trative nature.

The Law Commission themselves 
have pointed out how in India condi-
tions are different. We are in a fede-
ral constitution and the administra-
tion of justice is within the State 
sphere. The second point they have 
pointed out is, generally our adminis-
tration of law tor justice has ” ' been 
based upon the system that prevails 
in the U.K. Even in U.K. certain 
opinions were expressed that there 
ought to be a Ministry of Justice. The 
Law Commission have pointed out on 
page 1225 of their report as follows:

“We may in this c'onnection re-
fer to the fact that the creation of 
such a Ministry of Justice has been 
advocated in England where emin-
ent lawyers have expressed them-
selves against the condition of 
affairs under which the responsibil-
ity for the administration of justice 
is divided between the Lord Chan-
cellor and the Home Secretary 
though the conditions there are not 
so confused and illogical as here.”

We have to consider to what exteiit 
they are illogical or confused, as the 
Law Commission have pointed out. 
Whether they are confused or illogi-
cal at all is a question which has to 
be fully considered and we have not
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got very great elucidation to far as 
this question is concerned in the Law 
'Commission’s report. They say fur

ther;

"No doubt this reform has ntot 
been given effect to in England lor 
various reasons, some of which ” 
etc. *

I  will not deal with them. So, this 
-question requires a full examination 
and it will not be possible at this 
stage to point out what the final po
licy decision of the Government will 
fee in this respect

9
1 next come to the question of the 

■establishment of benches in various 
High Courts. We have got the well- 
considered views of the Law Com
mission in this matter. They pro
duced a special report and pointed out 
that in India so far as the High 
Courts are concerned, there ought to 
be only one principal seat of the Ii’.gh 
Court and there should be neither 
permanent nor temporary benches. 
That was the view expressed by the 
Law Commission on the ground that 
if there are going to be various 
benches—there are homo such cases 
even now—then there would be a 
lowering of standards on various 
grounds. And one of the grounds 
which has to be referred to in this 
connection is that the Chief Justice, 
who has to control all the adminis
tration of law in that particular High 
Court, will be staying in one place 
and, therefore, there will be no effec
tive control or supervision by the 
Chief Justice of the particular High 
Court They have pointed out a num
ber of other cases also. Therefore, as 
1  submitted o k  an earlier occasion in 
connection with a private Member's 
BUI, this Report of the Law Commis- 
Kkm is entitled to the greatest weight 
and generally, subject to certain 
realities tof the situation, the policy of 
the Government would be to follow 
the recommendations of the Law 
Commission in this respect.

J&fcri Kaathral: It is only from now 

•r......

Shri Datar: If the hon. Member 
had waited, I would have clarified 
the position. It is true that there are 
certain benches in about 4 or 5 Stales. 
But they have arisen on account of 
historical considerations, and there
fore we have to consider as to what 
should be done, so far as these bench
es are concerned. Nbw that, as 1 have 
pointed out, is the general policy of 
the Government, which is in keeping 
with the Law Commission’s report. 
We have also to consider how long 
such benches ought to remain. That is 
a question on which it is not neces
sary at present to pronounce any 
opinion. But may I point out again 
that they arose on account of histori
cal circumstances? In fact, as the 
Rao Committee pointed out, ther<* 
were five High Courts in the Rajas
than State, when it was Integrated 
into one There was also the Judicial 
Commissioner, so far as Ajmer was 
concerned Then, when all these 
States were integrated, naturally it 
would have been very hard to imme
diately have only one High Court and 
not to have any benches at all That 
is the reason why even in respect of 
Rajasthan a gradual policy was follow
ed In respect of other States also, 
may 1 point out that only on account 
of certain conditions then obtaining 
were the benches allowed? Take the 
case of the Bombay High Court. In 
the reorganised Bombay State we 
naturally have the Bombay High 
Court But Nagpur had a High Court 
when it was in the former Madhya 
Pradesh and, therefore, it was con
sidered proper

Shri BraJ Raj Singh (Ftrozabad):
May 1 know

Shri Datar: You should allow me
to complete. The time at my dispoaal 
is very little. Also, 1 have to cover a 
number of matters Therefore, I would 
request the hon. Member not to ask 
any questions now. He cm  ask any 
number of questions afterward? ■
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In Rajkot there was a High Court 
for Saurashtra State. So far as U.P. 
is concerned, at Lucknow we had a 
chief court formerly and after inde-
pendence we have now got the Alla-
habad High Court and a permanent 
bench at Lucknow. Similarly, in the 
South, as I have already pointed out, 
according to a decision between the 
parties, and according to the terms of 
the integration, the High Court’s prin-
cipal seat was on ^  at Emakulam. It
was only subsequently that bench was 
established, a temporary bench, at 
Trivandrum. Therefore, in all these 
cases we have to consider the question 
first from the point of view of the 
efficiency of the High Court, or of 
keeping the efficiency of the High 
Court administration at as high a level 
as possible.

So far as Rajasthan is concerned, let 
us take into account one more cir-
cumstance. In respect of Rajasthan 
there wag a special committee. After 
the integration of Rajasthan as a part 
B  State and Ajmer as a part C State, 
a question arose as to what should be 
done so far as a number of matters 
of common interest were concerned. 
That, including the question of the 
High Court and the High Court Bench, 
if any, was at the instance of the 
Rqiqqthan Government referred to a 
special committee presided over by 
a hon. Judge of a High Court. That 
committee went into the whole ques-
tion. I need not deal with the other 
questions. But they considered this 
question from two points of view. 
One was to where the principal seat 
of the High Court should be. They 
considered the claims of Jodhpur. 
They considered the claims of Ajmer. 
They considered the case of Jaipur 
also because it was stated that if only 
one principal seat was to be there 
why should it not be at Jaipur. After 
considering all the circumstances, the 
points of principle and questions of 
administrative matters, they came to 
the conclusion that there ought to be 
-the principal seat only at Jodhpur. So
far as Jaipur was concerned, they
have pointed out in their report very

properly that the Jaipur Bench can-
not be considered as a temporary 
bench, much less what can be called 
a permanent bench under section 
51(2) and 51(3) of the States Reorga-
nisation Act.

I would point out as to how the 
position was extremely anomalous so 
far as the Jaipur Bench was concern-
ed. In paragraph 117 of the Rao 
Committee’s Report it has been point-
ed out how the position was not like 
any ordinary temporary bench or a 
permeinent bench. I would read that.

“It may be pointed out in this 
connection that it may not be 
accurate to describe the judges 
sitting at Jaipur as a Bench.”

This question should also be under-
stood.

‘The expression may not convey 
to one’s mind a correct picture of 
what is actually happening. At 
present the Rajasthan High Court 
consists of seven judges and it 
is said that one more judge is to 
be appointed soon. The sti;ength 
will then be eight. Actually four 
judges sit at Jaipur and three 
judges at Jodhpur, the principal 
seat of the High Court. The 
Chief Justice................. ”

This may kindly be noted.

“The Chief Justice goes for one 
week in the month to Jaipur and 
sits there for disposal of cases 
either alone or in a Bench. It 
is really a division of the High 
Court into two unequal parts. . . . ”

That should be noted. It is not mere-
ly a temporary bench.

“It is really a division of the 
High Court into two unequal 
parts with a common Chief Justice 
and the small part of it function-
ing at Jodhpur.”

You will agree. Sir, that if we take 
a detached view, the position So far 
as the High Court in Rajasthan is 
concerned, was far from satisfactory.
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It was almost anomalous. Therefore 
the whole question was gone into as to 
where the seat of the Rajasthan High 
Court should be. Ihii question was 
considered even though at the time 
when the States Reorganisation Act 
came into force, naturally Jodhpur 
was declared as the principal seat at 
the Rajasthan High Court Still, the 
pros and cons of the question as to 
whether Jaipur or Ajmer or Jodhpur 
should be the principal seat of the 
High Court was fully considered and 
after considering ail the aspects of 
the matter the Rao Committee came 
to the conclusion that in the first 
place the principal seat should be at 
Jodhpur; secondly that there should 
be no Bench at Jaipur at all So far 
a« Ajmer was concerned, the ques
tion was not pursued because Ajmer 
was not found to be a suitable place 
from the cntcna that were laid down 
m this respect A'ter considering all 
these circumstances it was found 
necessary or rather inevitable to 
abolish what Is popularly called the 
Bench at Jaipur Under these circum
stances I would request my hon 
friends'to know the corrcct and realis
tic position in this respect and not 
to allow this question to be always 
raked up because whenever such 
attempts are made naturally they lead 
to a position of uncertainty and to a 
position of suspense* Therefore let 
things remain as they are so far as 
Jaipur ts concerned I would not like 
to deal further with this question

«  h a

In respect of separation of judiciary 
from the executive, may I point out 

that there has been complete separa
tion in respect of three States? In 
respect of the fourth, by this time I 
am confident that the Government of 
Bombay will have introduced com
plete separation in what are known as 
Vidarbha and Marathwada areas, so 
that we can take it that there are four 
Stales in India where there has been 
complete separation

Start Feresa Gaatfk) (Rai BanOfr 
Bombay and Maharashtra are to be 
separated.

Shri Datar: I am dealing with the 
question of the separation of judicial*? 
in the State as it exists today.

1 was pointing out that at least is 
respect at four States which. U S  
fairly big ones, Bombay, Andhra Pra
desh, Kerala and Madras, we have got 
complete separation of the judiciary 
from the executive. In the case at T 
States, it has been introduced partial' 
ly. Gradually, as experience is gain* 
ed, the question of the extension at 
separation of judiciary from the 
executive Is being undertaken. After 
all, we have to take this circumstance 
into account that this is a question 
which has to be dealt with by tha 
State Governments. My hon. fnand 
Shri Shret* Narayan Das spoke almost 
on the footing that we had a unitary 
form of Government with Parliament 
exercising absolute authority in res* 
Dirt of all the States My simple 
answer is. that we have a federal 
structure of the Constitution and the 
State Governments arc competent in 
a number of matter; to de:>’ with 
them as they like This is a matter 
in which all we can do ts to persuade 
them as early as possible to give 
effect to ono of Ihf Directive princi
ples of the Con tiiu'ion that there 
ought to be complete separation of the 
judiciary fiom the executive That 
point is being pursued

Mr. Deputy-Speaker: Wouid the

hon Minister lise to finish today'

Shri Datar: I should like to con
tinue tomorrow The Law Minister is 
going to repjv

Mr. Deputy-Speaker: Thvn. we
take up the Half-an-hour duuussian

Shri Ram Krtahan Gupta fMahen-
tlragarh) I wish to make som* sub
missions, Sir

Mr. Depaiy-Speaker: Does he want 

to speak before the Minister ha« con
cluded?
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* SCHOLARSHIPS TO SCHEDULED 
CASTES, SCHEDULED TRIBES 
AND OTHER BACKWARD CLASS-
ES.
Shri Tangamani (Madurai); Sir, on 

•the 13th of this month, . . .
Mr. Deputy-Speaker: One second,

I have received intimation from cer-
tain Members that they wsmt to par-
ticipate in this. Under Rule 55, Mem-
bers who have intimated earlier their 
intention to participate, can only put 
questions. There are no speeches that 
can be made by other Members. I 
will request Shri Tangamani to con-
clude within 10 minutes so that the 
hon. Minister may have 10 minutes to 
reply and ten minutes may be left for 
other hon. Members.

Shri Tangramani: As I was saying,
on the 13th of this month, a question 
was tabled by a large number of Mem-
bers and this was answered in this 
House as Starred Question No. 381. 
The main purport of the question and 
the supplementaries was this. Decen-
tralisation has taken place on the 
question of award of scholarships for 
1959-60. We wanted to know whai 
has been the guiding principle and 
what is the nature of the control, and 
on what basis the allocations would be 
made. The hon. Minister replied that 
decentralisation has taken place after 
discussion with the Chief Ministers of 
the various States and also consulta-
tion with the Scholarship Board and 
that proper consultation has taken 
place before this decentralisation 
was brought about. He also 
told us that decentralisation was 
necessary for prompt disbursement 
and to avoid duplication.

I do not want to go into details. If 
only we go through the supplemen-
taries that were put on that parti-
cular date, it will be seen that there 
was really apprehension on the part 
of the Members that in spite of this 
decentralisation, disbursement has not 
taken place. Even the ad hoc payme.it
for renewal has not taken place to this 
day. Several other points also were 
raised. I would confine myself to four

*Haif-an-hour discussion.
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Scheduled Castes, '
Scheduled Tribes
and other Back-

ward Classes
or five aspects of this question arising 
■‘ rom decentralisation of the whole 
(juestion of scholarships to the Sche-
duled Castes, Scheduled Tribes and 
other backward classes.

My first point is this. Maulana Abul 
Kalam Azad, in January 1955, addres-
sing the Central Advisory Board for 
Education said:

“When I took over charge in 
1947, the total amount utilised for 
all scholarships was Rs. 3’ 5 lakhs.
It was my constant aim to increase 
the provision year by year,”

Then he goes on to say how the 
allotment has increased to Rs. 107 
lakhs in the year 1954-55.'’ If we go 
through the figures also, we find that 
in 1952-53, the allotment was Rs. 17* 
lakhs originally, but later on it was 
increased to Rs. 30 lakhs; in 1953-54, 
ihe allotment which was Rs. 40 lakhs 
was raised to Rs. 62 lakhs; in 1954-55. 
Ilia allotment which WEis Rs, 75 lakhs 
-vas raised to Rs. 107 lakhs, in 1955-5G,
the allotment which was Rs, 130 lakh?
was raised to Rs, 150 lakhs; in 1956-57,
ilie allotment which was Rs. 150 lakhs
was raised to Rs. 186 lakhs; in 1957-58,
the allotment which was Rs. 200 lakbs
was raised to slightly over Rs, 200 
lakhs; in 1958-59 and 1959-60, it
jemains in the neighbourhood of Rs
2'25 crores.

So, my first submission, without ela-
borating this point, is that there hac 
bcpn need for increasing this allot-
ment; even after the allotment has 
been originally made, in the course 
of the year, it has had to be raised. 
So, my submission is that the sum of 
Rs. 2'25 crores which has been allot-
ted for this year will not be sufficient 
to meet the demands, because there 
have been ever so many applicants, 
and more than 40,000 scholarships will 
have to be given. So, some provision 
may be made whereby this allotment 
may be increased at least to Rs. 3 
crores.

Now, arising from this, there is one 
submission that I would like to make 
The Madras State Government have
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got •  programme by which scholar
ship is given. There is •  sepa
rate allotment for scholarships 
to the Scheduled Castes and 
Scheduled Tnbes, and a separate 
allotment for scholarships to the othei 
backward classes But here m this 
scheme, we have got all these things 
combind into one So, we cannot 
choose the one m favour at the other 
1 find that in the year 1956-57, the 
budgetary provision was allotted av 
follows. 45 per cent for Scheduled 
Castes—subsequently, we find that it 
was increased to 47 per cent, 15 per 
rent for the Scheduled Tribes,—wi 
found that the disbursement went 
only up to 9 per cent, and 40 per cent 
for the other backward classes, which 
was later on increased to 44 per cent 

So, my submission is that there must 
be a demarcation W e must set apart 
so much for the Scheduled Castes and 
Scheduled Tribes and so much tor the 
other backward classes That will be 
the ideal thing to do, failing that, we 
must have a suitable percentage far 
the Scheduled Castes and Scheduled 
Tr)be\ and the other backward classes 
iVom & e  various figures, I find that 
the scholarships to be given to the 
xm mbers of the Scheduled Tnbes doe? 
not go above 9 per cent; so, 10 per 
rent will be a proper percentage for 
the Schedu'ed Tribes, the remaining 
90 per cent may be divided equally 
or in any other proportion, 1 am not 
particular about the proportion, bi:t 
we must know how much will b*’ 
allotted to the Scheduled Castes and 
how much will be allotted to the other 

backward classes 

M y next point is in regard to the 
question of transfer of surplus from 
one State to another Now, we find 
Oat in each year, a certain amount i« 
■Batted to each State, but a surplus 
is 'eft in some States How is that 
surplus going to be spent’  That is 
an important thing If there is a sur
plus, my submission is that it may be 
divided equally amongst all the Stat*r 

M y third point will be in regard to 
renewal cases. Cates of renewal must

be disposed of as speedily as possible. 
Tomorrow will be the 1st of Septem
ber, and one term would have been 
completed, but my information Is if 
I «m not wrong, that even the ad hoc 
payment in these cases of renewal 
htve not been made to the State At 
■ea«t when the Centre was disbursing 
this, a section of the students who 
had this scholarship and who had ap
plied for renewal were able to gal 
it But here I find that delay is still 
continuing

The next point on which I want a 
jopy from the hon Minister is this 
rhere should not be a cut in the faci
lities I shall explain what I mean 
Now, the State Governments have got 
.crtam schemcs for scholarships, whe- 
•hci they b ' for the Scheduled Caste* 
or for the other backward classes 
Now the scholarship amount for an 
i ngmeenng co lege student may t>* 
Rs 600, the same scholarship while 
given by the Central Government may 
he Rs 800 When the thing is taken 
over by the State Government, the 
amount should not be reduced to Rs. 
S0C Whatever the student was get
ting as a scholarship-holder directly 
rrom the Central Government must 
continue

Now, in the States they have got 
this poverty test or the means test, but 
here we had the means test, and I 
believe that has been abolished.

T know m Madras State, means la 
Rs 150 per mensem If that is going 
‘o Ire applied we may And that cer
tain students who would have normal
ly got this renewal are not benefited 
as a result of this So my submission 
ic that this particular aspect should be 
ooi ne in mind and the rights and bene
fits which were being enjoyed by the 
(.ho’arship holders should not be 

lal.m back.

Mv next point would be this if on 
the basis of population or of the pre» 
vnus year’s allotment payment ie 

made, we may find that xn certain 
States it may be in deficit I cm  
rpeak from experience of the Marina
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State. Madras State, on the basis of 
last year, would be getting only Rs. 22 
lakhs. From the applications now 
coming, taking deserving eases on the 
batis of the merit consideration wh.ch 
we have imposed, Madras State will 
require at least Rs. 40 lakhs. At the 
urae time we must see that this is 
not made part of the State's scholar
ships and both these things are com
bined

Even to this day we do not know 
who is the officer in charge of each 
State Government The hon Minister 
stated that it is for the State to decidc- 
The students do not know whom to 
address for getting scholarships, to 
whom to send their applications. That 
will have to be c'anfled. Otherwise, 
even by 1st September which is the 
last date fixed by the Madras State 
for receiving applications, the deserv
ing cases may not have sent their 
implications in time

lastly, I would like to know whe
ther any discussions have taken plact 
w.th the State Government since this 
quebUpn was answered and whethci 
agy jpear-cut directive, on the basis 
of some of the suggestions which I 
hav* made now and on the basis of 
some suggestions which were invited 
in the House, have been made 
to the various State Governments

And in conclusion 1 would request 
the hon. Minister that this booklet, 
“Progress of Scholarships for Schedul
ed Castes and Scheduled Tribes and 
other Backward Classes" which was 
published in 1957 may be brought up- 
to-date containing the scheme as it 

applies now to the various States after 
the decentralisation.

Shri Bammatart (Goalpara-Reserve. 
ed—Sch. Tribes): The other day the 
hon. Speaker suggested to the Minister 

that be should consult the M P 'i  about 
this natter. I want to know whe- 
ther it was done or not Hast is one 
thing.

Another thing is this. Shri Tanga- 
tnani suggested that ten percent should

1881 (SA K A ) to Scheduled Castes, 5476  ̂
Scheduled Tribes 
and other Back

ward Classes 
be cut out from the share of the tribal 
people. The tribal people are so back* 
ward that if ten per cent is cut as 
has been sugested by Shri Tangamanir 
then...

Shri Tmngamaai: I did not say it
should be cut. I said that the tribal 
people should get, but from the statis
tics* we find that only ten per cent at 
the total goes to them.

Mr. Depnty-Speaker: All right

Shri Basunatari: In the case of the 

Scheduled Castes and Scheduled 
Tribes it should not be disturbed.

Another thing I want to know from 
the hon. Minister is whether M.P.S will 
be included in the Scholarship Board 
at the Centre If they are not includ
ed and if there is some anomaly or 
irregularity done there, we cannot 
raise our voice here. The M .P s from 
Scheduled Castes and Scheduled tribe* 
arc very few; from each State there 
are only one or two, and I think there 
should be no difficulty in having them 
included in Scholarship Board in each 
State.

Shri Tangamam also said that the 
amount should be retained or main
tained as it was in the Centre.

The other thing which I would like 
to suggest is that rules should be K> 
laid down in this respect that no
body can play on the politics. Vie 
State Governments sometimes misuse 
the money and divert the money from 
one side to the other, from the Tribal 
side to another side. Rules should be 
laid down so stnrtlv wherein that 
cannot be done This should be look

ed into.

f w  ( w n fr m )  : 

g m f a  *ft *r*r f

qfr*n*r w *  tp v

TTO wr f*TBT*ff ‘rT»7 *  ’TOST f

v f o n f  t  1 * *  f c *  f r

at t h ? f
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^■ trm  i

8hrl B. C. S u i u U  (Tunluk): Is it 
not a fact that when this Kholanhip 
was being dealt with by the Centre, 
individual students were receiving 
money on an all-India basis on the 
same standard? Now that the popu
lation basis has been accepted, is it 
not a (act that when the number of 
scholars is greater in a State and the 
population less, then the amount of 
scholarship per individual will go 
down? Will this not come about? Is 
it not a (act that the Central Govern-' 
ment were advancing money to differ
ent colleges? Now no amount has 
been sanctioned or sent up till now to 
colleges. It was intimated to the 
students who were expected to get the 
scholarships that they will not be 
charged (or tution fees and other 
things but their scholarship will be 
adjusted against the same I would 
request the hon. Minister to clarify the 
position so that the students 1%  the 
States will be relieved.

Shrl N. R. H uhunjr (Vellort): t 

may be permitted to ask two ques
tions The first is* how is this allot
ment to be apportioned between the 

three categories of people—Scheduled 
Castes, Scheduled Tribes and other 
backward classes? Is it on the basis 
of population or is it that ad hoe 
amounts have been allotted for these 
three categories9 The other question 
is this. Will the rules and regulations 
that have been framed here by the 
Central Government while awarding 
scholarships be maintained by the 
State Governments also or will they 
have their own rules and regulations, 
apart from what fhe Central Govern
ment h«*ve alreadv framed? In (he 

latter case, would thev give a clean 
go-bv to the Central rules end evolve 

their own rules?

Shri R u o m iu l: May I ask only 

one question?
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Mr. Dtprty-gjirtwr: He h u  al
ready asked.

Shri SMdMk (Mysore—Reserved
Seh. Castes): While discussing the 
Report of the Commissioner for Sche
duled Castes and Scheduled Tribes, 
both the Deputy Minister, Shrimati 
Alva, and the Minister of State, Shri 
Datar, had assured us that every stu
dent belonging to Scheduled Castes 
and Scheduled Tribes would be award
ed scholarship this year also. I want 
to know whether that assurance will 

he implemented this year

Shri Faalgfahf (Purl)* I want to 
ask whether because the scheme of 
decentralisation has not been suffi
ciently publicized by the State Gov
ernments, the Minister is going to con
sider extending the last date for 
receipt at applications by Scheduled 
Caste and other students

Secondly, whether those students 
who have not received their scholar
ships from January 1958 to June 1959 

will get their scholarships from the 
Central Board here or from the State 
Boards there?

Thirdly, whether cases of discrimi
nation between these scholarship 
holders have come to the notice of the 
hon Minister*

Shit Ayyakannn (Nagapattinara— 
Reserved— Sch Caste*) Sir, the Cen
tre! Government has fixed Rs 400 as 
the income of the parent per month 
tor eligibility for scholarships But 
some States have fixed Rs 100 and 
same other States Rs 150 per month 
So, I would like to know whether the 
Centre would advise the States to 
accept this formula of Rs 400 income 
or would allow the States to have 

their own limits of income

*  w  | « n e n t ^  mfr 

f a ?  ft r  9  f a r  m ftr ft  « * * *  rw fr f  
m  0 m  m  I  f*  m  *n*r

199 LSD.—9.

1861 (.SAKA) to Scheduled Castes, 5480 
Scheduled Tribes 
and other Back- 

vtard Classes

I

*ifir %  « n m  |  i>far vm  

crtfr 1 f  ftr |*r

I  1 qtft qftfw fii v; f*w t w t

Shri Bamunatari: I want to know
whether all these Scheduled Caste and 
Scheduled Tnbe scholarship holders 
are exempted from payment of college 
fees; and, if so, which are the States 
where they are exempted

«W *TT<> (jftaTTT-

anfirar) : ^rfinmr #

«r¥ spt FTT VK

hwt amprr 1 M v r  pr *t %■ fara#

f  %  
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The Minister of Education (Dr. K . 
L Shrimati): Quite a number of
questions have been raised and 1 shall 
try to satisfy the hon Members as ter 
as possible My friend, Shri Tanga- 
mani raised the question with regard 
to the need for increasing the allot
ment He is quite right that during 
the past several years we have been 
continuously increasing the allotment 
for the scholarship fund for the Sche
duled Castes, the Scheduled Tribes 
and the Backward Classes I am very 
happy that this was being done 
because but for this a large number 
of students who would not have ordi
narily got access to colleges would not 
have taken advantage of higher edu
cation. It was e matter of great satis
faction to the Government that there 
had been continuous increases as 
regards the allocation of funds.

The position now is that last year 
we raised the fund to Rs. 228 lakhs.
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I think Bhri Tangamani is quite right 
that unless we increase this allocation 

al] the eligible students of the Sche
duled Castes and Scheduled Tribes 
would not get scholarships. I did not 
know whether additional funds would 
be available. We are approaching the 
Finance Ministry and requesting th#m 
to let us have an additional Rs. 25 
lakhs. If we get that amount, then, 
it is possible that we may be able to 
give scholarships to all Scheduled 
Caste and Scheduled Tribe students

The general policy that wc have 
laid down before the States is that no 
Scheduled * Caste student should be 

denied scholarship In our opinion 
they are the most backward classes 
so far as education and economic con
ditions are concerned Therefore, wo 
have said that for some time to come 
all tha eligible Scheduled Caste and 
Scheduled Tribe students should get 
scholarship. We have also written to 
the State Governments that they may 
supplement their funds with the grants 
which they get from the Central Gov
ernment and as far as possible give 
scholarships to all Scheduled Caste 

students because so far as I remember 
Sir, the hon. Minister assured us that 
all students from Scheduled Castes 
and Scheduled Tribes will get scholar
ship.

Bhri Basamalari: On a point o(
clarification, I want to know the eligi

ble students

Dr. K . L. Shrtmali: Those who pas 
sed the examination are eligible; as 

far as the Scheduled Castas are con
cerned that u  the principle we have 
followed. If the State Governments 
cannot supplement the grants which 
they get from the Central Government 
and the Central Government cannot 
give additional funds for this purpose, 
it is obvious that some kind of a 
selection will have to be made among 
the Scheduled Caste students. W e  
would very much like that all eligible 
Scheduled Castes and Tribes students 
get the scholarship but it will depend

and other Bade* 
ward Classes

upon the availability of funds, both 
with the Centre as well as tha States.

Shri Tangamani raised a question 
with regard to the demarcation at 
funds for three categories. Than is 
a demarcation of funds but there is 
certain elasticity also. Since it has 
been our policy that all the Scheduled 
Castes and Tribes should get the 
•scholarship, there has sometimes bean 
a shift and as far as the backward 
classes are concerned, amounts are 
allocated on the basis of population. 
In the past out policy was to give 
scholarship to all the Scheduled Cartes 
and Tribes students who are eligible. 
Shri Tangamani also suggested that 
the cases of renewals should be dis
posed of as quiekly as possible. We 
have released 25 per cent of the 

expenditure incurred on each State or 
Union administration tn the last fiscal 
year W e have asked the State Gov
ernments to renew scholarships as 
quickly as possible.

A  question was raised whether a 
uniform policy would be followed by 
the State Governments. The policy 

will be laid down by the Central Gov

ernment in this matter. In fact a 
directive has been given to the State 
Governments and as far as possible a 
uniform policy will be followed by 
them Certain difficulties were point
ed out in the implementation of the 
scheme by the State Governments 
recently when this scheme was 
decentralised. The House b  aware that 
at first we accepted the principle (hat 
funds should be allocated on the basis 
of population. The Government at 
Bengal and the Government of Uttar 
Pradesh and some other hon. M embers 
of Parliament also, made representa

tions to the Government that this 
might cause some hardship to thoae 
States where the number of eligible 
students was much larger. W e are re
examining that position again and file 

matter will have to be considered by 
the Cabinet If they approve, than, 

for two years, we might accept the 

arrangement which we had in the 
past that is, dfstribotion at ftuds to
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the State Governments on the basis of 
which we have been awarding scholar-
ships to the three categories in the 
past. This will not cause any kind of 
hardship to those State Governments 
which have a larger number of eligible 
students. It is possible that the whole 
position may have to be reviewed 
after a couple of years.

Shri D. C. Sharma (Gurdaspur): 
Why not review it every year?

Dr. K. L. Shrimali: Well, Sir, the
question was raised whether we have 
given sufficient publicity to the whole 
scheme of decentralisation. I would 
like to inform that apart from the
information which we gave to the
State Governments, we also have 
informed the Members of Parliament,

(SAKA) to Scheduled Caste^. 5484 
Scheduled Tribes 
and other Back-

ward Classes

Press Notifications have been issued 
and we have asked the State Govern-
ments to publicise the scheme as far 
as possible.

These are the main questions that 
were raised by hon. Members. If 
tlsere are any questions which are left 
out I would be glad to answer them.

Some Hon. Members rose—

Mr. Deputy-Speaker: The discussion 
is over.

17.33. hrs. ,

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, the 
1st September, 1959/Bhadra 10, 1881 
iSaka).

r
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Judges Rules i9$9 
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1 Km No 935 dated
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PAPERSi LAID ON THE 
TABLE—contd.

Section 3 of the All India 
Services Act, 1951 :

CO G.S.R.  No.  957 
dated the 22nd August.,
1959  making  cer;ain 
amer.dmeri'S to the All 
India Services  CDeath- 
cum-Rptirement  Bene-
fits) Riles, 1958.

(«) G.S.R. No. 958 dated 
the 22nd August, 1959 
making cer'.sin amend-
ment to the All India 
Services  (Conducr)
Rules, 1954

(5) A copy of the Trayan- 
core-Cochin  Vehicles 
Taxation  (Amendment 
and Validation) Ordinance,
1959 (No. 4 of 1959) pro
mulgated by the Governor 
of Kerala on the 9;h July,
1959, under provisions of 
Article 213 (2) (a) of the 
Constitution  read  with 
clf use (c) (u) of the pro-
clamation dated the 31st 
Julv, 1959, issued by the 
President in  relation  to 
the State of Kerala,

(6) A  copy of Notification 
No. G.S.R. 938 dated the 
15th August, 1959. under 
sub-section (4) of section 
19 of the Medicinal  and 
Toilet  Preparations (Ex-
cise  Duties)  Act,  1955, 
making  certain  further 
amendments  to  the 
Medicinal and Toilet Pre-
parations (Excise Duties)
Rules, 1956

PRESIDENT’S ASSENT TO 
BILLS  .  •

Secretary laid on the Table 
the folllwing Bills passed 
by the Houses of Parlia-
ment during the current 
Session and assented to 
by the President since the 
last report made to the 
House on the 3rd August,

1959 :

(1)The Pharmacy (Amend-
ment) Bill, 1959-

(2) The  International
Monetaiy  Fund  aqd
Bank  (Amendment) 
Bill, 1959-

5334

fr o m  RAJYAMESSAGE
SABHA ■  •  •  •

Secretary  reported a mes-
sage from  Sabha
that at its si ting held on 
the  28th  August,  1959. 
Rajya Sabha had agreed 
without any amendment 
to the Kerala Local Au-
thorities  Laws  (Amend- 
lAent) Bill,  1959 passed 
by Lok Sabha on the 25th 
August, 1959-

PETITION PRESENTED  .

Shri Osman Ali Khan pre-
sented a petition signed by 
a  petitioner  regarding 
renewal of broadcast re-
ceiver licenses for villages.

BILLS INTRODUCED  •

(1)The Geneva Conventions

Bill, 1959-

(2) The Kerala Appropria-

tion Bill, 1959.

BILLS PASSED ■  •  •

I'l) The Deputy  Minister
' of Finance (Shrimati Tar- 
keshwari Sinha)  moved 
for the consideration of 
the Government Savings 
Banks (Amendment) Bill. 
The motion was adopted. 
Af er clause-by-cia ise con-
sideration the Bill  was 
passed.

(2) The Deputy  Minister
of  Finance  (Shrimati 
Tarkeshwari Sinha) move- 
ed for the  consideration
of the Government Savings
Certificate  Bill.  The
motion was adopted. After
clause-by-clause  coitsi- 
deration  the  Bill  was 
passed.

(3) The Deputy Minister of
Finance QShrimati  Tar-
keshwari Sinha)  moved
for the consideration of
the Public Debt (Amend-
ment) Bill.  The motion
was  adopted.  A,f;er 
clause-by-clause  conside-
ration the Bill was passed.
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M OTION JUK FOURTEEN
TH  REPORT OF THE 
LAW  COMMISSION 5387— 5470

Further discunion on the 
motion r»: Fourteenth
Report of the Law Com
mission continued. The 
discussion « u  not conclu
ded.

HALF-AN-HOUR DIS
CUSSION 5471—94

Shn Tangamani raised 
a half-an-hour dis
cussion on point* arising 
out of the answer given on 
the 13th August, 1959 to 
Started Question No.

ric Scholarships to Sche
duled Castes, Scheduled 
Tribes and other Back
ward Classes.

The Mrusrer of Education 
(Dr. K. L. Shnmah) re
plied to the debate

G a u n a *

.GENDA FOR TUESDAY,
A SEPTEMBER, X, i«59 

BHADRA 10, 1881 {Saba)

Statement by the Prime 
Minister on the reported 
resignation of the Chief 
of Staff, Indian Army in 
response to a mo: ion for 
adjournment, further 
discussion on the motion 
r*. Fourteenth Report of 
the Law Commission, 
discussion on Dema ids for 
Excess Grants in respect 
of Government of Delhi 
for 1956-57, Demands 
for Excess Grants in res
pect of Government of 
Himachal Pradesh for 

1. oojis idcnu tr«a.. 
and passing of the Arms 
Bill as reported by the 
Joint Comitu tee and 
discussion on the Motion 
r* Annual Report of Hin
dustan Shipyard (Private;
Ltd.




